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(Part I—Questions and Answers)
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LOK SABHA
Friday, 10th December, 1954

The Lok Sabha met at Eleven of the
Clock.

[Mr. SpeaKER in the Chair]
ORAL ANSWERS TO QUESTIONS
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The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) An en-
quiry was made into the incident and
the matter was brought to the notice
of the Government of U.P.

fb) Answer is in the negative.

(c) No compulsion was exercised
for acceptance of bags by the Sub-
Poatmaster and the bags were ¥ept in
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Civil treasucy. It has not been po»
sible to establish any threat to the
Postmaster.
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POST AND TELBGRAPH COMPLAINTS

ORGANISATION

*998. Sardar Hukam Singh: win
the Minister of Communications be
pleased to state:

(a) the number of complaints pend-
ing on the 1st December, 1954 with the
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Post and Teleirapli Complaints Orga-
nisation;

(b) the number of complaints re-
celved during 1954, so far; and

(¢) whether any cases of fraud were
also dealt with by this organisation
during this period?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) 44,586

(Fortyfour thousand, five hundred
and eightysix);

(b) 4,35,672 (Four lacs, thirtyfive
thousand six hundred and seventy-
two).

(c) Yes.

Sardar Hukam Singh: I find from

the report that on the 31st December
1953, the number of pending com-
plaints was 26,000. This has increas-
ed to 44,000 during this year., May I
know whether they could not be dis-
posed of speedily or the number of
cases was great?

Shri Raj Bahadur: There has been
a reorganisation of the complaints or-
ganisation. Formerly this work was
done circle-wise. Now, it has been
brought under unified control under A
Director of Complaints attached to the
Directorate. I am giving the total
number of complaints all over the
country; it is, as I just now said,
4,35,672 from 1-1-54 to 30-11-54. The
number of complaints disposed of so
far in 1954 is 4,27,838 and the number
of cases pending on 1-12-54¢ is 44,588.

Sardar Hukam Singh: What was
the amount of money involved in the
fraud cases that were brought to hght
during this period?

Shri Raj Bahadur: I can give the
number of fraud cases, The balance
en 31-12-53 was 10,587. 1 am sorry I
will not be able to give the amount
involved.

Sardar Hukam Singh: May I know
whether postal employees were con-
cerned in the commission of fraud or
there were outsiders as well? If out-
siders were also Involved, could I
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know the amount of money for
which the posta! employees were in-
volved during this year for commit-
uang fraud on the postal deparumenr

Shri Raj Bahadur: I do not have
the break-up according to the classes
of the culprits or the accused. I have
only got an analysis about the number
of pending cases. The number of
pending cases of fraud all over India
is 4,139 and the number of cases pend-
ing investigation with the department
for over 6 months is 1,856.

Sardar Hukam Singh:
for the amount. Anyway. I will ask
another question. May I know whe-
ther any cases of favouritism to or
harassment of, the subordinate stafl,
by the gazetted officers of the postal
and telegraph department have been
brought to notice?

I had asked

Shri Raj Bahadur: The Complaints
Organisation deals with public com-
plaints. As a matter of fact, cases of
favouritism to or harassment of, sub-
ordinate staff by superior officers or
officials are departmental cases and
dealt with by departmental officers.

LEMON-GRASS

*999, Shri V. P. Nayar: Will the
Minister of Food and A;riculture be
pleased to state:

(a) whether Government have con-
sidered the po:sibility of manufactur-

.ing Tonones and of the synthesis of

Vitamin A from Lemon grass (Cymbo-
pogon Flexuosus and other species);
and

(b) if so, what are the estimated an-
nual requirements of Ionones and
Vitamin A in India?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) Yes.

(b) A statement is placed on the
Table of the Lok Sabha, ([See Ap-
pendix IV, annexure No, 58.]

Shri V. P. Nayar: In view of the
fact that in recent years—in 1952 1953
and 1954—the export price of lemon
grass oil has suffered several falls at
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several times, may I know whether
Government have considered the de-
sirability of manufacturing articles
out of lemon grass oil which we are
importing to the tune of several lakhs
of rupees?

Dr. P. 8. Deshmukh: I am afraid
the Commerce and Industry Minister
will have to deal with it.

Shri V. P. Nayar: I find in the
statement that for fortifying wvanas-
pati alone, according to the standard
laid down by Government from the
ist May 1955, the annual require-
ments of Vitamin A will be about 5
million 1.U. May I know whether
Government have enquired into the
possibility of meeting at least a por-
tion of this enormous requirement of
Vitamin A from lemon grass oil, the
prices of which suffer and {ens of
thousands of cultivators and lemon
grass oil manufacturers suffer as a
result of the fall in prices?.

Dr. P. 8. Deshmukh: We are trying
to encourage the manufacture of
Vitamin A and Ionones as much as
possible. But it would be for private
enterprise to come forward to explc_nt

it fully.

Shri V. P. Nayar: May I know whe-
ther Government have so far taken
any steps to manufacture Vitamin A
which is a very vital requirement for
the industrial wealth of the country
from indigenous sources like lemon
grass oil, and if so, what has been the
result? Could we not at least expect
that a major portion of the Vitamin A
requirement can, and will, be made in
India very shogtly?

The Minister in the Ministry of
Natural Resources and Sclentific Re-
search (Shri K. D. Malaviya): May I
answer that question? An attempt is
being made to produce Vitamin A in
our laboratories by the synthetic
method from B-lonone of lemon grass
oil, because it has been found that
synthetic Vitamins are better, and
cheaper to produce. So far as Vitamin
A from red Palm oll is concerned, the
difficult problem is to dispose of the

10 DECEMBER 1954

Oral Answers 1250

oil that will remain after the extrac-
tion of the active principles of Vitamin
A, because there are other cheaper
oils available for the manufacturers of
soap in this country. Therefore, it 13
not considered advisable to produce
Vitamin A from red Palm ofl,

BEGGAR NUISANCE AT RAILWAY STATIONS

*1000. Shri Krishnacharya Joshi:
Will the Minister of Railways be
pleased to state: ’

(a) whether Railway authorities are
aware of the beggar nuisance at Rail-
way Stations; and

(b) if so, what steps have been
taken to prevent the same?

(Shri Shahnawazx Khan): (a) Yes;
at a number of stations beggars do
gain unauthorised entry and cause in-
convenience to passengers.

(b) All station staff including the
Watch & Ward and the Travelling
Ticket Checking staff already have
strict instructions to prevent beggars
from entering the Railway Platforms
and Trains, eject them when found
and seek Police assistance where ne-
cessary. The State Governments have
also been requested to give this mat-
ter their earnest attention and adopt
such suitable measures as may re-
sult in a satisfactory solution.

Shri Krishnacharya Joshi: May I
know whether these beggars enter
running trains to collect alms?

Shri Shahnawaz Khan: Some of
them might be doing that.

Mr. Speaker: It is a matter of ge-
neral knowledge. Everyone who tra-
vels knows fit.
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Shri Aekar: May I know how
they are allowed to come on the plat-
form without platform tickets at the
#me of the arrival of trains?

Mr. Speaker: I think we need not
pursue that question.

Foop CONTROLS

*1001. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what restrictions and controls
exist still on food; and

(b) when they will be removed!

The Deputy Minister of Food aad
Agticulture (Shri M. V. EKrishnappa):
{n) and (b). The only major restric-
tion now in farce is on the inter-
state zonal movement of wheat and
wheat products.

“As soon as the wheat supply posi-
tion improves further, the question of
removing this restriction also would
be considered.

Shri D. C, Sharma: May I know by
what time approximately the wheat
position will improve?

Shri M. V. Krishnappa: That will
be as soon as the prospects of fhe
present standing wheat crop will be
knowm to us. Noew we are in the lean
months of the wheat year. As moon
as the prospects of the present stand-
ing crop are known, it will be done.

Shri D. C. Sharma: May 1 know
whether these food control reatric-
tions have been removed in view of
the fact that our Government is Im-
porting a large amount of these stuffs
from abroad and whether these con-
trols will continue if those imports
are stopped?

Shri M. V. Krishnappa: We are
not importing foodgrains for our local
consumption in the country. We are
fmporting one million tons to build up
a reserve of 14 million toms. As I
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have already stated, we will import
one million tons of foodgrains and we
will have, by the end of December, 1}
million tons of foodgrains as reserve.

Shri D. C. Sharma: May I know
it reports from State Governments
have been invited on the point whe-
ther the removal of these controls
has not resulted in the increase of
prices anywhere?

Shri M. V. Krishnappa: We never
expected that the removal of restric-
tions would raise the prices. In fact,
it was to bring down the prices and
to bring about normal conditions in
the country that we did it.

RECLAMATION CosST

*1002, Shri Dabhi; Will the Minister
of Food and Agriculture be pleased 1c
state the steps taken or proposed to
be taken to implement the recommend-
ation of the Estimates Committee con-
tained in para 23 of their Seventh
Report about the inguiry to be insti-
tuted for the losses due to increase in
cost of reclamation of land and the
allocation of responsibilities for these
losses? g

The Minister of Agriculture (Dr.
P. §. Deshmukh): The various recom-
mendations on the working of the
Central Tractor Organisation made by
the Estimates Committee in its 7Tth
Report are still under examination.
It is hoped tc obtain orders of Gov-
ernment on them within the next few
weeks.

8hrl Dabhi: May I know whether it
is a fact that in the opinion of the
Committee the cost of reclamation is
sbout Rs. 65 per acre which iz very
high?

Br, P. 8. Deshmuokh: Yes, Sir. T
think it was the view of the Estimates
Committee that the reclamation
charges were rather high.
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Shri T. S. A. Chettiar;: May I know,
in view of the fact that it is felt to
be high and the Government accepts

that, whether Government will go into
the matter and reduce these costs?

Dr. P. S. Deshmukh: They have al-
ready been reduced.
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The Deputy Minister of Communi-
cations (Shri Raj Bahadur): 2076

(1012 cases in 1952-53 and 1064 cases
in 1953-54).

(i) All cases are investigated, in-
vestigation being complete in some
cases and in process in respect of
+thers,

(ily 264 (89 in 1852-53 and 175 in
1953-54.)

(iii) 270 (120 i 1952-53 and 150 in
1953-54,)
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The Deputy Minister of Communi-
.cations (Shri Raj Bahadur): (a)

" Erection of the line is in progress.

(b) Before 31st March, 1855.

PRICE OF SUGAR CANE

*1007. Shri Gidwani: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether it ig a fact that a new
formula for linking the price of sugar-
cane with the earnings of sugar fac-
tories has been worked out by Govern-
ment; and

(b) if so. the nature of the forinula
evolved?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) Yes.
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(b) A copy of the formula is laid
on the Table of the Lok Sabha. [See
Appendix IV, annexure No. 59.]

Shri Gidwani: Are Government
aware that the owners of sugar fac-
tories also run their own godowns in
big cities for the sale of their sugar
and that they show the sale price of
sugar at a much lower rate than it is
actually sold at these godowns?

Dr, P. S. Deshmukh: We have no
specific report on this matter but
possibly it might be correct.

Shri Gidwanl: What machinery 1is
Government, therefore, going to evolve
to ensure that the correct recovery
of sugar is shown in the records of
the mill owners?

Dr, P. §S. Deshmukh: We take all
factors into consideration. If the mis-
chief is brought to our notice, we
shall pursue the matter.

Shrimati Tarkeshwari Sinha: May
I know on what basis different rate of
sharing of prices bave been filxed for
different regions and whether some
of the regions have asked for en-
hanced share of sugar cane prices?

Dr. P. S. Deshmukh: There are no
different prices so far as the minimum
is concerned; it is the same through-
eut India.

Cess oN O1Ls

*1009. Shri K. C. Sodhia: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
Central Oil Seeds Committee mnde a
recommendation for the levy of an
additional cess on the obroduction of
all oils in the power mills in order to
give protection to the Village Oil in-
dustry; and

(b) if so, the decision taken there-
on?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) The proposal for
an additional levy on mill ofil did
not emanate from the Indian Central
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Qilseeds Committee. The Planning
Commission recommended the levy of
an additional cess of annas eight per
md. on mill oil under the Indian Oil-
seeds Committee Act, 1946. The Com-
mission’'s suggestion was considered
by the Indian Ceniral Oilseeds Com-
mittee and they recommended  the
imposition of an additional cess of
one anna per md. on mill oil for the
first five years and two annasg cer md.
thereafter.

(b) The Government of India pro-
pose to set up an expert Committee to
go into the entire question of oilseeds
crushing Industry, crushing by Ghanis
as well as by Oil Mills, and to make
recommendations to the Government
regarding the lines on which the future
development of the oilseeds crushing
industry should take place. This
Committee will also examine, amongst
other things, whether there is a case
for the levy of an additional cess on
mill oil.

shri Sodhia: How Ilong will Gov-
ernment take to finalise the whole
thing?

Dr. P. 8. Deshmukh: Sir, the Com-
mittee is expected to report in about

24 months, Thereafter, some time
may be necessary to decide,

Shri Sodhia; Is any subsidy being
given at present by the Government
to the honey industry?

Dr. P. S. Deshmukh: The Khadi and
Village Industries Board makes some
recommendations and funds are
allotted for the purpose of encourag-
ing the honey industry.

Shri Dabhi: May I know the per-
sonnel of the Committee?

Dr, P. 8. Desnmukh: I am afraid I
have not it here.

Mr, Speaker: We shall go to  the
next question.

Dr. P. S. Deshmukh: Sir, I have
got it; may I read it out?

Mr. Speaker: I have already called
the next question.



1257 Oral Answers

RussiAN TRACTORS

*1012. Shri Gadilingana Gowd: Will
the Minister of Food and Agriculture
be pleased to refer to the reply
given to starred question No. 1086
on the 17th September, 1854 and
state:

(a) whether Government have put
the Russian tractors into operation
and have tested their usefulness;

(b) if so, the opinion of technical
authorities in this regard; and

(c) the'procedure to be followed by
the agriculturists for their import?

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) and (b). The four
Russian tractors are undergoing test
trials at Delhi and Bhopal and the
final report about the utility of these
tractors under Indiari conditions is
expected to be submitted to Govern-
ment shortly.

(c) The procedure for their further
import would be decided after the
report of test trials is received.

Shri Gadilingana Gowd: When were
these tractors received in this country?

Dr. P, 5. Deshmukh; © They came
about three to four months  back,
at the most.

ARREARS OF TELEPHONE REVENUES

*1013. snrn Sarangadhar Das: Will
the Minister of Communications be
pleased to state:

(a) the amount of arrears of tele-
phone revenues outstanding in the
beginning of each financial year from
1947-48 to 1954-55;

(b) the percentage of the outstand-
ing dues from Government Depart-
ments, and the percentage from
members of the public;

(c) the reasons for such inordinate
delay in collections; and

(d) the steps Government propose
to take to expedite collection and the
target date by which they expect to
close this account?
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The Deputy Minister of Communi-
cations (Shri Raj Babadur): (a) and
(b). A statement giving the required
information is laid on the Table of the
Lok Sabha. [See Appendix IV,
annexure No. 60.]

(c) The arrears are mainly in
respect of Government connections.
Recovery in case of Government sub-
scribers is  usually made by book
adjustment and the transaction is
inter-Departmental
or Governmental adjustment. The
adjustment of revenue on an inter-
Departmental basis without a penalty
for non-payment or delay in payment
has perhaps resulted in the accumu-
lation of outstandings.

(d) All possible steps are being
taken for the realisation of telephone
revenue outstandings. An Accounts
Officer on Special Duty has been
appointed for this purpose. A meeting
of the representatives of wvarious
Ministries is being convened.

date by which these
to be closed

No target
accounts are expected
can be given.

Shri Sarangadhar Das: May I know,.
if in view of the fact that there Iis
such a big balance outstanding against
Government departments. the balance
against private people also continues
because they feel that if the Govern-
ment departments are not paying in
time, they also need not have to pay?

Shri ‘Raj Bahadur: It ie not the
same in case of non-government
agencies. In case of Government de-
partments it is only a matter of book
adjustment and the department can
wait in their case. As a matter of
fact the revenues earned are shown
and we know that this much has been
earned by the department for the
service rendered to private agencies
and users and this much for service
to “aernment departments.

Shri Sarangadhar Das: Does it take
then so0 long to make these book
adjustments? .
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Shri Ra) Bahadur: Yes, Sir; be-
cause the bills are checked as to
whether the calls have been made for
strictly government purposes or not.
Each department has to satisfy itself
about that.

Shri A. M. Thomas: May I enquire
whether it has come to the notice of
Government that inordinate delay is
being caused in the submission of
bills, both trunk and ordinary ecalls,
to customers concerned, and if so,
what steps Government have taken in
this connection? Even bills to Mem-
bers of Parliament are submitted
after three or four months.

Shri Sarangadhar Das:
four years.

Shri Raj Bahadur: There have been
complaints about delay in the sub-
mission of bills; but, we try to see that
the bills are accurate. As a matter of
fact, formerly there was one central
system of telephone revenué account-
ing, but now we are decentralising it.
For example we have bifurcated the
Delhi office and a new telephone re-
venue accounting office has been
opened in Nagpur. We propsse to
open more, so that the work may be
distributed.

Three or

TELEGRAPH AND TELEPHONE WIRES

*1014. Shrimat] Tarkeshwarl Sinha:
Will the Minister of Communications
be pleased to state:

(a) whether a scheme to replace
overhead telegraph and telephone
lines with underground cable, has
been evolved by Government;

(b) whether this scheme has been
executed in any part of the coun-
try so far; and

(c) the estimated cost involved in
this scheme?

The Deputy Minister of Communica-
tions (Shrl Raj Bahadur): (a) A
scheme js under consideration for lay-
ing long distance under-ground cables
to connect important cities in the
country..
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(b) Yes, in a small way.

(c) Approximately Rs. 9:5 crores for
the whole scheme covering nearly
2,300 miles of cable length,

Shrimati Tarkeshwari Sinha: May 1|
lmcm{ what are the places where this
scheme has already been under
operation?

Shri Raj Bahadur: Bombay-Thana
and Calecutta-Asansol, At Bombay-
Thana it is complete and at Calcutta-
Asansol it is being laid.

Shrimati Tarkeshwari Sinha: May 1
know, in view of the fact that for most
of these under-ground cables we have
to depend cn foreign countries, whe-
ther Government consider it desirable
to open a factory to produce these
under-ground cables?

Shri Raj Bahadur: We have already
establishel a factory at Mahijan and
it has gone into production.

Shrimati Tarkeshwari Sinha: What
is the production target fixed for that
factory producing these under-ground

_ cables?

Shri Raj Bahadur: I carnot give it
from memory as to what is the target,
but very soon it will be able to meet
our demands.

CATERING ON RAILWAYS

*1017, Shri Dhusiya: Will the Minis-
ter of Raljlways be pleased to state:

(a) the general policy of giving
contract to various contractors to sell
sweetmeats, betel-leaf, tea and fruit
ete:

(b) whether the auction is vonduct-
ed in the Head Office or on the various
Railway Stations; and

(c) how it is advertised?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Ehan): (a) At large
stations, including important Junec-
tions and big terminal stations, such
contracts are given on licensing system
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{o sultable professional and experienc-
ed caterers of zood standing. At other
stations these are normally licensed
out to local professional men, includ-
ing experienced displaced caterers or
vendors settled in the area. Other
things being equal, preference is
given to displaced pgersons and re-
gistered Co-operative Societies, and
as between these two  categories, to
the fermer. The ability to provide
service of a high standard is of prime
consideration in the award of these
contracts,

(b) Auctioning of these contracts is
not resorted to, either at stations or
in the Head Office. The license fee is
predetermined on the basis of vending
prospects and the contracts are given
on the basis of applications received,
each such application being carefully
scrutinised to ascertain the applicant’s
ability to perform the work satisfac-
torily.

(c) Applications are invited by
advertisement in press in the case of
moré  important contracts and by
means of notices posted on  station
premises for the smaller contracts.

Shri DPhusiya: What are the more
important contracts and how are they
advertised—whether it is done in
local papers, or in regional papers or
in the office on the notice board?

Shri Shahnawaz Khan: The more
important contracts are contracts at
bigger stiations like Howrah, Moghul-
Sarai and places like Lucknow. The
advertisements are given in the local
papers as well ay in papers of an All
India nature.

Shri Dhusiya: My question was:
what are the more important articles
for which advertisement is made?

Shri Shahnawaz Khan: It is not a
question of articles, it is a matter of
important stations.

Kumari Annie Mascarene: May I
know wnat percentage of the gain on
contracts is given to the Govern-
ment?
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Shri Shahnawaz Khan: We do not
work out the percentage of profits of
the contractors. A certain licence fee
is charged keeping in view the net
profits of the contractors.

Shri Dhusiya: One guestion more.....

Mr, Speaker: We will go to the next
question.
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The Deputy Minister of Railways
and Transport (Shri Alagesan): Com-
pared with a target production of 36
locomotives 46 have been completed
between 1st April, 1954 o 30th
September, 1954 and this outturn cam.
pares with a total production of 64
during the whole of 1953-54,

aﬂmm:wﬂ‘mmc
P 3t g9 a3 @ dom v o o
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Shri Alagesan: Does he refer to im-
ported items? '

Mr. Speaker: Yes: whether it ig 80
per cent., 85 per cent. or 90 per cent.
and what is the percentage of indi-
gemous manufacture?

Rhri .Alagesan: I may, say, Sir, that
oul of a total of 5,335 components as
many as 4,475 are manufactured by
Chittaranjan and another 768 are pro-
cured from indigenous manufacturers
Only 90 items are imported from ab-
royd. ‘
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Shri K. C. Sodhia; What is the per-
centage price of these 90 imported
Mtemas?

Shri Alagesan: The percentage may
be a little more than what the number
vf items represent. As it is, I am not
able to give the actual percentage of
cost; it is not much.

Shri T. 8. A, Chettiar: How does the
cost of engines compare as compared
with the imported engines?

Shri Alagesan: As far as indigenous
cost is concerned our price has now
become almost equal to the imported
price. 1f we increase the manufacture,
it is bound to go down.

shri T. B. Vittal Rao: May I know
ut what stage is the proposal to step
up the production of this Chittaranjan
Factory from 120 to 1507 May I also
know whether we are manufacturing
at Chittaranjan only goods locomo-
tives or passenger locomotives us well?

Shri Alagesan: Both locomotives are
being manufactured and we are pursu-

ing the question of increasing the

production target.
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Ranway Wagons

*1031. 8hri Amjad Al: Wil the
th‘lister of Rallways be pleased to
te:

(a) whether any representation for
the allotment of more wagons has been
recelved from the National. Chamber
of Commerce and Industries, Agra;

(b) whether it is a fact that the
movement of gur and pulses is
receiving a serious set back in Agra
due to the shortage of wagons; and

(c) if so, the action taken or pro-
posed to be taken by Government on
the above representation?

The Deputy Minister of Railways
und Transport (Shri Alagesan): (a)
Yes. A representation dated 26-11-54
was received by the Central Railway
. complaining of a serious set-back in the
movement of pulses.

(b) Due to heavy accumulation of
wagons routed to south via Bezwada
and viz, Raichur, restriction had to be
imposed on loading for some days in
November 1954. This naturally affect-
ed the clearance of traffic from Agra.

 (¢) Restriction was removed from
28th November 1954 and from
20th November, 1954 to 6th December,
1954 as many as 51 wagons were load-
ed at Agra, The outstanding indents
of pulses were 9 wagons, These were
registered on or after 3rd December,
1954 and are expected to be cleared
in due course,

Shri T. B. Vittal Rao; May I know
out of the 11,000 wagons to be pro-
cured in the current year, how many
we were able to procure from indi-
genous manufacture up to the end of
November 19547

Shri Alagessn: How does it arise
out of this question? I do not see any
ronnection.

Mr. Speaker: A representation was
received from the National Chamber of
Commerce.

Shri T. B. Vittal Rao: For more
wagons. .
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Mr, Speaker: It may include wagonas,
or the congestion in the station. I am
going to the next question.

INDIAN FARM Boys

*1032. Shri Ram Dass: Will the
Minister of Food and Agriculture be
Pleased to state:

(a) the number of Indian Farm
Boys who have recently returned from
USA.; and

(b) the nature of training they have
received in that country?

The Minister of Agriculture (Dr.
P. S, Deshmukh): (a) 23 Indian Farm
Boys have already returned from
US.A; 2 more are on their way to
India.

(b) They have received training in
all the agricultural operations, like
plou;hinz. manuring, harvesting, hay-
making etc. They have also studied
the structure and working of the vari-
Ous young farmers' organisations, e.g.
4-H Clubs, ete, &0
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Dr. P. S. Deghmukh: Some eftort Is
made to utilise their honorary services.

Shri Veeraswamy: May 1 raise a
point with your permission? May 1
request you to suggest to the hon,
Minister to reply in English even to the
supplementary questions that are put
in Hindi, so that we also may under-
stand? We Members coming from the
South o without understanding what
some houn. Members say in this House.
So, I humbly submit to you, who are
the custodian of this House, to see that
we also understand what is said in the
House.

Mr. Speaker: I think I am equally .

the custodian of the Constitution also.
For Hindi being developed, whenever
a question is tabled in Hindi, the
unswer should be in Hindl, and when-
ever a supplementary question is put
in Hindi, the answer is to be In Hindi.

Shri V. P. Nayar: Provided the Minis-
ter knows,

Mr. Speaker: He will try to know.
The option is given to the Minister to
answer in English, but it is better that
he answers in Hindi it he possibly can.
That is ho we are progressing. It
4y be that out of all the questions
that are put and answered, some ques-
tions may not be quite intelligible to
the Member, but he has to forego it in
tne interest of advancing the practice
of speaking in Hindi. Now I am going
to the next question. .

Shri Sarangadhar Das: There are
Members who do not understand Eng-
lish and it is to their advantage to
make some questions put and answered
in Hindi. It is to assist the......
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Shri K. K. Basu: They do not under-
stand either English or Hindi.

Mr. Speaker: Whenever a request
has been made to me by a non-English
knowing Member to have the answer
rendered to him in Hindi, I think I
nave complled with that request,

Now, I am going to the next ques-
tion

IRRIGATION FACILITIES IN PUNJAB

*1034. Sardar Hukam Singh:. Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the Punjab Govern-
ment have made a representation to
the Centre for providing irrigation
facilities to the scarcity districts in the
State; and .

(b) if so, what irrigation [facilities
are proposed to be provided for such
areas?

The Minister of Agriculture (Dr,
P. 8. Deshmukh): (a) and (b). Yes
Sir. The representation is for financial
assistance towards certain contour sur-
veys in the Gurgaon Distt. with a view
to assess the possibilities of develop-
ing irrigation in that area. Under the
financial rules governing grow moré
food schemes, such surveys are not nor-
mally assisted. The representation of
the Punjab Government is, however,
still under consideration. The Govern-
ment of India have, however, sanction-
ed financial assistance for schemes in
scarcity areas of the Punjab as part of
the grow more food programme, such
as, a loan of Rs. 3 lakhs for repairing
8 bunds in Gurgaon district and a loan
of Rs. 6 lakhs for the repair ud con-
struction of kuhls in the Kanara and
Kulu valley.

Sardar Hukam Singh: May [ know
whether any plan has peen submitted
as to how irrigation facilities for these
scarcity areas are to be developed or
it iz left to be decided afterwards whe-
ther they want to sink tube-wells or
have irrigation by canals?

Dr. P, 8. Deshmukh: In every one of
“hese propisals, we expect the State
Fovernment to give us enore or less
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detailed plans, but not very detatled
ones, giving us the indication of the ex-
penditure as well as the utility.

Pandit Thakur Das Bhargava: Is it
a fact that the hon. Minister of Agri-
culture, the late Shri Rafi Ahmad Kid-
wai, was pleased to assure the Punjab
Government and some deputationists
that Rs. 2 crores will be available for
irrigation for Gurgaon District for ll
areas except Rewari, for which Rs. 50
lakhs were promised, and at the same
time the promise was given that in the
near future the construction of experi-
mental tube-wells in he Gurgaon Dis-
trict will also be begun in 1854, In-
stead of in 19567

Dr. P. 8. Deshmukh; We will certain-
1y do everything to respect the wishes
of or whatever was promised by the
late Shri Rafi Ahmed Kidwal, but
sometimes there are exaggerated
claims on this account.

Shri D. C. S8harma: Is it not a fact
that between the sanctioning of the
amount for these irrigation facilities in
the districts to which the hon. Minis-
ter has referred and- the time of putt-
ing them into effect, there is a very
big gap, and that the progress of the
works is very very slow? - If I may be
permitted to say so, nothing has hap-
pened so far.

Mr. Speaker: There 15 no question to
be answererl

CASHEWNUT INDUSTRY

*1036. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have set
apart any specific amount in 1954 for
undertaking developmental measures

in the Cashewnut Industry; and
(b) if so, how much?

The Minister of Agriomlture (Dr.
P. S. Deshmukh): (a) Yes.

(b) Rs. 2.5 lakhs
Shri V. P. Nayar: May I know whe-

ther out of this amount, any amount
has been utilised for the development
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of raw cashewnuts in the country the
production of which, according to the
report of the Spices Enquiry Commlt-
tee, is so low as 25 pounds per tree
now?

Dr. P. 8. Deshmukh: I am afrala 1
cannot give the details of these sums.

Shri V. P. Nayar; May I know whe-
ther the Government are awure that
the industry—the cashew-processing

‘industry—which depends upon raw nut

avallability has so developed that now
it is not possible to meet the reguire-
ments by indigenous production and
that we have to import about 50 to 60
per cent. of our requirements chiefly
because the local production is very,
very low? May I know whether Govern-
ment have taken this fact into account
and done anything to increase the pro-
duction of raw cashewnuts in this
country in order that the industry 1nav
stand on its own footing?

Dr, P. 8. Deshmukh: Yes: this 1: one
of the objectives of the policy thet the
Government is pursuing, and that s
the reason why Rs. 2.5 lakhs are pru-
vided for this industry.

Shri Velayudham: Out of this amounc
that is spent for the development of
the cashewnut industry, how much s
spertt in the Travancore<Cochin State
which is one of the premier cashewnut
producting States in India?

Dr. P. 8. Deshmukh: I am sure un
adequate amount would be spent.

Shri B. K, Das: What areas are bemng
considered in respect of this industry?

Dr. P. §. Deshmukh: We have sug-
gested to the Governments of Travan-
core-Cochin, Madras, Bombay and
Madhya Bharat to submit concretz
schemes for the development of
cashewnut,

FAMILY PLANNING

*1037. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

, (a) the names of the voluntary In-
stitutions to which Government aid
based on the recommendations of the
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Family Planning Research and Pro-
grammes Committee is sought to be
given in the Punjab;

(b) the amount of aid that will be
given to them; and

(c) the other ways in which Family
Planning work is' being done in the
Punjab?

The Minister of Health (Rajkumari
Amrit Kaur):' (a) The Family Plan-
ning Association, Punjab, Simla.

(b) A grant-in-aid of Rs. 17,600/-
has already been sanctioned for the
current year.

(c) A note containing the infor-
mation is laid on the Table of the

Lok Sabha, [See Appendix IV,
annexure No. 62.]

Shri D. C, Sharma: M:ly I  know
what is the total amount of grants
sanctioned for the whole of India for
this purpose and what is the pro-
portion of these grants given to the
Punjab and the adjacent States?

Rajkumari Amrit Kaur; According
to the approved family planning pro-
grammes, a sum of Rs. 30 lakhs has
been set aside for the two years,
1954-55 and 1855-56. Out' of this,
Rs, 4,75,160 has already been sanc-
tioned and Rs. 4,21,421 is now before
the Planning Commission on the re-
commendation of the Committee and
will shortly be sanctioned, I hope.

Shri D. C. Sharma: Is it not a fact
that the family planning pro-
gramme is wholly of an academic
value and it has not produced any
practical results?

Shrimati Sushams dem: May I
know what is the amount sanctioned
for Bihar and whether any arrange-
ments have been made there?

Rajkumari Amrit Eaur: I do not
find the name of Bihar among the
States to which help has been given
by the Government of India, and I
presume that Bibharr has not asked
{for anything
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Shri K. K. Basu: May 1 know
whether the proportion of the grants
made to the respective States is

‘dependent on the fertility of the

inhabitants of the respective States?

Rajkumari Amrit Kaur: I do not
know on what basis the States asked
for these grants, but those States that
are anxioys to do something and
present a scheme that passes muster
are given grants,

MESSAGE RATE SYSTEM

*1038. Shri Krishnacharya Joshi:
Will the Minister of Communications
be pleased to state whether Govern-
ment propose to extend the Message
Rate System to important cities where
this system is not in vogue?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): Yes,
gradually in important towns having
Auto exchanges.

Shri Krishnacharya Joshi: May I
know in how many citids this mes-
sage rate system has been introduced
so far?

Shri Raj Bahadur: 17.

Shri T. B. Vittal Rao: May I know
when this message rate system will
be introduced in the two citles of
Hyderabad and Secunderabad?

Shri Raj Bahadur: In Hyderabad,
it is already there, and it is in force
since the 16th May, 1954.

CORRUPTION AMONG RAILWAY STAFF

*1039. Shri Dabhi: Will the Minis-
ter of Rallways be pleased to refer
10 the reply given to starred question

. No. 1242 on the 22nd September, 1954

and state:

(a) whether the report of the
Departmental Committee regarding the
racket at Sulebhavi Station on the
Southern Railway has since been sub-
mitted to Government; and

(b) if so. the main findings and
recommendations of the Committee?
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The Deputy Minister of Railways
and Transport (Shri 0. V. Alagesan):
(a) The Departmental Committee have

submitted their report to the Regional .

Officers concerned.

(b) The Departmental Committee
have found one Guard, one Brakes-
man, three travelling Hamals, one
Driver, First and Second Firemen and
Station Masters and Assistant Station
Masters of Pachapur and Suldhal
Statiohs, guilty of serious misconduct,
but they have not made any recom-
mendations regarding punishment of
the staff, which will be decided by
the regional officers.

Shri Dabhi: May I know what
action is going to be taken against
those officers?

Shri Alagesan: The report is before
the Regional Officers and they will
take suitable action against the
staff concerned?

TRAIN Accl

*1040. Th. Lakshman Singh Charak:
Will the Minister of Rallways be
pleased to state:

(a) whether a detailed report of the
inquiry held into the derailment of
344 down Patna passenger train which
took place on the 2nd May, 1954 has
since been received by the Railways;
and

(b) whether any compensation was
paid to the victims?

The Parliameuntary Secretary to the
Minister of Railways and Transport
{Shri Shahnawaz Khan): (a) There
was no derallment of 344 Dn. Tata-
nagar-Patna Passenger on 2nd May.
1854,

At about 20-59 hrs. um 1lth April,
18054 however. the engine of No. 344
Dn. Tatanagar-Patna Passenger train
derailed between Ranchi Road and
Chainpur stations on the Barkakana-
Gomoh section of the Eastern Rail-
wayY. An enquiry was held by a
Committee of senior officers of the
Eastern Railway. Their finding is
that the accident was due to the
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breakage of the left leading trailing
wheel spring of the engine.

(b) The question does not a.rise as
no one was killed or injured.
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The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) No.

(b) Does not arise,
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What is the substance of these
schemes?

Dr. P. §. Deshmukh: There was a
report from the Crops and Soils Wing
of the Board of Agriculture and
Animal Husbandry made at their meet-
ing at Indore held from 20th to 23th
March, 1052, so that the mechanised
agriculture may be encouraged on a
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co-operative basis. This has been put
to the various State Governments, but,
as 1 have already said, the progress
is slow.

Shri T. S. A. Chettiar: May [ know
whether, in order to encourage co-
operative agriculture, Government
will give concessional rates? *

Dr. P. S. Deshmukh; We have de-
cided what concessions to give.
Generally speaking, we have said that
we will mee. part of the expenditure
on alministration.

IMMOBILIZATION OF KUTCH DESERT

*1042, Shri Gidwani: Will the Min-
ister of Food and Agriculture be
pleased to state: '

(a) whether it is a fact that Gov-
ernment have decided to finance a
scheme for the Immobilization of

Kutch desert and coastal sands of
Saurashtra;

(b) the nature uf the schemes;

(c) the terms on which the Iloan
has been granted; and

(d) the names of the States to
which this grant has been made?

The Minister of Agriculture (Dr. P
S. Deshmukh): (a) Yes.

(b) The scheme aims at raising
plantation and shelter  belts of
‘Casurina, Prosopis Juliflora etc. on
the coast, on banks of water courses,
road sides etc.

(c) The Government of India have
approved a loan of Rs. 2,50,000/- for
this scheme on the following terms:—

(1) The loan is repayable :in 15
annual equated instalments
falling due on the first
anniversary of the drawal of
loan,

(2) During the first ive years the
Government of India will
grant an annual subsidy to
the State Government equi-
valent to the amount of in-
terest accruing on the loan
each year, and thereatter, the
supsidy will be withdrawn.
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(3) The loan will be sanctioned
by the Government of India
from time to time as
and when a request to this
effect is received from the
State Government.

(d) The Government of Saurashtra.

* Shri Gidwani: May I know whether

the experiment in Rajasthan proved
successful in that respect, and if so,
have you been able to stop the march
of the desert in that area?

Dr. P. 8. Deshmukh: There are
various factors concerned with this
experiment. Some of them  have
certainly succeeded and others are
bound to succeed because we know
that we are acting on some definite
kncwledge.

Shri Gidwani: May 1 know whether
the plantation of trees will produce
more rain and thus, the afforestation

will lead to the stoppage f the march
of the desert?

Dr. P. S. Deshmukh: There are some
scientists who hold that view.

PASHABHAI IMPLEMENTS

*1044. Shri Sarangadnar Das: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the action taken on the findings
of Shri Divatia Committee in regard
to the purchase and utilisation of
agricultural implements from Messrs.
Pashabhai Patel and Co.;

(b) the number of Pashabhai Patel
Ploughs which have so far been re-
conditioned by the F.A.O. Expert:

(c) the number of reconditioned
ploughs disposed of; and

{d)Y how they have been disposed
of?

Tne Minister of Agriculture (Dr. P.
8. Deshmukh): (a) A statement is
placed on the Table of the Lok Sabha.
[See Appendix IV, annexure No, 63.F

(b) Nineteen implements were re-
conditioned by the F.A.O. Expert.
After the Expert’'s departure. thirteen



1277 Oral Answers

implements have been reconditioned
on the lines recommended by him.

(c) and (d). None of the modified
implements have so far been disposadl
cf by way of final sale. They have
been put to work for determining
their suitabilily under actual fleld
condilions.

Shri Sarangadhar Das: In view of
the "manner of execution of the con-
iract, use of unsuitable material, ete.”
s quoted in the stalement, may I
know, if the material is unsuitable,
how it can be re-conditioned and
utilised by the farmers who might
taxke them, and is that the reason why
no {inn orders have come in?

Pr. P. 8. Deshmukh: My hon. friend
is probably interpreting the word
‘material’ too literally. He probably
means that the structure or the com-
poasite characier of the steel or the
iron is weak. That is not so. It does
not refer to the whole material. It
was defective in certain respects, and
that was the modification we tried to
carry out. .

Shri Sarangadhar Das: If no firm
orders have come so far and if an
artangement has been entered into
between the suppliers and the Gov-
ernment that they would pay
Rs. 3,36,000 odd, what is the total loss
tnking this in wiew that these imple-
ments will never be disposed of?

Dr, P. §. Deshmukh: The money
that has been received. or is expected
to be received from the firm is not—
1 say subject to correction—is not on
the condition that the implements will
be re-conditioned. That is going to
be received by Government irres-
pective of that consideration.

Shri Sarangadhar Das: My question
was: taking this amount into considera-
tion. and considering the fact that
r.c firm orders are eoming and they
are no! likely to come. what is the
total loss in this transaction?

Dr. P. §. Deshmukh: It is difficult
to calculate it.

557 LSD.
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Mr. Speaker: Does he agrée that
there wi.l be a loss?

Dr. P. S. Deshmuklk: There will be
a loss.

Shri M. L. Dwivedi: May I  know
whether the implemonts that have,
keen re-conditioned and put to work
have been found tv be of use in
comparnison with other implements?

Dr. P. S. Deshmukh; Full trials have
to be carried out, but in some places
they have been found to be suitable.

Shri Sarangadhar Das; What was
the cost of the implements when they
were first of all secured from  this
firm? )

Dr. P. S, Deshmukh: I think the
total cost was about Rs. 45 lakhs.
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The Minister -of Agriculiure (Dr. F.
S Deshmukh): (a) There are flve
rescarch centres under the Govern-
ment of India for the improvement of
the wheat crop, particularly the pro-
duction of disease resistant varieties.
There are besides four State Centres
in Bombay. Madhya Pradesh.
Rajasthan and Punjab partially
financed by the Indian Council of
Apricultural Research.

(b) It takes many years to pro.
duce a new variety of wheat. Among
the improved wheat varieties that
have been released for general
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cultivation during the last few years
mention may be made of N.P.710,
N.F.718, N.P.770, N.P.755 and N.P.761
produced at the LA.R.L

(¢) During the last two years, how-
ever, one variety, namely N.P.809, has
been released by the ILAR.I as being
suitable for cultivation in the hills of
Northern India. A yield of about
48 mds, per acre has been recorded in
the Northern hills with ‘he new
variety, N.P. 809,

CIELUR O LT S e S
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Shri Neswi: WMay I know whether
ithere are similar  Research Stations
for other food 'crops like jowar, bajra,
ragi and paddy? If so, where are
they established? If not, why not?

Dr. P, S. Deshmukh: There is no
independent Research Centre
eslablished by the Government of
India, but many State Governments
have their own research ang breeding
organisations, and they are doing
fairly useful work. .

Shri Radhelal Vyas: May I know
whether it has been possible to find
out any rust resisting  variety of
wheat ‘and, if so, what progreéss has
been made in this respect? '

Dr. P, 8. Deshmukh: One of the
muost creditable achievements of the
LCAR. and the Institute iz the
cvolution of a variety which is con-
siderably rust resisting.

INDIAN SHIPPING

“1049. Shrimati Tarkeshwari Sinha:
Will the Minister of Transport be
plcased to state:

(a) whether the Estimates Commit-
tee of Indim Ship-owners has re-
commended to Government that with
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effect from April, 1955, no foreign
chartered vessels should be allowed
to operate on the Indian Coast;

(b) if so, what other suggestions
the Consultative Committee have
p}xt forward; and

- (¢) how far Government are pre-
pared to implement their recommen-
dations?,

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Ves, except that existing charters ex-
tending beyond 1st April 1955, should
ve allowed to run out the remaining
period of the contract.

(b) and (¢). A statement giving the
required information is laid on the
Table of the Lok Sabha. [See Appen-
dix IV, annexure No. 64.]

Shrimati Tarkeshwari Sinha: What
wias the target in terms of gmoss re-
gistered tonnage fixed for Indian ships
by the Shipping Policy Sub-Committee
which reported in 1947?. And may 1
know whether that target is expected
to be reached in the course of the First
Five Year Plan?

Shri Alagesan: That Committee of
course reported some years back and
they recommended a target of 2 mil-
lion tons, As the House is aware, we
have not been able to reach that tar-
get. In fact, the. target laid down for
the First Five Year Plan was only 6
lakh tons. Now a Sub-Committee of
this Consultative Committee is going
know whether that target is expected
should be fixed for the next Five Year
Plan.

Shrimati Tarkeshwari Sinha; May I
know whether some coastal shipping
companies have complained that proper
co-ordination between the Railways
and the shipping companies is not be-
ing maintained and, if so, what speci-
fic steps Government propose to take
to have better co-ordination?

Shri Alagesan: That was one of the
subjects discussed in the Committee
and a pronosal was made which is now
under consideration—it is given in the
~tatement itself.
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Shrimati Tarkeshwari Sinha;: May T
know whether that target is expected
up its mind so far about reserving for
the Indian ships the transport of the
Standard Vacuum Oil Refinery product
which they will take to the different
coastal towns in the country?

Shri Alagesan: In the agreement
which was made between the oil com-
panies and the Government there is a
provision that this oil can be taken In
tankers which are owned by Govern-
ment or by. Corporations in which Go-
vernment have majority shares. Thai
question is under our consideration and
we are trying to procure tankers.

SUPER-CONSTELLATION
AIRCRAFTS

PURCHASE OF

*1050. Shri K. C. Sodhia: Will the

Minister of Communications be pleas-*

ed 1o state:

(a) the names of the countries
from which the three super-constel-
lation and two count Mark III air-
craft were purchased last year by
the Air India International; and

(b) the price of each kind of air-
craft and the average ordinary life
of the same?

The Deputy Minipter of Communica-
tions (Shrl Raj Bahadur): (a) No air-
craft were purchased by the Air India
International during 1953.

(b) Does not arise.

Shri K. €. Sodhia: May I know what
amount was budgeted for the purpose?

Shri Raj Bahadur: A loan was ad-
vanced to the Air India International
tor purchase of two super-constella-
tion aircraft to the tune of Rs. 25 lakhs
as loan and Rs. 87 lakhs as capital
grant. That was in 1953-54 and we got
them in 1954-55. That was for two
aircraft.

Then for the three Super-constella-
tion arircraft that we are going to have
in the months of January, February
and March next year we budgeted in
1953-54 Rs. 28 lakhs as loan, and 1n
1954-55 Rs, 13 lakhs plus Rs, 315.37
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lakhs that is Rs. 354 lakhs as capital
grant.

Shri K. C. Sodhia: What {a the pro-
cedure that is allowed to be followed
in making these purchases?

Shri Raj Bahadur: The Air India In,
ternational Corporation Board iake .
decision in this respect and the sanc-
tion of the Government of India is ob-
tained thereupon. So far as the terms
are concerned, as regards the two
super-constellation aircraft that we got
we had to make a deposit of 50 per cent.
of the value in stages and the balance
of 50 per cent. was pald on delivery.
With regard to the other three that
we are going to get next year, 25 per
cent. has been deposited already and
75 per cent. will be paid on delivery

Shri K. C. Sodhia: Are any officers
sent at the place of purchase?

Shri Raj 'Bahadur: The officers are
also sent if and when necessary,

Mr. Speaker: The Question Hour is
nver.

WRITTEN ANSWERS TO QUESTIONS

RESEARCH IN Ravo N
Shri §. N. Das:
Shri §. K. Razmi:

Will the Minister of Food and Agri-
culture be pleased to state:

*996.

(a) whether it is a fact that an
Indian Research Student specialising in
pulp and rayon manufacture in Japan,
has successfully experimented in mak-
ing rayon grade pulp from a mixture
of species of Indian bamboo; and

(b) if so, what will be its industrial
potentiality?

The Deputy Minister of Food and
Agriculture (Shri M, V. Krishnappa):
(a) and (b). Government have no
other information except what appear-
ed recently in the press regarding Shri
Gohel's experiments in Japan on the
production of rayon grade. pulp from
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bambon, In the absence of any techni-
cal details it is not possible to gauge
the industrial potentialities of his ex-
perimeonts

RaiLwAY EMPLOYEES

*1003. Pandit D. N. Tiwary: Will the
Minister of Rallways be Dpleased to
state:

(a) whether it is a fact that in Sep-
tember 1954 a large number of Rail-
way ministerial stall made a demon-
stration in front of the Parliament
House;

(b) whether he received from the
demonstrators a “Charter of demand”:
and

(c) whether any assurance Wwas
given by him in this regard?

The Parliamentary Secretary to the
Minisier of Railways and Transport
(Shri Shahnawaz Khan): (a) and (b).
Yes, Sir. .

(c) No Sir.
CENTRAL RESEARCH INSTITUTES

+1008. Shri Bhagwat Jha Azad: Will
the Minister of Food and Aegriculture
be pleased to state:

(a) whether the Estimates Commit-
tee has recommended for the eslab-
lishment of one or two Research Insti-
tutes to co-ordinate the work of the
Regional Centres; and

(b) whether this
has been accepted?

recommendation

The Minister of Agriculture (Dr
P. S. Deshmukh): (a) Yes.

(b) It is under consideration,

ORDERS FOR ROLLING STOCK

*1010. Sardar Lal Sinzh: Will the
Minister of Rallways be p'eased, to
state-

(a) whether the Railway Board has
concluded or is going to cunclude an
agreement with a firm in Eagland or
other countries for supply of partsre-
quired for Chittaranjan Locomotive
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Works without calling fur tenders
from other firms; and

(b) if so, the reasons for dispensing
with the usual practice of inviting
open tenders?

L]

*  The Deputy Minister of Railways and
Transport (Shri Alagesan): (a) Yes.
An Agrecement has been entered into
with the North British Locomotive Co.,
a British firm. :

(b) The Agreement is mot only ([or
the supply of components, raw mate-
rials, machinc tools etc., but also for
the supply of technical personnel and
designs, prod 'ctdon planning etr., ag
may be required by Chittaranjan Loco-
motive Works. Even in regard o sup-
_pl_v ofl compcnents ete., although open
tenders may not be resorted to,
arrangement will be made for abtain.
ing the best possible price.

Jaranese METHOnD OF Rick CULTIVATION

*1011. Shri Bahadur Singh: Will
the Minister of Food and Agriculture
be pleased to refer to the reply
given to starred question No. 1253
on the 22nd September, 1954 and
state:

N

(a) the estimated area of land
under the Japanese method of rice
cultivation in the country; and

(b) whether Government have
given any assistance to the farmers
who have adopted this methoed of
rice cultivation?

The Minister of Agviculture (Dr. P.
8. Deshmukh): (a) Reports received
{rom the State Governments so ' far
indicate that during the first crop
season of the year, 545,639 acres have
heen actually brought under this
method. Fina! estimate for the cur-
rent year will be known only after
the paddy season is over in all  the
States and final reports are rereivea.

(b) Yes.
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INDIAN TELEPHONE INDUSTRIES, ,
BANGALORR

*1015. Shri Thimmaiah: Will the
Minister of Communications be pleas-
ed to state:

(a) how many retired officers are
re-employed in the Telephone Indus-
try, Bangalore; and

(b) what are the special rewsons
for appointing the retireg officers in
the said Factory?

The Depuly Minister of Commusi-
rations (Shri Raj Bahadur): (a) Two.

(b) From July 1948 onwards, the
Indian Telephone Industries had to
uiilise the scrvices of certain retired
officers because of their past experi-
ence, but they have all been replaced
nuw with the exception of two. One
el the two is 10 be replaced during the
course of the next month but the other
officer, who is a retired telephone
engineer of the Posts and Telegraphs
Department, may have to be retained
for another year or so because of his
special knowledge of automatic tele.
hone components,

HEALTH VISITORS

*1016. Shri Radha Raman: Will tle
Minister of Health be pleased to refer
to the reply given to starred gquestion
No. 489 on the 29th November, 1954
and state:

(a) the names of the States where
the scheme for providing training
facilities for lady health visitors and
midwives has materialized;

(b) the number of lady health
visitors trained so far and where they
have been appointed; and

(c) the number undergoing train-
ing at present?

The Minister of Health (Rajknmari
Amrit Kaur): (a) Facilities for train-
ing of Lady Health Visitors have been

provided in the States of Madhya
Pradesh, Madras, Punjab. Uttar
Pradesh, West Bengal, Andhra,

Hyderabad and Delhi while that for
training midwives have been _ pro-
vided in the States of Assam, Madhya

Pradesh, Rajasthan, Hyderabad,
Saurashtra and Himachal Pradesh,
(h) None, because there has not
'w.gn time for the training to be con-
cluded.
(c) 100 (approximately),

UNEMPLOYMENT

*1018. Shri Hem Raj: Will the Minis-
ter of Labour be pleased to state the
steps taken by Government for the
-assessment of employment opportunit-
ies for persons of different educational
standards?

The Minister of Labour (Shri K. K.
Desai): No siteps have so far been
taken to assess employment oppor-
tunities suitable for  persons ol
different educational standards.’

FERTILIZBRS

*1019. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the quantity of (i) phosphatic,
and (li) nitrogenous fertiilizers annual-
ly censumed in the country  during
1952-53 and 1953-54.

(b) whether the consumption of
these fertilizers was subsidized b
Government; and

(c) if so, to what extent?

The Minister of Agriculture (Dr, P.’
8. Deshmukh): (a) to (¢). A state-
ment is placed on the Table of the
Lok Sabha. |See Appendix IV,
annexure No. 65.]

‘SUGAR CANE

*1020. Pandit Munishwar Datt
Upadhyay: Will the Minister of Feod
and Agriculture be pleased to state
the percentage of India's sugar rane
which accounts for white sugar and
the percentage which accounts for
gur and khandsari?

The Minister of Agriculiure (Dr. P.
S. Deshmukh): Of the total cane pro-
duction in the country about 25 per
cent. is used for production of crystal
sugar, 55 per cent. for wrlnd3per
cent. for khandsari.
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SUGAR INDUSTRY

¥1022. Th. Jugal Kishore Sinha: Will
the Minister of Labour be pleased to
state the names of the States which
have declared the sugar industry to
be a ‘public utility service' during the
«current crushing season?

The Minister of Labour (Shri K, K.
‘Desal): Under section 2(n) (vi) of the
Industrial Disputes Act, 1947 the
“appropriate Government” to declare
the sugar industry to be a public
utility service is the State Govern-
ment. Information so far received is
laid on the Table of the House. [See
Appendix IV, annexure No. 66.]

Tourist TRAFFIC

*1023. Shri Ganpati Ram: Will the
Minister of Transport be pleased to
statc the number of foreign tourists
who visited Banaras in 19853-54 and
during the period from the 1st April
to the 31st October, 19547

The Parliamentary Secretary to thr
Minister of Rallways and Transport
(Shri Shahnawaz Khan): 2818 in 1953-
.54,

1623 from 1lst April to 31st October,
1954, These figures are approximate.

RaiLwAYy TICKETS

*1025. Shri 8. C. Samanta: Will the
Minister of Railways be pleased to
refer to the reply given to  starred
question No. 2484 on the 13th May,
1954 and state:

(a) whether Government have
enquired about the heaping of used
tickets on the Railway Stations bet-
ween Howrah and Kharagpur;

(b) if so, what steps have Dbeen
taken to avoid the recurrence of
such incidents; and

(c) whether it is also a fact that
from some Stations used tickets are
sent in paper cover which generally
tears and tickets get lost en route?

The Parliamentary Secretary to the
Minister of Rallways and Transport
(Shri Shahnawax Khan): (a) Yes,
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Sir’ The enquiries show that there
was unusual delay on the part of two
stations in sending their tickets for
the months of November and Deeem-
ber, 1953.

{b) Apart from discipiinary action
against the Station Masters of the
two Stations where delay took place,
attention of all Railways has been
drawn to the standing orders on the
subject with instructions that they
should be strictly followed.

(c) At times, such a practice is re-
sorted to in exceptional cireum-
stances. Instructions, however, have
been reiterated to the effect -that
collected tickets should be sent only

in special bags provided for the
purpose,
LANDLESS LABOURERS
*1026. Dr. Satyawadi: Will the

Minister of Food and Agriculture be
pleased to refer to the answer given
to starred question No, 1059 on the
17th September, 1954 and state:

(a) whether the Punjab Government
have submitted any scheme for giving
lands to landless labourers; and

(b) if so, the main features of the
scheme?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) No Sir.

(b) Does not arise.
FERTILIZERS

*1027. Shri Niramjan Jena: Will the
Minister of Food and Agriculture be
pleased to state the kinds of fertilisers
produced in India and the quantity of

each produced during the year 1953-
547

The Minister of Agriculture (Dr.
P. 8. Deshmukh): The following
quantities of different fertilisers were
produced in the country during 1953-
54:—

1. Sulphate of Ammonia .. 3,07,170 tons
=. Superphosphate .+ 65,651 tons
3. Muriate of Potash 200 tens*

*Estimated.



1289 Written Answers

STRIKE IN BENGAL PROVINCIAL RAILWAY

*1029. Shri M, S. Gurupadaswamy.
Will the Minister of Labour be
pleased to state:

(a) whether it is a fact that the
workers of the Bengal Provincial Rail-
way went on an indefinite strike from
the 14th November, 1954;

(b) if so, the reason therefor; and

{c) the action taken or proposed to
be taken by Government in the
matter?l

The Minister of Labour (Bhri

K. K. Desai): (a) Yes.

(b) Non-fulfilment by the Manage-
ment of the Bengal Provincial Rail-
way of the demands made by the
workers.

(c) As the atiempt to bring about
a settlement through conciliation
could not succeed, Government re-
ferred the dispute to an Industrial
Tribunal for adjudication on the 22nd
November, 1054, An order was also
issued on the same day under sec-
tion 10(3) of the Industrial Dis-
putes Act, 1947, prohibiting the con-
tinuance of the strike.

SCARCITY OF WHEAT IN ORISSA
*1033. Shri Sanganna: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there is-a scarcity of
wheat in the State of Orissa;

(b) if so, whether depots have been
opened by Government there;

(c) the nature of the control that
the State Government exercises over
these depots;

(d) theé actual stock position of
wheat in the State; and

(e) whether the Government of
Orissa have approached for supply of
wheat out of the central pool?

The Minister of Agriculture (Dr,
P. 8. Deshmukh): (a) and (b). It
i8 true that, while there has been no

scarcity ef wheat as such in Orissa,~ -
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there has been, however, a certain
amount of demand being in excess
of supply, largely due to causes of
an artificial nature. The Central
Government maintains two depots—
one at Cuttack and the other at
Sambalpur from which direct sales
are being made to the public.

(c) The State Government of
Orissa does not exercise control over
these depots.

(d) On 5-12-54, there was a stock
of 337 tons in Cuttack and 151 tons
at Sambalpur, making a total of 488,
to which shouid be added another 80
tons, which is on its way to Orissa;
the normal requirements of the State
is roughly 500 tons per month,

(e) No, Sir,

SAKRI STATION

*1035. Shri §. N, Das: Will the
Minister of Railways be pleased to
state:

(a) whether Government propose to
effect improvements in the Sakri Rail-
way Station on the North Eastern
Railway;

(b) if so, what improvements are
proposed to be made; and

(c) the total amount that will be
allotted for this Station out of the
Passenger Amenities Fund?

The Parllamentary Secretary to
the Minister of Railways and Trans-
port, (Shti Shahnawaz Khan): (a)
As adequate facilities exist at this
station, it is not proposed to under-
take any major work at present.

(b) and (e¢). Do not arise.

PANCHAYATS

*1043. Shri Sanganna: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that a Pan-
chayat Commission has been set up
by Government to go into the matter
of reviving village self-Government;
and



1291 Written Answers
(b) if so, how the matter stands at
present?
The Minister of Health (lekll.lma.ri
Amrit Kaur): (a) The answer is In
the negative.

(b) Does not arise.

CONFERENCE ON POULTRY PRODUCTION
. +1046. Shri Ganpati Ram: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that_ a
Conference on Poultry Production
will be held at Lucknow,;

(b) if so, the names of
participating therein;

(¢) whether the expenditure of
the conference will be borne by the
Central Government; and

(d) whether any amount has been
sanctioned for the purpose?

The Minister of Agriculture
P. S. Deshmukh): (a) Ye;.

countries

(Dr.

— e

‘I(b) The Food and Agriculture_Or-
ganisation of the United Nations,
who have convened the Conference,

have invited the following countries .

to participate:
1. Australia,
. Burma.
. Cambodia.
Ceylon.
France (for Indo-China).
. India.
. Indgnesia.
. Japan.
9, Korea.
10 Laos.
11. Nepal.
12. New Zealand.
13. Pakistan.
14. Philippines.
15. Thailand.
1% U.X. (for Malaya).
1Y, Viet Mam.

(¢) and (d). The Conference .is
arranged in co-operation with

RS- YT S T
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the UP. Government and expendi-
ture to be met by the Central Gov-
ernment would be approximately
Rs. 7,000/-.

BRIDGES ON NATIONAL HIGHWAYS

*1047. Th. Jugal Kishore Sinha:
Will the Minister of Transport be
pleased to lay on the Table of the
House a statement showing the list
of bridges with estimated cost, State-
wise, to be constructed under the
Five Year Plan on the National High-
ways of India and state:

(a) the progress so far made in
this connection; and

(b) the reasons for varying mea-
sures of progress from State to State?

The Deputy Minister of Rallways
and Transport (Shri Alagesam): (a)
A statement giving the required in-
formation is laid on the Table of
the Lok Sabha. [Placed in the
Library. See No. S—481/54.]

(b) The variations in the progress
from State to State are due to.
several reasons chief among them
being (1) natural factors like foun-
dation soil ete. (2) size of the:
bridge (3) awailability of skilled
labour (4) capacity of the Public
Works Department of the State con-
cerned to collect hydraulic data,
carry out preliminary investigations
and undertake the execution and
supervision of the bridge construc-
tion.

TRAINING OF INDIANS IN FISHLRIIS

*1048. Shri 8. C. Samanta: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to starred question No. 2362 on the
10th May, 1954 and state:

(a) whether any Indians have been
trained abroad in the new techniques

propounded by the fishery experts
of F.AQ.;

(b) if =o, wh_en, and where;
(¢) their number; and

(d) who met the expenses of their-
training?
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The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) No.

(b) to (d). Do not arise.

AGRICULTURAL COLLEGE IN MADHYA
PrADRSH
#1051, Mulla Abduliabhai: will
the Minister of Food and Agricul-
ture be pleased to state:

(a). whether the Madhya Pradesh
Government have approached the
Central Government for any flnancial
assistance - for the setting up of an
Agricultural College in the State;
and

(b) if so, the decision taken in the
matter?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) No.

(b) Does not arise,

RAILWAY INSPECTORATE

*1052. Sardar Hukam Singh: Will
the Minister of Communications be
pleased to state:

(a) the number of accidents which
were investigated by the Railway
Inspectorate during 1054 .so far; and

(b) what other functions were dis-
charged by the Railway Inspectorate
during the period besides investiga-
ting these accidents?

The Deputy Minister of Communi-
cationg (Shri Raj Bahadur): (a) 18.

(b) During the period in question,
the Railway Inspectorate also dis-
charged all the other functions which
devolve on it under Section 4 of the
Indian Railways Act, 1890. These
functions consist in the main of the
periodical - inspection of open lines,
the inspection of new railway lines
prior to their opening to passenger
traffic, and the examination of appli-
cations for the running of new types
of locomotives and rolling stock, the
movement of over-dimensional con-
gsignments and works involving in-
rngement- of the standard dimen-

ons.

CASHEW APPLES
*1053. Shri V. P. Nayar: Will the

Minister of Food and Agriculture be
nleased to state:

(a) whether it is a fact that over
2 lakh tons of Cashew apples are
wasted every year in India; and

(b} whether Government have for-
mulated any schemes to utilise this
material for human consumption and
if so, what the schemes are?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):

(a) Yes.

(b) No. The Madras Government
carried out some work at the Fruit
Product Laboratory at Kodur on
cashew apples and the methods of
preparation of some products were
standardised by them. The industry
does not appear to have taken up the
preparation of the products presumab-
ly because there is no demand from
the public for the products.

QGCUPATIONAL DISEASES

*1054. Shri D. C. Sharma: Will the
Minister of Health be pleased to
state: )

(a) whether any pilot survey re-
garding occupational diseases is being
carried out among the coffee planta-
tion labourers;

(b) if so, under whose auspices;

(¢) whether the survey has Rhgen
completed; and

(d) if so, what are the conclusions
arrived at?

The Minister of Health (Rajkumari
Amrit Kaur): (a) The Government
of India have no information.

~(b) to (d). Do not arise.

CeNTRAL COLLEGE OF AGRICULTURE

*1055. Shri Dabhi:- Will the Minis-
ter of Food and Agriculture be pleas-
ed to state whether Government
have accepted or propose to accept
the recommendation of the Estimates
Committee confained in para. 54 of
their Seventh Report regarding the
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closure of the Central College of
Agriculture, Delhi?

The Minister of Agriculture (Dr.
P. S. Deshmukh): The matter is en-
gaging attention of Government. It
is proposed to maintain the Central
College of Agriculture as an institu-
tion separate from the Indian Agrl-
culture Research Institute.

U. S. A, SURPLUS WHEAT

Shri Gidwani:
*1056. { Shrimati Tarkeshwari Sinha:
LShri T. K. Chaudhuri:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to starred question No.
226 on the 22nd November, 1954 and
state the terms on which the Govern-
ment of United States of America has
offered its surplus wheat to India?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): The Government
of the United States of America have
offered a Development Assistance of
60'5 million dollars for the year 1954-
55. It has been decided by the Gov-
ernment of India to utilise 10 million
dollars of it for the purchase of
wheat within the next few months.
This purchase of wheat will be under
the Internationai -Wheat Agreement,
Half of the wheat has to be carried
in U.S. Flag vessels.

AIR FREIGHT RATES FOR NEWSPAPERS

*1057. Shri S. N. Das: Will the
Minister of Communications be pleas-
ed to state whether there is any pro-
posal under the consideration of Gov-
ernment for making a reduction in the
existing air freight rates for news-
papers?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): No,
‘Sir.

CENTRAL RICE RESEARCH STATION, CUTTACK

*1058. Shri Sanganma: Will the

‘Minister of Foed and Agriculture be
‘pleased to state:

(a) whether the Central Rice Re-
search Station at Cuttack has
branches all over the State of Orissa:
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(b) if so, whether the Central Rice
Research  Sub-station at Jeypore ir
the District of Koraput (Orissa) is
under its jurisdiction; and

(c) what kind of control it exercises
over the Sub-station?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) No.

(b) and (c). Do not arise.

PubLIC CALL-OFFICES IN MIDNAPORE

669, Shri N. B. Chowdhury: will
ihe 'Minister of Communications be
pleased to state:

(a) the names of the towns In
Midnapur district of West Bengal
which have been provided with Public
Call Offices;

(b) whether there is any scheme to
provide such Offices in other sub-
divisions; and

(c) if so, by what time the scheme
is likely to materialise?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) It
is presumed that sub-division towns

are meant. If so, they are;

(1) Midnapore (2) Jhargram (3)
Tamluk.

(b) Yes.

(c) 31-3-1956.
Post OFFICES IN MIDNAPUR

670. Shri N, B. Chowdhury: Will the
Minister of Communications be pleas-
ed to state the names of new post offi-
ces opened in the district of Midnapur
in West Bengal during the year 1053-
547

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): A list
showing the names of places in the
Midnapur District where new Post
Offices were opened during the year
1953-54 is placed on the Table of the
8abha. [See Tppendix IV, annexure
No. 67.]
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SEISMO ()AL} :

671. Sardar Hukam Singh: Will the
Minister of Communications be pleas-
ed to state:

(a) whether any Seismographs are
installed in any of the States in the
country, and

(b) whether any Seismograph is
proposed to be installed near Bhakra
Dam?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) A
statement showing the location of
Seismographs in the various States in
the country is laid on the Table of
the House [See Appendix IV, an-
nexure No. 68.]

(b) Yes, Sir.

RESEARCH SCHEMES ON CASHEW NUTS

672. Shrl V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any aid by way of
grants or loans have been given for
research schemes on cashewnuts
sanctioned by the Indian Council of
Agricultural Resenrgh:

(b) whether it is a fact that the
Governments of Travancore Cochin,
Madras and Bombay have not fulfilled
their financial obligations so far, with
the result that the schemes have not
started functioning yet; and

(c) what steps Governmeni propose
to take to make these schemes work?

The Minister of Agriculture (Dr.
P. S. Deshmukh): ‘(a) Grants have
been given for research schemes on
cashewnut in Madras, Travancore-
Cochin and Bombay States.

(b) The schemes are functioning in
Madras and Travancore-Cochin. The
Bombay Government could not take
up the work owing to financial
stringency.

(c) The results of work conducted at
the two stations at Madras and Tra-
vancore-Cochin, which are the most
important cashewnut growing States,

wiil be available to the Bumbay

State also.

EMPLOYMENT EXCHANGES IN P'UNJAB

673. Shri D. C, Sharma: Will the
Minister of Labour be pleased to state:

(a) the total number of ex-Service-
men registered in the Employment
Exchanges in the Punjab during the
last three years: and

(b) the number of persons who
secured employment through the Ex-
changes during the above period?

The Minister of Labour (Shri K. K.
Desaj): (a) 46,211 ex-Servicemen
were registered at Exchanges in the
Punjab during the period from Octo-
ber, 1951 to September, 1954,

(b) The number of ex-Servicemen
who secured employment through the
Exchanges was 7,003,

CATERING ON RAILWAYR

674. Shri §. C. Singhal: Will the

Minister of Railways be pleased to
state;
(a) the terms on which catering

contracts are given on Railway Sta-
tions and the income derived from
such contracts so far during 1854; and

(b) the number of catering con-
tractors who have been punished foi
breach of contracts and what actiou
has been taken against them during
the past three years?

The Depaty Minister of Railways
and Transport (Shri Alagesan):
(a) Contracts are given for a fixed
period and are renewable from time
to time for approved services Contrac-
tors are required to sell articles of
good quality at controlled prices fix-
ed by the Administration; and are
forbidden to assign, mortgage or sub-
let the whole or any part of their
contracts. The licence fee for the
year 1953-54 was approximately
Rs. 27,00,000.

(b) The number of contractors who
were punished during the last three
years was 2610, the punishment of
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warning was inflicted in 1210 cases,
the punishment of fines in 1258 cases,
in 133 cases the contracts of contrac-
tors were terminated and in 9 cases
contracts were suspended.

QVERCROWDING IN RAILWAYS

675. Shri Krisimacharya Joshi: Will
the Minisier ol Railways be pleased tr.
Sl

(a) what concrete steps Govern-
ment have taken to relieve overcrowd-
ing in third class compartments; and

(b) the special amenities provided
to third class passengers during 18547

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Measures taken to relieve overcrowd-
ing in third class include:

(i) introduction of 130 new train
services involving a daily
train mileage of 4696,

(ii) augmentation of the strength
of and extension of the exist-
ing train services; and

(iii) increasing the frequency of -

certain trains, e.g., conversion
of bi-weekly services into
tri-weekly services, etc.

(b) Special amenities provided for
third class passengers during 1954
include:

(i) introduction of third class
sleeping coaches on 8 irains:

(ii) throwing open of dining car
and retiring room facilities
to third class passengers;

(iii) throwing open of upper class

entrances and exist to third
class passengers; and

(iv) Provision of:

(a) Accommodation set apart for

third class reservation.

(b) Through service coaches for
third class passengers.

(¢) Enquiry Offices in third class
Waiting Halls.

(d)' Sanitised latrines and urinals.
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(e) Electric fans and lights in third
class Waiting Halls.

(f) Electric fans in third class car-
riages. 2918 fans were provided in
the first six months of the year in
question.

1
' ADVERTISEMENTS REGARDING AIR
' FLIGHTS

676. Shri T, B. Vittal Rao: Will the
Minister of Communications be pleas-
ed to state:

(a) whether the attention of Gov-
ernment has been drawn to advertise-
ments  appearing in various daily
ncewspapers  regarding the Air India
International flight to Hong Kong; and

(b) whether any protests have been
received from the public on the theme
of these advertisements?

The Deputy Minister of Communi-

cations (Shri Raj Bahadur): (a)
Yes, Sir,
{b) No, Sir.

PrRODUCTION OF FOODGRAINS

677. Th. Lakshman Singh Charak:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the quantity of wheat, rice,
bajra and maize respectively produc-
ed in the country from January to
October, 1954, State-wise;

(b) the quantities of these food-
grains  consumed during the same
period, State-wise; and

(¢) the quantities of these food-
grains imported from different coun-
tries during the same period?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) As estimates
of production for the different crops
are framed for the crop year as a
whole, it is not possible to give the
required information. However, four
statements giving the estimates of
the quantity of wheat, rice, bajra
and maize produced in the country
during the agricultural year July-
June 1953.54, State-wise, are - placed
on the Table of the Lok



1301

Sabha. [See Appendix IV, annexure
No. 69.] .

(b) The required data are not
available as no regular estimates on
a State-wise basis are framed regard-
ing the quantitier of these food-
grains consumed in the country.

(¢) There have been no imports
of. barley and maize into the country
for the period from January to Octo-
ber, 1954. As regards wheat and
rice, the statement below gives the
latest position.

Quantity imported

G:ains into India from
1-1-54 to 29-9-541
tons
1, Wheat 87,637
1. Rice 3.26,630°*

*Includes 22,157 tons . - rice received
from the Government of Ceylon in cxchang
for indigenous rice to be supplied to them.

tLater figures are not vet availsble.

PASHABHAI IMPLEMENTS

678. Shri Dabhi: Will the Minister
of Food and Agriculture be pleased to

state:

(a), whether Government have ac-
cepted the recommendation of the
‘Estimates Committee contained in
para. 27 of their Seventh Report to the
-effect that the Pashabhai implements
should not be rehabilitated before the
various Siates give orders for the
same,; and

(b) the number of Pashabhai imple-
ments which have not so far been re-
habilitated?

The Min'ster of Agriculture (Dr.
P, S. Deshmukh): (a) Yes. The re-
commendation has been accepted.

(b) 1,218, out of which 342 are not
capable for rehabilitation.
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STorES PurcHAsE PoLicy

Shri Dabhi:

,.“9' N Shri Morarka:

Will the Minister of Food and Agri-
cnllure be pleased o state:

(a) whethar Goverunment have ac-
repted the recommendation of the Esti-
mates Committee contained in para
17 of their Seventh Report regarding
the fixation of the responsibility for the
losses due {o lack of planning and fore-
sight in the purchase of tractors, sur-
plus parts, stores, unsuitable and un-
economic diesel trucks ete.; and

(b) the action taken against the
officers found guilty of irregularities
in the purchase of tractors. surplus
stores, etc.?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) and (b). The
various reécommendations on the
working of the Central Tractor Or-
ganisation made by the Estimates
Committee in its Tth Report are still
under examination. It is hoped to
obtain orders of Government on them
within the rext few weeks.

RApto Licence Fee

680, Th, Lakshman Singh Charak:
Will the Minister of Communications

be pleased to state:

(a) the amount derived as the Radio
Licence Fee during the last three

‘financial years;

(b). the sources of other licence fees
collected by Posts and Telegraphs De-
partment dufing the same period; and

(c) the percentage taken by the
Department as collection charges?

The Deputy Minister of Communi-
cations (Shri Raj Bahaduar): (a) In-
formation is furnished in the state-
ment which has been laid on the
Table of the Lok Sabha. [See Appen-
dix IV. annexure No. 70.]

(b) It is presumed that the hon.
Member is referring to the “sur-
charge” recovered in the event of
delay in obtaining licenses. On this
assumption the required information



1303

is furnished in the abovementioned

statement.

(¢) The Indian P. & T. Department
at present retains only annas B per

license on account of issue of these '

licenses.

MOVEMEN1S OF ABROPLANES

681. Shri Bhagwat Jha Azad: Will
the Minister of Communications be
pleased to state:

(a) the names of the aerodromes in
India which are functioning as the
centres for the wireless conirol on the
movements of aeroplanes for commer-
cial civil aviation in India;

(b) whether such aerodromes are
furnished with up-to-date modern
scientific equipments and apparatus;

(c) if so, the total investment made
by Government on such air.stations;

(d) whether any further improve-
ments are proposed to be introduced;
and

(e) if so. at what cost and by what
time? -

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a)
The names of such aerodromes are:
. Agartala
. Ahmedabad
Akola
. Allahabad
Amritsar
Asansbl
. Aurangabad
. Bagdogra
. Balurghat
. Banaras
. Bangalore
. Baroda
. Belgaum
. Belonia
. Bhavnagar
. Bhopal
. Bhubaneshwar
. Bhuj
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19,
20.
21.

22.
23.
124,

" 25.
26.
27.
28,
29.
30.
31.
32,
33.
34,
35.
36.
a7,
38.
39.
40.
41.
42,
43,
44,

45.
46.

417.

48.
49.
60.

5

52.

. 83

54.
95.
56.
57.
58.
59.
60.
61.
62.
63.
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Bombay (Juhu)
Bombay (Santa Cruz)

Calcutta (Barrackpore-IAF)

Calcutta (Dum Dum)
Chakulia

Cochin (Navy/Civil)
Coimbatore

Delhi (Safdarjung)
Delhi (Palam-IAF)
Gauhati

Gaya

Gorakhpur

Gwalior

Hyderabad (Begumpet)
Imphal

Jaipur

Jammu

Jamnagar (IAF-Civil)
Jharsuguda
Jodhpur (IAF-Civil)
Jorhat (IAF)
Kailashahar
Kamalpur

Kanpur (Chakeri-IAF)
Keshod

Khowai

Kotah

Kumbhigram
Lalitpur

Lilabari

Lucknow

Madras

Mangalore
Mohanbari
Muzaffarpur

Nagpur

Passighat

Pathankot

Patna

Poona (IAF)
Porbandar

Raipur

Rajkot

Ranchi

Srinagar (IAF)

1304
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64, Tezpur

65. Tiruchirapalli
66. Trivandrum

87. Vijayawada

68. Visakhapatnam
89. Warangal.

(b) Some of the equipment is
modern and up-to-date and some is
not quite so up-to-date, but the ser-
vice rendered is in accordance with
the standard laid down by the Inter-
national Civil Aviation Organisation.
The equipment which is not up-to-
date is being gradually replaced with
newer items. :

(c) Rs, 182 lakhs.
(d) Yes, Sir.

(e) At a cost of approximately
Rs. 252 lakhs for 83 stations by
March 1856 and at a cost of approxi-
mately Rs. 460 lakhs for about one
hundred stations by March 1861,

HOMOEOPATHIC SYSTEM

682. Shri Bhagwat Jha Aszad: Will
the Minister of Health ‘be pleased to
state;

(a) the names of States which have
enacted laws regarding the Homoeo-
pathic system of medicine;

(b) the names of the States which
have formed Homceopathic State
faculties; and

' (c) the names of the States which
have registered Homceopathic prac-
titioners?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Bombay, Bihar,
Uttar Pradesh, Madhya Pradesh, Hy-
derabad, Travancore-Cochin and
Bhopal.

(b) West Bengal.
(c) Bombay, Uttar Pradesh, Mad-

hya Pradesh, West Bengal and
Hyderabad,
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The Minister of Agriculture (Dr.

P. 8. Deshmukh): (a) Yes, from lst
April 1951 to 31st March 1954.

(b) Rs. 10,71,17,007.

INDIAN  SHIPPING

684. Shri T. B. Vittal Rao: Will the
Minister of Transport be pleased to
state:

(a) whether it is a fact that Indian
shipping companies are placing con-
tracts for ship-building with Arms in
Germany;

(b) if su, (i) the names of shipping
companies which have placed such
contracts during the last five years, (ii)
the names of firms which undertook
to supply the ships, (iii) the number,
value and tonnage of ships supplied
so far; and

(c) the reasons why it .was not
possible to supply these requirements
from Vizagapatnam Shipyard?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes.

(b) A statement giving the re-
quired information is attached here-
with, [See Appendix IV, annexure
No. 71.]

(c) Orders for the ships could not
be placed on the Visakhapatnam ship-
building yard mainly because the
yard was fully booked till about the
end of 1956 and the Indian shipping
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_eompanies.conceined needed additional
ships as quickly as possible to enable
them to fulfll their commitments in
the overseas trade,

ag @mAl &1 WEr

tey. st yow fag : wT TR
w4t 78 T 7 T w40

(%) =T qatax 3 # daw--

TRAYZ &7 =139 & FEWEr #
AFYT T F AN A7 €I F
@ & fod wrf sramaaT s gar
&,

(=) afz i, A 37 9T F1 F14-
ey #r g ?

Ford wwr atragsr Iowwt (o) arereia):
(®) o (&), wranEn i TEr e
% 99 UF A9 €99 1 P AWET N
qTH TTE We3-va ¥ Trem Twr war
P Paefiy affeer 7 g9 @ oo g9
2w Pear ., aw A F 7w g A
o qur omdTA-UY omn § ol T Awe
® ¢ T w7 w1 vE

GOVERNMENT HYDROGENATION FACTORY
AT KozHIRODE

686. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to state the position with
regard to the capacity of and produc-
tion by the Government Hydrcgena-
tion Factory at Kozhikode?

The Deputy Minister of Foog and
Agriculture (Shri M., V. Krmhnappa):
The factory has not yet started pro-
duction of Vanaspati on a commer-
cial basis.

The production capacity of this fac-
tory is 10 tons of Vanaspati per day.
In addition to this, it can refine 5
tons of oil per day.

The Madras Government have de-
dided either to sell or lease out the
factory. In the meantime the factory
is refining groundnut oil required by
the Kerala Soap Institute of the Mad-
ras Government, in addition to job

ordzrs from private parties {for re-
fining vegetable oils.
*VISCOUNTS' AIRCRAFTS

687. Shrimati Tarkeshwari Sinha:

, Will the Minister of Communications

be pleased to state:

(a) the causes of the delsy in
placing orders for the new aircrafts
‘Viscounts’ in connection with the re-
placement of Dakotas by them as re-
commended by the Indian Airlines
Corporation; and

(b) how much time has lapsed since
Government received the recommen-
dation of Indian Airlines Corporation
for replacing Dakotas by ‘Viscounts'
for long distance services?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) and
(b). The recommendation of the
Indian Airlines Corporation that five
Viscount aircraft may be purchased
was received by Government in July
last. Before coming to a decision
Government desired to have a full
and careful comparison made of the
technical performance, costs of opera-
tion and other characteristics of the
Viscount and Convair types of air-
craft and have accordingly referred
the matter to a Committee of three
technical experts. This Committee
has been examining the data care-
fully, giving opportunity to represen-
tatives of the two manufacturers to
represent their cases, and expects to
submit its report by about the end of
December 1954,

AIR STRIP AT KuURNOOL

688. Shri Gadilingana Gowd: Will
the Minister of Communications bc
pleased to state:

(a) whether it is a fact that an
air strip will be opened at Kurnool
by about the Ist April, 1955; and

(b) if 80, whether all the passenger
planes flving from Madras wvig Hyv-
derabad to Delhi will stop at Kur-
nool?

The Deputy Minister of Communi-
cations (Shr. Raj Bahadur): (a) No,
Sir.
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(b) Does not arise.
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TRAM CARs IN DELHI

€90. Shrli Radha Raman: Will the
‘Minister of Transport be pleased to
state:

(a) the total number of Tram Cars
plying in the city of Delhi;
557 L.S.D.

(b) whether it is a fact that thew
number is being reduced gradually
to ultimate stoppage; n_mcl

t¢) if so, how many tram cars
have been reduced so far?

The Deputy Minister of Railwaysd
and Transport (Shri Alagesan): (a)
Eighteen.

(b) Yes Sir.
(c) Eight,

THEFT OF COAL AT PALEZAGHAT

691, Pandit D. N. Tiwary: Will the
Minister of Railways be pleased to
state:

(a) whether Government are aware
that a large quantity of coal is stol-
en and sold at Palezaghat (Neorth
Eastern Railway); and

(b) whether it is a fact that no
step has been taken even after com-
plaints have been lodged with the
Railway Authorities?

The Peputy Minister of Railways
and Transport (Shri Alagesan): (a)
Government have not received a
general complaint of this nature.

(b) No. Enquiries were made im-
mediately on receipt of a complaint,
but the charge of pilferage of coal
could not be sublhntllted

TrAIN Bus Cou_mmt

692. Dr. Rama Rao: Will the Min-
ister of Rallways be pleased to state:

(a) whether a Rallway train collid-
ed with a bus on a level-crossing at
Dalasunur on the Southern Railway
on the 22nd October, 1954;

.(b) tha number of persons: who died

or who were injured as a result of
the accident; and

(c) the circumstances whlch led to
the accidcnt?

The Deﬂdty of Rnllwpys
and ‘Transport ' (Bhrl lagesan): (a)
At about 9-20 hours on 2lst October,
1954 (not on 22nd October, 1954 as
stated in - the Question), No. 1180
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Down Passenger, while running be-
tween Srinivaspur and Dalsanur on
the Chickballapur-Bangarapet Narrow
gauge section of the Southern Rail-
way, ran into a motor-bus at an un-
manned level crossing at mile 22/15-
14,

died and. four
of them were

(b) Three persons
were injured. All
travelling in the bus.

{c) The accident was caused by the
driver of the bus crossing the un-
manned level crossing in the face of
the approaching train.

RaiLway EMPLOYEES .

693. Shrl Sanganna: Will the Min-
ister of Rallways be plcased to state:

(a) whether any er-employees of
the Civil Supplies Department, Oris-
sa have been absorbed in the Ralil-
ways, and

(b) It so, the categories of service
in which they have been employed?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): In-
forn.ation is being collected and will
be laid on the Table of the House in
due course.

“‘PAY AFTER-HARVEST'' LOANS

694. Shri Sanganna: Will the Min-
ister of Food amnd Agriculture be
pleased to state:

(a) whether the ‘Pay-after-har-
vest’ loans for fertilizers have been
given to the sugarcane growers in
the State of Orissa during the year
1954; and

(b) if so, to what extent?
The Deputy Minister of Food and

Agriculture (Shri M. V. Krishnappa):
(a) No.

(b) Does not arise.

WoRkKING OF DELHI TRANSPORT SERVICE

695. Sbri G. L. Chludhary: Will the
Minister of Transport be pleased to
state:

(a) the number of occasions when
the Delhi Transport Bus drivers were

challaned by the Delhi Police during
1954 due to the defects in the buses
such as the absence of the head and
rear lights and the absence of the
speed meter,

+ (b) the number of drivers punished

+ by the courts; and

(c) the number discharged by the
Department due to their punishment
by the court?

The Deputy Mimister of Railways
and Trapsport (Shri Alagesan): (a)
Three.

(b) The case against one driver is
pending in the court and two others
have been fined by the courts.

(c) Nil. ¥,

QUARTERS FOR POsTAL EMPLOYEES

696. Shri Hem Raj: Will the Minis-
ter of Communications be pleased to
state:

(a) the various sums sanctioned for
the construction of residential quarters
of Postal and Telegraph Department
employees for the different places in
the suburban areas for the years 1952-
53, 1953-54 and 1954-55 in the Kangra
and Ambala Postal Divisions; and

(b) the sums actually spent at
different places in these years in the
said Divisions?

The Deputy Minister of Communi-
catlons (Shri Raj Bahadur): (a)
and (b). A statement is placed on
the Table of the Lok Sabha. [See
Appendix IV, annexure No. 72.]

CoOMPENSATORY AND HILL ALLOWANCES
T0 POSTAL EMPLOYEES

697. Shri Hem Raj: Will the Minister

of Communications be pleased to state:

(a) the names of the places where
Compensatory and Hill allowances are
paid to the Posts and Telegraphs em-
ployees in the Kangra and Ambala
Postal Divisions; and

(b) the basis on which these allows
ances are granted to the employees?
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The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) A
statement containing information re-
garding compensatory and (or) Hill
allowances in these areas is placed
on the Table of the Lok Sabha, [See
Appendix IV, annexure No. 73.]

(b) Compensatory (city) and house
rent allowances are generally granted
in cities where the population exceeds
five lakhs. House rent allowance is
generally given for officials on pay
not exceeding Rs. 100/- p.m. in cities
where population exceeds 1 lakh sub-
stantially, that is by about 15 per
cent. Allowances are also granted,
wherever justified, to compensate for
expensiveness in localities with bad
climate, for higher cost of living in
hill stations, and for expenses inci-
dental to service in remote localities.

DeLHt SUBURBAN TRAINS
698, Shri Gidwani: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that the
Northern Railway plans to run Subur-
ban Railway Service between New
Lelhi and Vinay Nagar,;

(b) what will be the stations iIn
between; and

(c) when .this service will operate?
The Deputy Minister of Rallways

and Transport (Shri Alagesan): (a)
Yes.

(b) The location of the intervening
stations has not yet been finalised,
but halts under consideration are:—

(i) Hazrat Nizam-ud-Din,
(ii) Lajpat Nagar.

(lii) Sewa Nagar.

(iv) Lodi Colony. .

(c) It is proposed to introduce this
service from 1-1-55,
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CBNTRAL TRACTOR ORGANISATION

700. Shri K. C. Sodhia: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total area of (i) reclama-
tion work, (il) jungle clearance work
and (iii) any other operations per-
formed by the Central Tractor Organi-
satiqn during January-June 1054;

(b) the names of the States where
this was done:

(¢) the cost of ploughing per acre
charged in each case;

(d) the number of tractors actually
working throughout the season and the
number of those which worked only
partially; and

(e) the fuel and spare part charges
included for calculating the cost of
ploughing?

-
The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) to (e). A
statement is placed on the Table of
the Lok Sabha. [See Appendix IV,
annexure No. 74.]

NAGPUR EMPLOYMENT EXCHANGE

701. Mulla Abdullabhal: Will the
Minister of Labour be pleased to state:

(a) the total number of candidates
registered in Nagpur Employment Ex-
change since the 1st Janus-v, 1854 to
date; * '

L ]
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(b) the number among them for
whom employment was secured,

(c) the number of appointments of
technical-hands, clerical’and others,
separately; and

(d) how the flgures compare with
those of the previous two years?

The Minister of Labour (Shri K. K,
Desai): (a) 16,428 registrations were
effected during the period, 1st Jan-
vary, 1954 to 31st October, 1854.

(b) ang (c). 1,313 placements were
effected, of which 417 were in Tech-
nical, 158 in clerical and 738 in
other occupational categories.

(d) A statement is placed on the
Table of the House. [See Appendix
1V, annexure No. 75.]

P.\sskmm AMENITIES

%02. Shri Amjad Ali: Will the Minis-
ter of Rallways be pleased to state:

(a) the number of third class
coaches in which fans have been pro-
vided during the current year till the
31st October, 1954;

(b) the basis on which these fans
are being fitted;

{c) the total number of fans expect-
ed to be fitted in third class coaches
during this year;

Written Answers 10 DECEMBER 1954 Written Answers
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(d) whether it is a fact that the
progress has been slow; and

(e) if so, the reasons therefor?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
872.

. (b) One fan for 9 passengers.
T (c) 6144,

7t (d) No.

# | (e) Does not arise.

T

TuBE-WELLS

703. Shri’ Boovaraghasamy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total number of tube-wells
sunk in the wvarious States upto
November, 1854;

(b) the amount spemt so far, State-
wise; and '

(c) how many of them proved suc-
cessful, State-wise?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) to (c). A
statement giving the latest informa-
mation available is placed on the
Table of the Lok Sabha. [See Ap-
pendix IV, annexure:No, 76.] '
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LOK SABHA
Friday, 10th December, 1954

The Lok Sabha met at Eleven of the
~ Clock,

[Mg. DepUTY-SPEAKER in the Chair.]

QUESTIONS AND ANSWERS
(See Part I)

12 Noow
PAPER LAID ON THE TABLE

Nn-r'mca-r:on Unper Sea CusToMs ACT

The Minister .of Revenue and
Defence Expenditure (Shri A, C.
Guha): T beg to lay on the Table a
copy of the Customs Notification
No. 115, dated the 2nd October, 1954,
under sub-section (4) of section 43B
of the Sea Customs Act, 1878 as Insert-
ed by the Sea Customs (Amendment)
Act, 1953. [Placed in Library. See
No. 5-470/54.] .

PREVENTIVE DETENTION (AMEND.
MENT) BILL—contd.

Mr. Speaker: The House will now
proceed with the [urther ronsidera-
tion of the following motion moved by
Dr. Katju yesterday:

“That the Bill further to amend
the Preventive Detention Act,
1950, be taken into consideration.”

There are amendments also 1oved
to that motion. They will also be taken
Into consideration along with the
main motion,
551 LSD
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Shri A. K, Gopalan (Cannanore):
Before speaking about the Act, I have
to say that already petitions signed
by 7.000 people have been submitted.
1 have here before me a petition
signed by several thousands which I
will be submitting before the Petitions
Committee. | have also before me
two petitions, from the lawyers of
Bombay, about 75 of them, and from
the lawyers of Calcutta, about B5.
These petitions are here. The peti'-'
tions show that they are all against
extension of the Preventive Detention
Act. I will be submitting these peti-
tions. My amendment was that the
Act should be circulated for eliciting
public opinion. These petitions sign-
ed by different kinds of people show
that the people want fhat the Preven-
tive Detention Act should not be ex-
tended.

Yesterday 1 pointed out that the Pre-
ventive Detention Act, meant to keep
persons without trial inside jail, had
been before the country in one form or
another from 1940 onwards., At that
time, it was in the name of the De-
fence of India Act, the Public Safety
Act or the Public Segurity Act. From
1950, that Act has been functioning as
the Preventive Detention Act, Whe-
ther it is called the Preventive Deten-
tion Act or the Public Safety Act or
the Defence of India Act, the purpose
of the Act was to keep persons inside
the jail without trial. In 1950 and
1951, when the Preventive Detention
Act was placed before Parliament, if
you jook into the proceedings, you will
find that the late Sardar Patel, and
Shri Rajagopalachari had showpn some
kind of reluctance, They were apn-
logetic and they said that they were
sorry that the circumstances had made
them to place such an Act before Par-
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liament, and ask Parliament 1o pass

it,
[SrRT BARMAN in the Chair]

They said that it was only for one
year and if the circumstances were
better, it will not continue, Yester-
day, the Home Minister, while plec-
ing the Bill before us, not only did
anot show the same kind of attitude
that was there when the Home Minis-
ters placed this Act before the House
in 1950 and 1951, but also pooh-poohed
the very idea of fundamental liberty.
He :aid that there will be copy book
speeches, and other things. We are
very sorry that even the fundamental

-principles of liberty and other things

had been pooh-poohed. His express-
fons while introducing this Bill were
quite different from what they were
in 1950 and 1951,

This Preventive Detention Act is a
lawless Act, This law cuts across all
the provisions with regard to funda-
mental rights, and provisions with re-
gard to solemnity ang sacredness of
civil liberty and human rights. It
makes the common law sterile. This
Bill is an instrument of oppression and
even of executive error,

I want to quote one para from a
judgment given by the Chief Justice
of the Supreme Court today. Justice
Mahajan said: that no country in the
world had a law lke this, namely, the
Preventive Detention Act, which
keeps people confined without trial in
times of peace. In fact a Government
which requires such a law for govern-
ing in times of peace is not a civilised
Government, If this had been said
by us, it would have been said that
it is a copy book recital or something
like that. This is what the Chief Jus-
tice of the Supreme Court of India,
the highest judicial tribunal #n this
country, saig while dealing with the
Preventive Detention Act, while lock-
ing into the grounds of detention and
other things. What is the meaning of
that? I do not want to quote the
judgments of the other Judges of the
“Supreme Court and other High Courts,
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1%sey have said that the Preventive
Detention Act should not be used In
times of peace. There have been so
many thousands of cases where the
detenus were relcased because they
found that on the grounds of detention
also, they should not be detained,

= Not omly that. While releasing the
people, they also questioned the very
principle of the Preventive Detention
Act and said that in no civilised coun-
try in the world is such an Act used.
This is not said by me or by the com-
munists. It was said by the highest
judicial tribunals in this country, It
was said in 1952,

It % not creditable for a democratic
Government to plead inability to
govern the people by the ordinary
laws. It is deplorable that the Gov-
ernment should fail to understand that
democracy is indivisible and that
authority cannot violate some of its
fundamental principles and simulia-
neously proclaim its faith in the
ereed. Laws like the Preventive Deten-
tion Act are a gross negation of indi-
vidual liberty ang freedom of ex-
pression. It is no argument for
invading democratic rights to plead
that a paicular ‘democracy is stifll
in the making. (n the contrary, if
faith in democracy is to grow, it
becomes all the wmore necessary that
democracy in both spirit and form of
a cherished creeq are observed. I
shall come to thar point later about
the fundamental rights and under
what circumstances they should be
curtailed,

The next point that I have to make
is this. The very people who were
sufferers at the hands of a regime
which resorted 10 detention without
trial find # necessary to enact a
measure of this description, We have
not forgotten how, when the Rowlatt
Act was there, from one end of the
country to another, we agitated against
that Act. We thought that it was
something that was against the libert
and rights of the people. There
one argument against this: that s, th
times have changed. The British
power has gone and those who are
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governing today are the representa-
uves wf the people, But 1 want to
know whether certain things that
were bad or which we could mnot
tolerate some time before when the
Britishers were here, can become
good angd tolerable today. It may be
that the hand that struck us when we
were a subject nation was while.
But, certain things which were bad
in those days cannot become good oOr
tolerable if the hands that beat wus

today are brown or black. It is irue
that there is a change. The action
which was taken in those days was

bad because of the very principle of
cutting the liberty of a man without
giving him an opportunity, vnly on
suspicion, on the ground that some in-
dividuals reported against him., It
is on that basis that a man is arrested
and he is coavicted and his liberty
taken. There is no time-limit for
which he is to be kept in prison.
Fven in the case of an ordinary crime,
say murder, a man can come out
after 14 years or 15 years. For any
olher offence, there ds a limik. Ile
will understand that he will have kis

liberty after some years. But, here,
the liberty of a man is curtailed,
and he ecannot appeal. If there

are any Advizory Boards and other
things like that, it is only when the
Board thinks that he can come out-
side that he will be at liberty.

Then, if the argument of the Home
Minister is that there is no longer a2
foreign power and the representatives
of the people are now in power, 1
would point out to him that there
are countries like England, America,
France which are not ruled by foreign
powers, and in those countries also
there is no Preventive Detention Act
which is wused in times of peace.
It is only used in times of war.

Here, I want to quote the judgment
of Justice Bose of Tth May, 1951,
He said that after close scrutiny and
care he could not bring himself 1o
believe that the framers of the
Constitution intended that the liber-
ties granted should be illusory and
meaningless or that they coulg be
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toyed with by this person or that per-
son. They did not wish to make the
pecple of India a cold, lifeless, inert
mass of malleable clay, but crealed
a living organism, breathed life into it
and endowed it with purpose and
vigour so that it could grow healthily
and steadily in the democratlic way of
life. Aifter all, who frameg the
Constitution, and for whom? It was
framed not ju:t for those in autho-
rity nor only for lawyers and dialee-
ticians, but for the common people of
India. So, it is very clear that the
Constitution has been framed for the,
common people of India. It is also
said in the Constitution that the fun-
damental rights and liberties can be
taken away when ihere is an emer-
geney, either external or inlernai.
The whole speech of the Heme Minis-
ter yesterday was to show thal there
was an emergeney, that the situation
in the country was such that the
Preventive Detention has to be ex.
tended—not for another one year, but
for anclher three years, He says that
there is such a crisis in the country
today that there must be an exten-
sion of the Preventive Detention Act,
not for one year; the crisis will be
over only after three years.

Shrimati Renu Chakravartty (Basir-
hat): No,

Shri A. K. Gopalan: If the crisis
will be over after three years, it is
not a crisis of the pecple but it is
some other thing, because after three
yvears there will be a new election and
there may be the same Government
or a change in the Government. But
for the extension for these three years,
the Home Minister has not given any
reason, He has quoted Karl Marx
Manifesto of 1848, The Home Minis-
ter-says that in 1848 Karl Marx wrote
the Communist Manifesto, so #n 1954
the Preventive Detention Act must
be extended., Is that a reason for
extending the Bill?

Shri 8§, 8§, More (Sholapur): No
period of limitation. Cause of action
took place in 1948, the suit is filed
now,

Shri A. K. Gopalan: The Communist
Manifesto is based on a certain theory.
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He wrote it in 1848. If he had known
that in 1954 there would be our
Home Minister, the hon. Dr. Katju,
he would never have written in that
way, he would have written in 8
stronger way. He did not know
that. The Home Minister quoted the
Manifesto and said: “Here is a
Manifesto written by Marx in which
he says so many things. So, Preven-
tive Detention must be extended. I
never thought that to extend an Act
like the Praventive Detention Act
which was there in this country for
the last seven years, he would have
advanced this argument. There were
other Resolutions of the Communist
Party with which I am going to deal
afterwards, What is the Resolution
of the Communist Party? What Iis
the meaning of the Resolution of the
Communist Party? Does it warrant
that there must be the Preventive
Detention Act and it must continue,
If it warrants that, then let it not be
for three years, let it find a place in
the statute-book itself for ever; let
it be the common law of the country,
if the Resolution of the Communist
Party is the reason why the Preven-
tive Detention Act is being extended.

The Minister of Home Affairs and
Btates (Dr. Katjo): It is one of the
reasons.

Shri A. K. Gopalan: As far as the
basks is concerned, it has been very
clearly stated by the Home Minister
that there are many States where
the Government has mnot found it
necessary to detain anybody, and in
other States action has been taken,
but the number 1s very small. This
statement itself is a confession that
the Preventive Detentéon Act is not at
all necessary. Here is a report about
the offences committed and the peo-
ple detained. Looking into the report,
one would say that certainly the ordi-
nary law in the country would be
enough to deal with them.

Then, what is the situation in the
country today? We know that is was
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only the other day, about fifteen days
back, that our Prime Minister made
a speech in which he said that re-
markable progress had been made
since independence and that it com-
pared favourably with the progress
made by other countries; that the
country had mo doubt been making
rapid progress and that those who had
the good of the country at heart would
counsel patience, This shows that .
there is rapid progress in the country,
there is development in the country,
there is peace and prosperity in the
country; and when there is peace and
prosperity in the country, when the’
country is developing, when there s
no discontent in the country, why is
it that the Preventive Detention Act
should be extended for three years.
Either his statement that there is
peace and prosperity in the country is
wrong, or, if there # peace and
prosperity in the country, the Pre-
ventive Detention Act should not con.
tinue, Both of them cannot go 1o-
gether. 1f rapid progress is being
made, there will be certainly no
chaos, there will be no discontent be-
cause the progress is the progress of
the people. If it is the progress of
the people and if it is rapid, and if
there is peace and prosperity in the
country, then, five years after the
Preventive Detention Act came into
force, there is no need to continue it
for another three years. So, when
you make a statement or when you
say that there is peace and prospe-
rity and happiness in the country,
and at the same time You come be-
fore Parliament and say there must
be the Preventive Detention Act be-
cause there is an emergency in the
country, all the people in the country
are against vou, the people are ce-
volting, there are strikes, there is
violence against the Government to-
day, then, these two cannot go to-
gether. If the facts that are stated
are correct. certainly there is no
neeg for Preventive Detention, be-
cause for any aect of vivlence in the
Criminal Procedure Code as well as
in the other Codes there are laws by
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which the man wcan certainly be
punished, And it was only the other
day that we amended the Criminal
Procedure Code, We amended it so
that there may be more powers to
suppress the people. It has been
amended in such a way that drastic
ac.cn can be taken, so that in res-
pect of anything that happens in the
country quick action may be taken
ang speedy trial also may be there,
So, when a man has committeg an
offence, when he is about to commit
an offence and when he is inciting or
instigating others to commit an
offence,- for all these things in the
ordinary law of the country there
are laws, and we have also amended
them., If it @ necessary, we can
amend them also at other times to
suit the conditions, but why extend
this Preventive Detention Act which
has been condemned not only by us,
but. as 1 pointed out in the beginn-
ing, even by the Highest Judges in
the country who have said that no
Government using preventive deten-
tion during times of peace is a civi-
lised Government,

Then, the old argument which
comes out is that it is TDetter to
prevent the mischief than punish a
man when he has committeq it. If
that is so, then all regulatory and
punitive laws should be scrapped and
preventive detention must pe made
to include all manner of conceivable
offences, There #% no need for law
at all, All crimes can be prevented
by oputting people under detention. If
a man commits an offence, prosecute

him under the existing law and put

him up for trial before a Court. If
a man commits an offence or attempts
to commit an offence or abets
the commission of an offence, the
ordinary law i there and he will
have to face a trial before a Court of
Law. How can we know that the man
is going to commit an act unless he
makes some preparation for it?
When he is making some preparation,
we proceed on the evidence of sples
and informants. That is why in all
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civilized countries if a man is arrest-
ed, he & put before a Court of law
which will consider the evidence
against him and come to 2 decision
accorddg to law.

1 have pointed out that from 1947
so many charges were given, Grounds
of detention were found out. As I
saig last time when we were debating
this Bill in 1952 one of the grounds
of detention was that the man had
been wearing a red cap and white
pajama. After that when the High
Court ang the Supreme Court said,
“the grounds of detention are bad;
there is mothing in them which shows
that the man should be detained”,
Now the ground of detention given
was that he was preaching violence
and was about to act in a pariicular
manner. How is #? Who gave the
report? It is on the basis of the re-
port of a policeman who alleged that
this man was preaching wviolence and
that he was about to act in a parti-
cular manner. When it is on the
report of a single individual, why not
give the man an opportunity to say
whether he has done it. If a man
is preaching violence, there are sec-
tions in the Criminal Procedure Code
under which we can procéed against
him. Give him an opportunity and
then punish him. Punish him for
the first time only under that Aect.
Here only! the charge-sheet is there
and there are some grounds given,
The charge-sheet says, “in 1853 this
man was walking about that mill.”
The names of some mills are given—
“he was around these mills”". Then
afterwards, it is said, he was preach-
ing wviolence. The grounds of deten-
tion are there. If these are put be-
fore a Court of law and if the man
is given ap opportunity., you will
find that there is nothing in the case.
He has not done anything. The
ground is that a certain person sus-
pects that this man is going to create
trouble. The ground of suspicion is
based on his own understanding. His
understanding may be wrong. So it is
necessary to see whether there are
laws ic .his country by which we
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may get him convicted for an offence.
That must be the method and not the
Preventive Detention Act, which upon
the suspicion of a man, upon the will
of a certain individual puts the man
in Jail. If the words ‘violence’ or
‘preaching violence' are to be put
Lheré. everybody can report. A
puliceman can send a repcrt and say,
he is preaching violence.

In 1951, Sri Rajagopalachari said:

“Dealing with the points that
have been raised in the course
of the discussion, that mere pre-
ventive measures of the sort will
not solve the problems of all our
difficulties, we have to act at
both ends. Ws have to take
constructive measures for the
amelioration of the conditions
of the masses. We have to make
people contented and happy. We
know that it is the best preven-
tive measure.”

The continuation of the Preventive
Detention Act for three years has not
helped to make the people contented
and happy. It is not a constructive
measure for the amelioration of the
conditions of the people. Sir, the
Government cannot stop chaos in the
country by the Preventive Detention
Act. What is the cause of the unrest
of the people and why are the people
dissatisfied? It is the eronomic con-
dition in the country to.-day. Until
and unless the Government is able to
make people understand that they are
going in the ri#ght path, the position
in the country cannot be tackled. To-
day for some reason or other, the
country is suffering from great frus-
tration. When people think that they
are not able to come out of the exist-
ing condition. then they become
desperatas and reckless. People feel
distressed and oppressed by the way
in which things are moving. What
is the Government’s solution to this
problem? There must be peace and
prosperity in India, and # there is
to be peace and prosperity, there

should be an understanding of the -
reai situationo.

1t is said that people are arrested.
There is student agitation, kisan agi-
ta.on, labour agitation and so on.
This labour agitation is a real prob-
lem. What is the real cause of the
kisan agftation ang the labour agi-
tation? What is it that the Guvern-
ment has to do? Is it to extend the
Preventive Detention Act for another
three years? Is it to leave the situa-
tion in the country as it is to-day and
then say, these people are creating
chaos in the country, so use all the
other laws and also the Preventive
Detention Act?

I will now come to some of the
points that had been raidsed by the
hon. Minister yesterday.

He quoted as follows:—

“Even the most hardened liberal
would now feel ashamed to main-
tain, let alone the Communist
Party and other democrats and
revolutionaries. that this Govern-
ment and the classes that keep it
in power will ever allow us to
carry out a fundamental demo-
cratic transformation in the coun-
try by parliamentary methods
alone, Hence. the mad that will
lead ug to freedom and peace,
land and bread, as outlined in the
Programme of the Party, has to
be found elsewhere.”

This was quoted yesterday as the
policy of the Communist Party and
it was saig@ that this was the policy
of the Communist Party in 1951, I
do not want to go into the details
of the policy of the Communist
Party to-day, but in 1951 this .was
writien, What is there in it to make
the Home  Minister say that this
policy is bad? It & said in this that
the fundamental democratlc trans-
formation in the country by parlia-
mentary methods alone cannot be
made, because there are several ins-
tances to show that.
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_ In the world to-day, we have seen
‘what happened in Spain; what hap-
pened in Germany and what happen-
ed in British Gurana. What is it
that people do there? What is it
that people want? What did the
ruling class do there? What dig the
class thai was in power do? Did it
respect the wishes of the people?

Not only that. In the Travancore-
Cochin elections, one of the Ministers
said, even if the communists win the
elections, we will not allow them to
be in power. When such things are
said by every one, what can we do?
It was only three days back when a
Member in the Parliament wanted
to raise some point of order, even
that was not allowed. So, Sir, par-
liamentary methods alone could not
solve the problem, By experience
we know that the party in power wiil
never allow the democratic transfor-
mation of the society. That will not
be allowed because that is the prac-
tice. That is what we fing here. So
we say that in order to achieve bread
and land and freedom and other
things, we will have to organise the
workers and the kisans. It is said
that they fight. What does fight
mean? Does it mean that there is agi-
tation? There is the labour agitation.
What does labour agitation mean?
It the workers and kisans did not
agitate, even what they get today will
not have beeh got by them.

So, there must be struggle outside.
It was only a week back that there
was a threat of strike by bank em-
ployees. Bank employees said they
would go on strike indeflnitely. You
know, after that so many changes
have taken place. We have taken up
this matter in the Parliament. So.
there must be struggle outside. When
a certain situation arises, when the
majority of the people in the country
are in trouble and they want some-
thing, the Government should do that.
That is the reason why there
that is the reason why there must not
be preventive detention,
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- It was said yesterday that this Act
is not intended against any political
party in the country. But among
those who are arrested, many are for
preaching violence. Among the 261
who are arrested, 74 are communists,
47 are members belonging to other
political parties and 8 are students, Of
the 290 people detained and classified
under ‘non-politicals’, there are only 2
in Bihar detained for profiteering; the
others come under some other descrip-
tion like ‘bad behaviour’ etc. So, it is
certainly politicals. And what are the
reasons given? Here you have said it
is because of the kisan agitation, it is
because of the labour trouble. Sir,
there was a kisan agitation in Uttar
Pradesh. We know about that agita-
tion. That was about the increase in
the canal water rates. What happened
to that agitation? Should there be no
agitation? When the peasants under-
stand that they cannot even pay the
tax, the increased tax, on the canal
water should there be no agitation? It
was a very peaceful agitation; it was a
satyagraha. What did the Govern-
ment do in that agitation? The police
beat them, they used violence. Even
this satyagraha would not have been
there, because my friend, their leader,
Acharya Kripalani, said that there
would be no satyagraha if the Gov-
ernment would appoint a Commission
to go into the question, and see what
could be done. Why did not the Gov-
ernment do it? If there ir agitation
in the country, if there are strikes and
other things going on in the country,
it is because the Government do not
respond. What about Manipur? We
discussed it the other day. In
Manipur, they have elected their own
representatives. But there is no
Assembly. The representatives of the
people could not express their opinion
In Manipur also, instead of taking
stock of the situation, instead of call-
ing the elected people in Manipur and
then asking them what is to be done
and what they want to do, lathis were
used, they were beaten. And when
they were beaten, student: came, and
the students were also beaten. In
every instance in the country where
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there is a struggle in the satyagraha
form, you understand that the people
are peaceful. Still lathis are wused
and used to such an extent that after
using them, the police and the officers
concerned rise to a higher level and
there will be shooting and then you can
call it as violence and everything else.
What is the root cause of all these
things? Sir, unless and until the eco-
nomic situation in the country is
changed, unless and until the very
minimum things needed by the people
are provided, things will not improve.
We are not saying that drastic things
must be done, I know of instances in
Malabar, There are several thousand
acres of fallow land in the country.
They are in the hands of the Govern-
ment. In Malabar, there was an agi-
tation for the last two years. I my-
self have sent petitions to the Govern-
ment saying that these fallow lands—
about 2,000 acres of fallow land—
which are lying idle without being
cultivated for several years should be
cultivated. They were in the hands
of a landlord; he had no heir when he
died. It came in Government’s pos-
session. They have sent  petitions
session they have sent notices and now
they are going to offer satyagraha.
What happens is that till the perscns
begin sgtyagraha, nothing will be done.
The land will not be given. I can
understand ifc the land belonging to a
private zamindar is not given, but
what about land belonging to the Gov-
ernment? This agitation is not confin-
ed to the Communist Party; it is the
agitation of all the Parties together.
They say, give us the land, we want
to produce more, we want to produce
for ourselves, we want to produce for
the country. It is not a violent act;
it is not an anti-social act; it is an act
. W help the country; it is a patriotic
act. Why do the Government not
respond to it? Now, when the satya-
graha begins, you can understand that
there will be lathi charges, there will
be firing and a big case will be made
that these people, anti-social people,
instigating violence and all those things
have done that. Instead of conceding
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the demand of the people, Govern-'
ment will see that the .satyagraha is
started. Government will then deal
with the people in such a way that
it will result in firing and killing of so
many people, and the responsibility
will be placed on some other persons
who are not at fault. You do not
enact legislation for preventing even
such a silly thing as eviction. In
Bihar, Madras, West Bengal and other
places—I do not want to give the list
now—several thousands and lakhs of
people are being evicted forcibly.
The Prime Minister, when he went to
Punjab, said there must be an Ordi-
nance., He knew that the eviction
had been so much in Punjab and the
people were suffering so much, that
an Ordinance was necessary. 1 say
that lakhs and lakhs of people are
being evicted. It is only at the last
moment that the Government step in
and stop the eviction. Why did they
not do anything for the last so many
years when the people said, ‘we are
in the land; it is our land; we have
worked on the land for several years,
we want to improve the land'? When
these people are evicted, when these
people are thrown away, among those
who resist are called the ‘anti-social’
elements and the other people who
are responsible for this are protected.

Mr. Chairman: I would like to re-
mind group leaders that generally
the time fixed for them is half an
hour. The hon. Member has already
taken half an hour.

Shri A. K. Gopalan: [ will finish
now. The only point that I would
emphasise is that it is because of the
fact that the Government do not see
what the conditions in the country
are, it is because of the fact that the
Government do not see why there
is so much agitation in the country,
that there is the kisan strike, there
is the labour strike. All these things
are there because the minimum, ne-
cessary things, required by the people.
are not provided

—
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1 do not wish to go into details
about how many persons have been
arrested and why they had been ar-
rested. Other hon. Members who will
speak will deal with them; 1 have
no time to do so. I have only to say
this. Yesterday the Home Minister
said ‘'l claim that I represent the
public opinion of the whole country’.
If he represents public opinion of !he
whole country, I have only one thing
to say. The elections in Andhra are
coming in February. Will the Home
Minister and the Government be ready
to make this the issue? If they are
the sole representatives of the people
of the whole country, and if the Pre-
ventive Detention Act is a very rea-
sonable thing, I ask them, why not
make the Preventive Detention Act
an issue in the election and get the
verdict of the people? That is the
best way in which it can be done.

Dr. Katju: Yes.

Shri A. K. Gopalan: If the Preven-
tive Detention Act is a peaceful thing,
if it is a reasonable measure and ins-
tead of one year, it can be extended
to three years, put this before the
péople and let them say....

Shrl- S. S. More: Are we to take -

as a motion for the adjournment of
the consideration of this Bill till the
elections are held?

Shri A. K. Gopalan: 1 have said in
my amendment that this Bill must be
circulated. So I say, let us put it
before the people. Let this be the
only issue. That is the best and most
peaceful way of doing it—with no
violence, On the one hand, let the
Government say that the condition of
the ‘country is so bad that the Pre-
ventive Detention Act is necessary; on
the other, let them say there is peace,
prosperity and happiness everywhere.

Several times, Dr. Katju says that
law and order should be maintained
—as if law and order is maintained
very well. It is not because there is
no Preventive Detention Act. Some
of the hon. Members of this House
know that in Kozhikode, one month
ago, at 12 QO'clock, the house of a
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Harijan was burnt by the goondas of
some rich people. It was only after
agitation, after the hon. Member, Shri
Kelappan, and others held a meeting
that something was done. Not only
that; a man who was standing, who
looked at the place when it was
burnt, was beaten by the police. Two
menths ago in the Charakal taluk of
Malabar, there were 8 murder cases.
They happened in day-time as well
as night-time. If murder is not vio-
lence, I do not know what it is.
But nothing is traced. People said,
‘here are the witnesses; these people
are the witnesses; they have seen it
But nothing has been done. This is
not only in one part of the country.
I will give a list to the Home Minis-
ter. In the country todayv, a man can
be killed; the only thing is that you
should have money. Even congress-
men are not excepted. In a place
called Putoli, 3 miles from Kozhikode,
a young man of 25 years, was killed.
The village munsif himself gave a

‘statement that he was murdered. The

doctor also said that he was mur-
dered. But no action has been taken
against the murderers. Law and
order is to be maintained in this
country and for that preventive de-
tention is there; it is not the case. It
is only for the next three years be-
cause it is only to win the next elec-
tion. Before three years are over,
the next elections will come. In the
name of kisan struggle, in the name
of labour trouble, in the name of
some agitation of the political parties,
the opponents, all those whom they
want to put inside jail, they are doing
this. It is not due to a desire to
maintain law and order in this
country. If that were so, even the
petitions sent by the Members of
Parliament—I will show them to the
Home Minister—regarding murder
cases happening, would have been
considered. There are so many ins-
tances of burning of houses in the
day-time. In not a single case has
action been taken. I have writter
several letters and I have got the
reply from the 1.G, Madras; nothing
is done. Today, as far as my part o
ghe country is concerned, everybod:
is afraid. There is a river calle
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Parck. If any one comes by the
12 O'clock train, he is sure to be kill-
ed. There is a dark passage there. If
any persons come with money there,
the next morning you will see the dead
bodies floating in the river. It has
been reported and taken to the notice
of the LG. also by the representatives
of the people. It is not a question of
maintaing law and order. It is only
for seeing that those who take up the
cause of the people—if they come out
with their grievances—those political
parties who take up the cause of the
people and come forward to help
them, are suppressed. Otherwise,
people do not want this Preventive
Detention Act. We have got thousands
of petitions. Let it be put before
the country as an election issue;
let the opinion of the people be taken
whether they want an extension of
the Preventive Detention Act or not.
Otherwise, let the ordinary law apply
and let the life of this Act not be
extended.

This is all I have to submit and I
very strongly oppose the Bill. Even
at the introduction stage I said that
it was not necessary and we still say
that it will never help the Govern-
ment in maintaining law and order in
this country.

Shri G. H. Deshpande (Nasik—Cen-
tral): I rise to support the Bill and
oppose the amendments. I rise to
support the Bill because I sincerely
think that in the interests of demo-
cracy and the development of the
country on peaceful lines, such a
measure for a few years is absolutely
necessary.

An Hon. Member: No.

Shri G. H. Deshpande: 1 have listen-
ed to the speech of the leader of the
Communist Group for the last 40
minutes very carefully. Yesterday
also I tried to listen to the speech
of the Member of the Socialist Party.
I am convinced after these speeches
that there 'is nothing wrong in intro-
ducing a Bill of the nature of the one
we are having at present.
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We have experience of the world.
In some countries, there were people
who professed themselves to be de-
mocrats and who attacked the ma-
chine of democracy in the name
of democracy. They took undue ad-
vantage of the democratic freedom
that prevailed in those countries and
attacked democracy and they remov-
ed democracy from those countries
and have established some sort of
dictatorship. That is the experience
we have from other countries. What
is happening today in our country?
The hon. Home Minister must have
much more information than any or-
dinary gentleman. But, as one mov-
ing amongst the people, 1 am con-
vinced that even today there are
many individuals in our society who
do not believe in democracy, who do
not believe . in peacefu] methods.
In spite of their public professions
and utterances, they do believe in
violent methods and they want to
undo democracy and they want to
establish a sort of dictatorship in this
country. For that purpose, they catch
hold of students, they catch hold of
peasants and any small grievance is
taken undue advantage of and an
attempt is made to instigate violen-
ce. There are individuals who have
organised violence and they are or-
ganising it by secret methods.

There is calm in the country no
doubt. Peaceful work is going on in
the country no doubt. A measure of
prosperity has been achieved in this
country during the last seven years
no doubt. All that has been done in
spite of the Indian communist, and I
would like to tell my communist
friends that, they have not helped
us in doing this and we have done
it in spite of them. But, what is their
record? What are they doing? He
read out certain resolutions of last
vear. There were some criticisms in
this House about the resolutions that
were passed by the Communist Party
at Madurai. Some friend has pub-
lished a book in which he has stated
what the real intention behind those
resolutions was, what secret decl-
sions were arrived at. And, then,
when that book was mentioned in
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+his hon. House, they said, ‘Oh! it is
falsehold’. 1 thought they would go
to a court of law and they would
prove that it is falsehood. But the
very fact that our communist friends
did not choose to go to a court of law
proves that the book is true and
what is said of the Communist move-
ment in that book is also true.

Shrimati Renu Chakravartty: For
everything we are not going to a court
of law,

Shri G. H. Deshpande: They may
not, Now, it is the turn of others.
Communists say, such and such a
Minister is attacked many times in the
press, Why should he not go to a
eourt of law and get his innocence
proved? [ ask them that same ques-
tion. In Marathi, there is a saying:

e gt et murge wf v @i

They said so many times in this
House that a particular Minister
having been attacked in Press a hun-
dred times and not having chosen to
fio to a court of law, cannot say that
he is innocent, So, I say to the hon.
lady Member of the Communist Party,
and I want to tell the House also, that
in view of the fact that a book is pub-
lished in which it is said that you
have passed resolutions which comumit
yourself and your party to wviolence
and you do nmot go to a court of law,
it shows that the picture depicted in
the booklet is perfectly true. (In-
terruption). I have got nothing to do
with that. But, I know that in this
country there are individuals who are
interested in violent acts. If there is
calm today, it is because progress ¥
going on, But, take into considera-
tion the world as it is and not thz
world as it ought to be, We do not
know when this calm may prove to be
a calm before a storm. What is the
use of digging a well when the house
#5 on fire? We are told that innocent
movements are going on; they help the
labour, they help the students. Sup-
posing there is a college and the term
of the Principal is at an~end, and his
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services are going to be terminated.
The students want that he should get
an extension for a couple of years,

. The students go to the authorities and
the authorities say, ‘Well, students,

.we have given you a patient hearing
but we think it is not desirable to
extend the period of this Principal'.

Shri V. G. Deshpande (Guna): On
a poinl of worder, Sir. The matter
that is being referred to is the sub-
jec: of judicial enguiry., Therelore,
it was stated yesterday that a refe-
rence to the Indore firing should not
be made,

Shri G. H, Deshpande: [ do mnot
want to refer to the Indore firing. I
do mot know if my hon. friend bas
any hand in the movement. I do not
want to refer to . I know that it is
sub judice. I am not a new man to
such sort of Houses and 1 do not want
to indulge in criticisms of a matter
which is sub judice. I want to quote
an instance. I say, supposing it is
only the question of the extension of
the period of the Principal of a college
and the students’ want to take the
law into their own hands ang say,
‘We are not going to listen to you,
we sre going to take out a procession’,
and then, by previous plan some 100
goendas join the procession, some agi-
tators stand in a corner with acid
bombs and they are prepared to burn
buildings, to destraqy property and
are prepared to dislocate communica-
tions, do you mean to say that all
this should be allowed to happen?

Mr, Chairman: 1 hope he is mot
describing the same thing that is sub
judice, in a round about way.

Shri G. H. Deshpande;: No, Sir. I
say an argument was advanced that
let some things happén and the offence
be committed and then we should take
action against that offence. I say thau
prevention is much better than cure.
What is the use of going to a court
when some dislocation is dome and
when crores of rupees of damage has
been done? Do you mean to say that
students, misguideg students and
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goondas and people indulging in vio-
lence should be allowed to commit
these acts first, they should ve allowed
to dislocate communications first,

they should be allowed to burn build--

ings first and then Government should
take action? People do not want that
sort of Government. Things of the
nature which 1 described have hap-
pened and if this Act will not be there,
there will be a repetition of them.

If was said: “Why not punish an
offender by an ordinary law?" Ordi-

nary offenders can be dealt with by
: ordinary law, but for extraordinary
offenders some sort of extracrdinary
measure is  absolutely  necessary.
Afier all, democracy in this country
today is in its infancy. It is only for
the last 7 years that we are working.
We have recently stepped into the
eighth year. The edifice of freedom is
being built with the co-operation of
the people and we are paying too
heavy a price for that, The posterity
will blame us ¥ we will allow a few
hot-heated people to undo this good
work., If we aliow people in the
name of democracy to aitack demo-
cracy they will finish democracy in
this country. Not only there are indi-
vidualg in this country who have no
faith in democracy, but there are in-
dividuals in this country who are
acting according to the instructions
that they receive from outside. They
never take their own decisioms. They
are intelligent people, no doubt; they
have good brains, no doubt; but the
brains are completely mortgaged.
They never take the initiative., They
are mot the masters of their actions.
They simply follow the instructions
that they receive from certain guarters,
That thing happened in this countiry
for the last 20 or 25 years and that
is happening even today in this coun-
try. So, we know not when some
instructions will be received from

some quarters and what will the con-
sequences of it. . We have to take in-
to consideration that factor. There are
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some people in this country who are
always out to discredit everything that
comes from this country.

A reference was made by my bon,
friend, my predecessor—the Commu-

nist friend. He said: “Oh:; in no
civillised country there is such a sort
of an Act” I hope in his opinion

Russia is a civilised country,

Shri A. K. Gopalan: Justice Maha-
jan said that,

Shri G. H. Deshpande: What sort of
freedom is there in Russia? Was
there any freedom, Sir, in Russia for
Lenin—I am sorry. Trotsky—I mean
for Trotsky. Do not laugh; I know
much about Russia; much more about
Russia than yourself Si¥r, be laughs
best who laughs last. How was
Trotsky treated? Then we were told:
“What procedure you have? A fair
trial must be there.” Was Beria
given a fair trial? Is that a model
of trial that you place before us?
Beria had certain different ideoclogies_
Was he produceg before the Court?
Here, for our detenus we allow them
to come in person before the Court.
We allow them to appear before the
Court. We give them so many facili-

ties. They can have interviews, They
can see their own relatives, Is that
allowed in Russia? Was any detenu

given a fair trial in Russia?

Shri A. K. Gopalan: Come to me; 1
will tell you what happens there, You
are ignorant,

Shri G. H. Deshpande: I know
everything.
Mr. Chairman: Order, order. ¥

think it is not good for us to go into
the administration of another country,

Shri G. H. Deshpande: Sir, I do not
want to go into the adminisiratlon of
any other country; but it was said
that in many civilised countries there
are better civil liberties and better
indlvicual freedom. I thought that in
the opinion of my Communist friend
Huss'a was a clvilised country, But,
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in Russia there are no civil liberties
which can be compared with the
civil liberties that are enjoyed here in
India by the Indian Communists and
everybody else.

What was done by the Act? After
all, the Act did not suppress any poli-
tical party in this country. There
was a mention that in such and such
a case, such and such a man belonging
to such and such a parfy was detained.
But. he was detained for his individual
arts of violence, It is not that there
wak any attempt to suppress the party.

It was said: *“Oh, you are having
elections and for that you want this
Act” We do not want it for the sake
of elections. For élections we have
our own work before the people.
People know us far better and in
spite ©f the fact that an Act which
was much more stringent than this,
when that Act was on the Statute
Book, and when this very party was
responsible for that rigorous Act, we
went to the polls and we won it be-
cause the people have a better sense
of realisation. They knew that such
an - Act was necessary, That |is
why they have returned us with such
a tremendous majority as we have in
all parts of the country.

Shrimati Renun Chakravartity: We
have also been returned.

Shri G. H. Deshpande: It was said:
“Oh! what will happen in Andhra?”
We will see what will happen in
Andhra, We are not afraid of it and
we intend to place this special Act
before the people. People know what
we are doing. We do not believe in
secret movements. Whatever we are
doing, we do it openly. We will tell
the people of Andhra that there was
the necessity for such an Act &nd
so we are passing such an Act and
we are prepared to take the results
because we think that it is a neces-
sity. We will win the elections or
lose the elections: but we will always
stand by the right thing. Nobody can
sring us down on that matter.
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What I want to say is that, in my
humble opinion, taking the world as
it % and the situation in the country
as it prevails, we know not what will
happen at a particular moment. So,
it is better to have this sort of mea-~
sure in the armoury of the Govern-
ment. As far as possible we do noi
want to use it.

We know from statistics that in the
past it was used very sparingly It
was said: “You are extending an Act
which is a ‘black Act'”. It is not
a ‘black Act’. It is not the Act as it
was then that we are extending.
There was much improvement made
last time. As a matter of fact this
Act cannot be said even an “Extra-
ordinary Act™. It also provides
you with fair trial, It provides

you with special appearance
before a very high judical
authority, It defines the term of

imprisonment. It gives You the exact
grounds on which you are detained.
And, from the proceedings and from
the statistics that we have, we know
how fairly it was administered. So,
neither the Act is ‘black’ nor it was
used very rigorously, The necessity
of the Act is there, no doubt. No
doubt, there is prosperity. No doubt,
for the present there is peace. We
want to continue this prosperity. If
we want to continue movements for
furtherance of economic advance.
ment. there must be peace in the
country. There must be tranquillity
in the country. People must not be

allowed to break the peace.
There “must not be acts of
viclence, We  are trying to

increase amenities for communications,
but there are friends who want to
dislocate communications. I do not
believe that there is any reason for
students. or for the labour, or for the
peasants to be afraid of this Act.
They can carry on movements. All
parties can carry on movements ac-
cording to their own likes; but the
movements must be peaceful. That
is the onlv thing. If vou organise
yourself in a secret manner; if you
collect arms; if you instigate students
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ang then take advantage of certain
situations to have your programme of
viclence, we want to prevent you
from doing that Act. Is there any-
thing wrong in that? If we do not do
it, then we will be failing in our duty.

S0, I want to tell the Home Minister
that we also, on this side, are
moving amongst the people every
day. We have got our fingers »n the
pulse of the people and we say that
people are convinced that such an Act
for the present i absolutely necessary,
Le! them say that we are not demo-
crats, People do understand that we
are democrats, and it is the Commu-
nists who say that we are not demo-
crats. So, I would tell the Govern-
ment not to go down in history as a
weak Government. If we show weak-
ness, if we do not allow a measure of
this type to remain on the statute-
book, we know not what will happen
to this country and all the good work
done during the seven years will be
undone. Democracy will be destroyed
and totalitarian government is likely
te come into power. So, for preveat.
ing that, we should do things sin-
cerely, and to have a measure of this

_type is absolutely necessary. i
therefore, support it with all my
strength,

Shri Veeraswamy  (Mayuram-Re-

served—Sch. Castes): It is a shame to
the party in power and especially to
the Government headed by Pandit
Jawaharlal Nehru who is a lover of
democracy. to have this measure con-
tinwusly for more than four years in
the statute-book of this country. The
Preventive Detgntion Act has been
on the Statute Book for more than
four years and the hon. Home Minis-
ter still wants to continue it for a
further period of three years. .1f the
Home Minister is a lover of demo-
cracy, if he has got any confldence
in the people and if he wants to work
out the Constitution giving the free-
doms guaranteed to the people, he
would have never dreamt of putting
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this obnoxious measure on the Statute
Book of this country.
1 P

What is the justification that the
hon, Home Minister advances for
continuing this obnoxious measure
for a further period of three years?
Is there any crisis existing in any
part of the country? Is there any
state of emergency existing in any
part of the country? I may tell you
that there might have been revolu-
tions of several types in this country
especially after Independence; there
might have been revolutions from the
Scheduled Caste people who have
been oppressed and suppressed by the
Brahmins and the caste Hindus for

thousands of years. The Scheduied
Caste pzople are even today being ~
ill-treated by Brahmins and caste

Hindus, but they have been very pa-
tient and they are still expecting the
caste Hindus to give them their due
freedom which is their birth right, If
Dr. Ambedkar thinks of creating any
trouble, if he thinks of rising ¥n
revolt against the social get-up, he
will have done it. and even now if he

wants, he can do and create a
deadlock in the country. There
might have been a revolution
from the workers. The workers
constitute more than 90 per
cent. of the population of the
country they are manual labourers;

they work in the fields, they work in
the mills and industries and they
work in every field of actitvity. But
the workers have been kept just like
slaves in deplorable conditions of
living and if they think of revolting
against the Government of the day.
they can do. There are parties #n the

" country which have been working for

the uplift of the workers, for the
progress and improvement in the
living conditions of the workers; al-
mpst all parties have taken to the
democratic line of work, and so, iney
do not want to create troubles or
deadlocks and disturb the peace of the
country. They expect the party In
power to solve the problems of the
workers ™ a peaceful and democratlc
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manner, and so, they have not re-
volted or rebelled against the Gov-
ernment,

1 may also say that there might
have been a rebellion from the op-
pressed masses, that is, from the low
castes against the high castes We
know that in this country there are
more than 4,000 castes from Brahmins
downwards to panchamas. Among
the Scheduled Castes alone, there are
about 1,111 castes; amoag the nom-
Brahmins there are about 2,500 castes
and among the Brahmins also there
are about 500 castes, and so, in this
country there are more than 4,000
castes, If the low castes think of creat-
ing trouble, think of rising in revolt
against the Government, which bas not
abolished the caste system, they can
do, but they do not want to create any
such trouble and they do not wamt to
put cbstacles in the way of peaceful
progress uf the country.

When almost all parties, including
the Communist Par.y, have taken to

the demucratic Line of work, where is .

the necessity for the Government to
continue the life of this obnoxious
Act for a further period of three
years? I may also refer to the anti-
Hindi agitation in the South. The
anti-Hindi agitation has been going on
for the past 16 years, and if Periyar
Ramaswami, the accredited leader of
the Dravidians, thinks of creating
deadlocks, he can do so in no time.
There are lakhs of workers to rise
in revolt against the Government for
having imposed Hindi as the national
language or official language of India
and on-the people of the South also.
We have been agitating in a  very
peaceful manner because we are a
civilised people and we believe in
democracy, we believe in non.vio-
lence and in the peaceful way of
achieving our object. We do not
want to create any troubles in the
country and so, the anti-Hindi agita-
tion has been going on for fhe last
16 years, without doing any harm to
-:anybody and without disturbing the
peace of’the country. I may also
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refer in this connection to the fact
that when Police Action was taken
against Hyderabad, Periyar Ramas-
wami at once stopped the anti-Hindi
agitation of the South with a view to
giving full co-operation to the Gov-
ernment to succeed in their Police
Action against Hyderabad.

1 would like to refer to the recent
settlement of the bank disputes.
There was a crisis developing into a
great danger so as to disturb the
peace of the country and the bank
dispute was amicably settled by the
co-operation of all the Opposition
leaders. When the Opposition leaders,
the Communist leaders, the P.S.P.
leaders and leaders like Mr, B,
Ramachandra Reddi have shown their
magnanimity in resolving that crisis,
when there is so much co-operation
on the part of the Opposition Parties,
the party in power, especially the hon,
Home Minister, must have come to
a decision not to press this measure
for the extension of itq lifq by a
further period of three years, There
is no justification for continuing this
measure. All the parties having faith
in democracy may unite and decide to
defeat the Congress Party in the cum-
ing Andhra elections because they
may hold dut this measure to the
people who believe in democracy and
canvass their support. The Congress
Party can be defeateq and I do ex-
pect that all the Opposition Parties
in Andhra will urlite together, will
gather their strength against the party
in power which has been responsible

"for the continuance of the measure

for more than four years and still
wanting to continue it for a further
period of three years. If there % any
world war and if our country is in
danger. the country may require such
a measure as the Preventive Deten.-
tion Act, and nobody here is un-
patriotic. I really wonder how the
Congress people alone appropriate to
themselves patriotism and natirna-
lism. They want to monopolise
patriotism, they want to monopolise
nationalism, thinking that others are
unpatriotic, undemocratic =and not
nationalistic and that they alone are
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patricts ang believe in non-viclence,
as they say. What about the Cong-
ress in 19427 The entire country was
plunged in non.violence! They de-
clare to the world that they are be-
lievers in non-violence and that they
are followers of Mahatma Gandhi, the
exponent of peace and non-violence,
The world knows ang everybody in
this House knows only too well that
the Congress created a lot of trouble
in this country when the country was
involved #n a world conflagrafion., To
say that the Congress people alone
are patriots and that they are alons
nationalists is just to mock at natio-
nalism and patriotism.

The last point which I want to pu:
forth in this House is my  humble
appeal to the Home Minister., Even
the Deputy Minister is not here. He
is speaking to somebody there,

The Deputy Minister of Iome
Affairg (Shri Datar): I am following
the arguments very closely.

Shri Veeraswamy: Thank you wvery
much. 1f the party in power, es-
pecially if the Home Minister and
the Deputy Home Minister have any
faith in demwocracy, if they want to
respect the Indian Constitution and if
they want to take in the other parties
also with them for the reconstruction
of thi#s country, they must drop this
maasure and declare to the people
that this measure is dropped. They
could have allowed the Preventive
Detention Act to expire on the ori-
ginal date of expiry with a view to
get the co-operation of the people who
have taken to democratic lines. 1
humbly submit to the House and to
the hon. Ministers to comsider these
few points and to drop this measure
and get the goodwill of the people all
over the country and especially of
the parties which are opposed *o the
Cangress.

Shri Asoka Mehta (Bhandara): I be-
lieve there should be a general agree-
ment about the undesirability of this
Act, T can understand the supporters
of this measure coming forward and
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saymg that undesirable as this mea-
sure is, circumstances in the -~ountry
are such that it is necessary to ex-
tend it or to continue it. But I am
surprised to find that there are per-
sons here who are waxing eloquent in
favour of this piece of legislation.
1t ¥ true that our Constitution per-
mits or envisages circumstances in
which such a piece of legislation may
become necessary, but what it per-
mits it does not command. We have
got to make out a case; we have got to
analyse the existing situation, the
pravailing cireumstances and make
out a case for such a piece of legi-
slation, that only through such a
legisiation can the conditions be con-
trolled and improved and that such
a piece of legislation will enaBle
the Government to control and im-
prove the prevailing circumstances,
I am surprised to find that
no effort has been made this
time whatsoever to justify lhe need
for the legislation by the mover. In
1952, when he had come forward be-
fore this House and supported the
continuance of this Act, he had said
that there were three counditions that
necesstated such a continuance. The
world situation demanded some such
extraordinary powers; the policy of
partial de.control was likely to create
a situation wherin it would be neces-

“sary to arm the Government with

special powers, and there were the

+ activities of parties taking advantage

of the religious excitability of the
people. These were the three condi-
tions then. Where do they stand to-
day? There is no question of partial
de.control now; we have been able
to put through a policy of de-control
and we are assured thaf, economically
speaking, the conditions of our coun-
try is better than ever before, As far
as world conditions are concerned’, we
are told that thanks to the remark-
able and shrewd statesmanship of our
Prime Minister the world situation is
improving very fast and we have
been able to establish friendly rela-
tions with all countries of world, We
seerr. t0 be the one bridge. {he sole
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bridge that joins the two contending
power blocks. If we are in such a
happy position, why is it necessary to
have this piece of legislation? When
we analyse the figures that are given
here, we find that only three persons—
jus. three persons—were detained i
the last one year with a view io pre-
venting them from acting in a
manner prejudicial to the defence of
india, the relationship of India with
foreign powers or the security of
India. 12 persons were arrested
and detained for acting in a
manner prejudicial to the maintenan-
ce of supplies and essential services.
If you will analyse the table, you will
find that the majority of them—per-
haps all twelve of them—could have
been dealt with under the ordinary
law of the land. Eight persons were
detained for launching illegal strikes
against the Patna Electric Supply
Company, 1f they had launcheg an
illegal strike, I believe there is some
legislation which permits the Gov-
ernment to proceed against the men
who embark upon or who encourage
or who foster illega]l strikes, Thereis
that ordinary law of the land, Why
is it ignored? Why is it by-passed,
and why you must take recourse to
this extraordinary piece of legislation?

Then again, it is amazing to find
that when this Act was first framed,
after the people of India had estab-
lished for themselwes a  Republic,
that s, in 1950, it was to
Tun for one year. Sardar
Vallabhbhai Patel who sponsored
this particular piece of legisla-
tion was most reluctant that such a
Bill should be put on the Statute
Book, Not only he was most reluc-
tant but he was most anxious that
such a Bill ghould be removed from
the statute-book as early as possible,
In those davs, when circumstances
were really difficult, when a case
could be made out—that lion-hearted
man could well have made out a case
for such a piece of legislation—even
then, it was limited to one year alone.
Today, we are not told why this piece
of legislation is necessary. No kind
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of assessment of the prevailing situa-
tion is given to us, and we are just
told that it should be extended for a
period of three years. Why should
tnat be s0? When this particular
measure was firs. brought up, the
touchstone was provided, the govern-
ing criterion was offered to us by
Sardar Vallabhbhai Patel. He said:

“Whep you think of the civil
liberties of the extremely small
number ©f persons concerned, let
the House also think of the liber-
ties of the millions of people
threatened by the activities of
individuals whose activities we
have curtailed.”

Such a piece of legislation can be
brought forward only when there is
a danger of a small group of men
indulging in activities which would
encroach upon or which would des-
troy the leberties of millions of
people. Who are the people who are
indulging in such activities? Where
is this kind of threat? Is it imminent,
ig it a certain threat which cannot be
met by any other method? No such
case has been made out whatsoever,
When this particular piece of legisla-
tion was put on the Statute Book,
when it was continued, what was the
threat? Both Sardar Vallabhbhai
Patel and Shri Rajagopalachari—
Sardar Patel in 1950 and Shri Raja-
gopalachar¥ in 1951—in justification of
this piece of legislation made pointed
reference to the Communist Party
and it was at that time that Shri
Rajagopalachari had said:

“The ‘freedom’ that men who
are engaged in subversive activi-
tles and their fellow-travellers
preach is a ‘freedom’ which they
want for destroying freedom.
They want to secure the licence
which is necessary for them to
operate and the scope to exploit
thie situation. The whole tech-
nique is camouflaged and conceiv-
ed on the assumption that we
shall stick to our principles
blindfold and be deceived even
though expediency requires prac-
tical measures...If we do not wish
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to live in a monolithic structure
of society but desire the principles
of individual freedom and ini-
tiative to be in operation along
with joint co-operative life, we
shoulgd ©present a united front
and not betray ourselves to
furnish greater scope for the acti-
vities of those whose single aim
is to destroy freedom.”

The whole purpose behing this piece
of legislation was to create a united
front of the lovers of freedom, of the
uptolders of democracy, against those
whose single aim was to disrupt and
destroy freedom and democracy in
this country. Has such a united
front been created? There has been
a united front agajnst Government,
of all other political parties here,

1 have gone through the debatesin
the past. I have been listening to the
debate that has been going on now.
1 have gone carefully through this
brochure that has been circuiated.
Fourteen political parties you have
ranged against yourselves, The Home
Minister finds himself in total isola.
tion.

In the past when this question was
brought up here, the late lamented
Dr. Syama Prasad Mookerjee, my
friend Mr. Chatterjee, Mr, Saranga-
dhar Das, Sardar Hukam Singh and
various other Members pointed out,
quoted chapter and verse to show how
this particular Act had been used
against their political parties and
their political activities.

What are you dbing? You had put
this Act on the statute-book in order
to safeguard democracy in order to
create a united front of all those who
would cherish democracy in this coun-
try. That was the purpose for which
Sardar Patel ang Shri Rajagopalachari
had conceived this piece of legislation.
And you have renewed this Act in
order to break up that united front
completely and put yourself in a posi-
tion of total isolation.
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Then again, we are told that this
Act is not being used against politi-
cal parties, But what do we find? In
1953 thirty-two persons belonging to
different political parties were detain-
ed; in 1954 ninety-three. What ¥ the
reason? What happened in 19547 1|
thought the year was comparatively
much better than any previous year:
This Act ig also used for dealing with
anti-social elements, goondas, dacoits.
I can understang a piece of legislation
whith is concerned with curbing the
liberties of goondas and dacoits. But
why do you club together, why is an
effort being made to bundle together
goondas and dacoits on the one hand
and political workers on the. other—
workers belonging to all kinds of
political parties? Is it proper, is #t
necessary? One can understand if a
case is made out that there should be
some kind of a Goonda Act to prevent
dacoits from going about and creating
disturbances in the country. But
should there be an Act wherein the
goondas and the dacoits are brought
M and wherein respected representa.
tives of the people, respected spokes-
men of the people are also caught in?

Shri Rajagopalachari had pointed out
at that time:

“] am afraid that while we im-
prove conditions, the enemy, if I
may so call the opposing bloc of
forces, # also alert and changing
his tactics and improving, from his
own point of view, his tactics and
exploiting the situation as it
arises from t#me to time. With
the advanced technigue that we
have to cope with, we have to
start every now and then with
fresh defensive technigque and the
thing is proceeding that way.”

If you want to safeguard democracy
you must learn to change your tech-
nique as Shri Rajagopalachari said.
The Communist Party have changed
their technique; they are no longer
pursuing the technique which they
were pursuing during 1948-50. Your
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technique thep may have helped up to
a point; it may have helped the Com-
munis. Party too up to a point. If
You are of the opi#nion that they -are
out to fight democracy and they are
using democratic means with a view
ultimately to strangle democracy,
surely this is not the piece of legis-

lation with which you will be able to’

meet them, You have to discover new
technigques, you have to discover new
methds for dealing with the changed
technigue that the Communist Party
have adopted today,

Sardar Patel had suggested—I know
he was not in favour of it, I am not
in favour of it, the House is not in
favour of it, but he had a logical
mind, he had a consistent mid angd
that logical mind had said:

“This is a democratic country
now ang any party that wants to
take advantage of democratic ins-
titutions or democratic organisa-
tions to come ito government by
democratic methods is quite free,
but it will be an evil day if this
Guvernment allow the democratic
freedom to go to polls to people
who want to destroy democrcay
by violence and disruption.’

So Sardar Patel had saig that if
democracy is going to be disrupted
we should—not that we should have
this Preventive Detenticn Act—but we
should deny the right to people who
want to destroy democracy to take
advantage of democratic methods, to
take advantage of the polls at al.
There are countries in the world
where there are such pieces of legis-
lation, namely for fhe preservation
of democracy. But you and I and our
fellow Members in this House are
determined not to have that kind of
leg#slation, We have faith in our
people, We know that the alchemy
of democracy is strong enough to
change those who are upposed to de-
mocracy. Our faith in democracy Is
so flrm and so fundamental that we
sre prepared to take risks and expe-
riment,

‘approach that is

And what do we find? We have
come to this conclusion, deliberately
and conciously, that we shall not
send those with whom we differ fun-
damentally, whom Shri Rajagopala-
chari had called “the enemy block”, to
concentration camps; we shall pe:mit
them to come into the Legislature,
inte the Parliament. We have this
faith and confidence that because of
this aldhemy of the Parljament we
shall be able to discover areag of
agreement, we shall be able to dis-
cover points of contact and we ghall
be able to hammer out a point of
view which will be in the interests of
the country as a whole, It is that
necessary today.
Why does not the Home Minister set
up a committee here, a committee
drawn from Members belonging to
different parties? If anywhere any
political parties indulge #n an activity
which is likely to undermine or disrupt
democracy or endanger the security
of our country., here would be the
opinion of the p2ers that would be
available, and it would be impossible
for any political party to go against
the judgment, not of the Government,
not of an official, but the combineg
opinion of all the peers who are sit-
ting here belonging to all kinds of
political parties.

After all, we are as anxious to pre-
serve the foundations of our freedom
and to safeguard democracy in our
country as anybody can be on the
Treasury Benches. But we shall not
permit that to be done by the method
in which and the manner in which
you have been doing so far. Take
the recent instance of the contem
plated bank strike. What was the
approach of the Govermment?! To
threaten the bank employees; to
denounce all those who were standing
by the bank employees in their fight
for the#r legitimate rights and aspira-
tions, as anti-social elements; to
denounce the strike as manoeuvred
as caused by the Communists, Give
a dog a bad name and hang {t! Could
you have prevented the sirfke in that
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way? The strike would have come.
The police would have set the mctor
of repression into action or would
have arrested people under this par-
ticular Act. All kinds of dﬂtm
would have taken place. Our :
would have been disrupted for a
while, Instead, what dig you find?
That every section of this House was
anxious to see that such a situation
did not arise.

Shri S, §. More: Except the Con-
gress,

Shri Asoka Mehta: Congressmen
also, There were distinguished
Congressmen who co-operated with us
in preventing an ugly situation from
arising. But did the Government
make any effort? It was my leader,
Acharya Kripalani, who had to take the
initiative in the matter, not the Prime
Minister or the Home Minister or the
Labour Minister. They do not think
that we count in the country. They
do not think that our cv-operation
woul? help them to maintain peace
and tranquillity in this country,
They think only with the baton of the
police the bludgeon of the Govern-
ment, peace and tranquillity can be
maintained in this country. It is that
attitude of the Government which we
shall not accept and which has crea-
ted against you a united front,

Do not think that we are a whit less
interested in the preservation of our
freedom and democracy. But the
method you are pursuing will never
enable you to ‘weaken the Commu-
nists or to create in this country the
climate that is favourable for the pre-
servation of freedom and democracy.
Therefore my suggestion and my ap-
peal is, try to create parliamentary
©opinion, public opinion, to restrain
political parties {from misbehaving
if they are doing 50, Do
not make use of this kind of legisla-
tion which only results in dividing the
forces of freedom ang democracy.
which only results #n creating a united
front against the Government.
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Shri Rajagopalchari had assured us
that if this particular piece of legisla-

tion is mis-used anywhere, stringent
action would be taken,
He bhad gone to the extent of

saying:

“l can give another morg im-
tant assurance and 1 must give
it at once....You may rest assur-
ed that the Government will take
the most seripus view of such con-
duct and will treat every such ab-
use of powers as disloyalty to the
State, nothing less.”

This is the important assurance
which he had given, Many cases
have been brought on the floor of-the
House where it has been proved to the
hilt that these powers have been mis-
used. But, not in one single case
has any action been taken. That is
the reason why we fell that when
assurances are not honoured, it is
not proper or desirable that such a
legislation should be  permitted to
continue on .the Statute Book.

There is one part of the Bill which
is particularly obnoxious; that is the
amendment which seeks to remove
Jammu and Kashmir from the pur.
view of this Act completely, This
Act is had enough, If Jammu and
Kashmir is removed, the people there
will be completely at the mercy of
the Jammu and Kashmir Government.
The Jammu andg Kashmir Preventive
Detention Act is more obnoxious, is
more undesirable than the Act that
we are discussing here this afternoon,
in five ways. Firstly, under that
Act, any officer other than the District
Magistrate, Add#ional District Magis-
trate and Sub-Divisional Magistrate,
may be a Superintendent of Police
also, can arrest and issue a detention
order. Secondly, in the Advisory
Boards, the Chairman need not neces-
sarliy be a person who is or has been
a Judge of the High Court. Thirdly,
the maximum period of detention
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under that Act is five years, as
against one year under our Act,

[Mr. DEPUTY-SPEAKER in the Chair ]

Then, there is no obligation under
the Jammu and Kashmir State Act
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Kashmir Government to clamp down
upon the people of that State a piece
of legislation which is far more obmo-
xious than this Act. We want the
people of Jammu and Kashmir to be
drawn closer to India, They are

to obtain the opinion of the Advisory wPkvperiencing today the twilight of

Board even in the case of detention”

for five years, where a person is
detained to prevent him from act-
ing in a manner prejudicial to the se-
curity of the State or the maintenance
of public safety or public order.
Lastly, a person can be re-arrested
ang' re-detained if the Government or
the officer, as the case may be, is
satisfied that the grounds on which
the original order was made still
exist and. the order of release does
not bar the making of a fresh order
of detention. These are the flve im-
provements that we had carried out
in our original Act. The original
Act was bad. It was sought

to be improved. It was libe-
ralised as the Home Minister
said. Suddenly the process

of liberalisation has been stopped.
For three years we are called upon
to enact this piece of legislation as
it stands. This time no opportunity
has been given to us to find out
whether this Act can be improved
in any further manner or not. But,
apart from that, a far more obnoxious
Act ig to be in operation in the Jammu
and Kashmir. I do not know why
this decision hag been taken,

I have been one of those who have
been taking a keen interest in the
conditions prevailing in the State of
Jammu ang Kashmir. I can speak
with some amount of personal expe-
rience also, What do I find? The
people there, particularly in Kashmir,
are profoundly interested in this
problem of detention, because they
feel that some of those whom they
revere and respect are today in deten-
tion. They feel that something should
be done about that. Whether they
are entitled to think in that way or
not, is another matter. But, there is
that profound and widespreag feeling
which cannot be denied. Instead of
taking that feeling into conslderation,
¥you are permitting the Jammu and

* Kashmir done? Do you

liberty. They feel that they do not
enjoy the civil liberties that the peo-
ple in the rest of India enjoy. Whe-
ther that is true or not is a different
matter., But, here, they will be able
to say that as far as that State is con-
cerned, there is to be an Act which
# far more obnoxious than an Act
that is to goverm the rest of India,
What have the people of Jammu and
think that
their goodwill and co-operation with
the rest of India could be obtained by
forging fetters of oppression and
repression? Is that the way in which
you are going to win the goodwill of
those people? Is that the way in
which you will ultimately be able to
get their co-operation and support
and win their confidence? If this Act
is bad, let it be uniformly be applied
everywhere. You are not excluding
any part of India from the operation
of this Act. There are certain States
where no person has been arrested in
the last year. I could have under-
stood if those States were excluded
from the operation of this Act. No
such exclusion takes place. There is
only one exclusion and that is the
Jammu and Kashmir State. That ex-
clusion is for the purpose of bringine
the people of that State under the
operation of a far more obnoxious ang
a far more objectionable Act than the
one we are discussing.

I was surprised to find that the
Home  Minister, while moving his
motion, made no effort to explain why
this particular Act should continue, He
made no effort to explain why this Act
should continue for three years and not
one year at a time as Sardar Patel and
Shri Rajagopalachari, under entirely
different circumstances, far more diffi-
cult circumstances, had asked the
House to do. Lastly, he had not a word
to say as to why Jammu and Kashmir
is sought to be excluded from the
operation of this Act. There, the people
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are being throwm to the tender mercies
of a far more objectionable ang obmoxi-
ous Act than the one prevailing here.
I bope and trust that even the
Home Minister, will not respond to

our appeal and withdraw the measun,.

at least, he will try to take the House
and the country seriously and explain
to us why he has made these proposals
and carry conviction to us and wil
not merely get this Bill passed with the
strength of a majority because such
legislations, where you want the co-
operation of all concerned, can never
be passed and should never be passed
merely by the majority of a particular

party.

&t gwo o P (7R T ofyEw) -
v v #t T g & Pw foeet @t
@ #, afi " = food oW we &
AR g F AT B W F W gEd
Wt geEwT F ¥gl aEuei # '
yedurer Tear & 1 wroaeh @ A, A& A
3 fre det & o & fm & Pw = wt
4, =7 o=t 4, v vt # gwEnt 4.
W A 1 Fig oft geime P
o gw aw ¥ T it § e A e
Tt ® T AW R IR FA ;A L

7% Pagle wF wr @ g wEunh @
AW TEMN LA TE W g, T &
R, 3 aiegme &t & Paw A g
e % ST 3w ST W ar ol
gw # g4 wiawey, ot a, v A ot
P wig ft aren, @ glew @ afawdt
v At w0 @ A gREW T
w7 g § | dtww, ax 2 7 wwwd
Proe’ wt 7 e @ 5 g @t |2 wwar
 7gt amn P ww g ww Prewbeat
ot & —Pew’ wo—aw Ew e F
1 w1 TECT § o Tewem &b & o
i 3 fur & Ps qw T @ A & @l
ax P52 4 5 siqdar @ o R
ge ¢ e &t Peddw Yo €, wwves
Temm# s b g & T
Swbrerer dfeetedis & wwor
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o & 1 2 g € ate e el ot
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% 9 MW WA € I A A AgT
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F gFTW Tw w I A e 99 |
i 9 {7 F WMNEw FA A ol iy
=rreyr ¢ ¢ faw @ aftvd 9w st
HHEYEl TER 9™, 39 St o0 d e
9, ¥ ® g A Tw G gwAr W
ot ot wme dm @ @ ot e @
i g T @ wiw ww &, @ &
g & Pe wx d oed a8 & e 7w
F T GMEO HAA § Gan THAr s i
I # ¢t @ @ 9, oF w1 e
T T @t ot el & awd A
T §m & I W gEed wwd W a8
alh 99 &t o« dar T 9%, I & gEq q
e w1 A W o | AeT am g 3
fod 7@ a1 @ g=mw Tod Paem ww
T gww & @ 7 'mew g Pe oA al
i @At &t s Pea wm, el
widt #fe Ft gern W sl Bt
e & ®rw Yorar

7w fedt d s € Pwae gty
1 ol mgd an # s qeve F 97 wR
T WE W A R W I ST
*t w3 ¥ AW a0, 9 & dw v
&u Tgd T w@ w Pw gy @ Pew o
3w Aig 7 o ale A R TR T
#t = ¥ § T atea e A
¥ Ps o o & F IW aw U™
ega e w A T FEW ST R @
Frgfae get & adfir s 200 & w00
il g 9 A o | 9F T wEiae
et ruted @ dAbyer & f alh oo,
alk are 9 B @aers A dan = @
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ft 1 g7 % Ty Wers gww & R A
& it ag w1 I& A @ g T w3

@ oft v @F 5t e e R,
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dte delt aw A F | 7 W PEw A
@ & 1 <sys # F1 9T 97w A
2 Tomm wr 99 @ ¥ Rt gz @i FTAw
ale et aged @ Paw dar =T &
swe wg o a@t

% AT arew o @t Aee )
st wwo dto Pwwr : B A FWer 1 @
Frgie et aw it 9= st @
gt & | g2 At tageat & #iF
o 7 arn ¥ arw ot 2 atr et at
i freie, o genrls & @ awd
FEAFTT S, AT GT W AH FCA A
foarw e € 1 & P v € T o=t
& avet wites aed 781 g« & 1 AT
st gt ot ol ahR & @t @t
o wrew & 1 @ ot A wvd & Tew wwm
wt aw F TrEd @ Tod w9 £ 1 dbw
7T ar % A F grEn w ar Pedt oft
zat et ), ot wawewr # P
e § ot Paw &t ot @ @m € @iy
™ aff ¢ T rwst  giwoe
afeet T & od W
wrRt @t at g F B am
o amr # 1 & @ weEn wt agar gl
wfed, ¥ of aven W TEE E w0 AwEd
¥ | gren o aged @ foe fegww
¥g ofew & ¥ wan wwtae w2 ol
T T ¥t durtws ohet § IR Wt
o 7 EF i & | gER ATaE 4 I
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FAT &1 F /G AR Ar 0 SR
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Trmrerd & 1 4 3T TF AW TG GAR

“Emphasising and explaining the
meaning of peaceful co-existence,
that book which has been publish-
ed in Moscow, says...... d
An Hon. Member; What is that you
are reading from?

Shri M. P. Mishra: Indian Natiea
published in Patna, a dailv.
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R, that it is the inevitable
consequence of the fact that world-
wide victory of communism is to
come in stages”.

Al wgiaeT #1 WY dT W e
w1 & | dte ool dew T ®aw
¥, 7o fog o 1 @ww ¢, 3w fed
it it 0 @ & gar @ TN wA |
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Pt afuem ¢ o ol offmi® =t
W a= w2 o o
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We have to find our way elsewhere,
ot # g% W@ FEw aww g Pw
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aFdt | T % s ok wtw A
TrEn § Al 9 w3 ft oz o E @
dfemafmemdid i dwd aw
HIE &1 a7 & A1 T w2 At
FiammrAgdae e & | 7 am
I WOTE B AW qE @ @ wrw
ge At | at g amd Pedfyat @
ﬂmﬁ#mmuﬁzﬂ|ﬂh’e
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wiagtear w=md &, ax waw wvd & afe
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With a guilty cénscience, he had come
‘before the House.

AteT ax EEHR T wEw g =@w
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wg atven s 4 far & o dfew @
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It served as a healthy check.
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In spite of protests from the Home
Minister, I have no doubt in saying
that this measure is meant for sup-
pressing the political parties in the
country.

=« AW EEa 4 g Pe ow oft dan
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‘Indulging in such activities or
preaching violence.’
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Act, without any compunction, without
any mental reservation, I would make
bold to say, ‘I loath it'.

Dr. N. B. Ehare (Gwalior): But he
will vote for it.

Shri Tek Chand: If I were asked,
‘Do you comsider it to be necessary?”.
my answer would be in the affirmative,
it is, painful as it is, a painful neces-
sity. Democracy in my country today
is a sapling. It has not yet risen to
the strength or height of a sturdy oak.
The number of weeds and vermins is
legion. There are also rats with sharp

Dr. N. B. Khare: Why not white ants
also?

Shri Tek Chand: This sapling has to
be protected against rats, against ver-
mins too.

Shri V. G. Deshpande:
also.

Shri Tek Chand: If democracy were
thriving under Utopian conditions any
such provision would be styled as a
stigma, as a stain and as a blot. If

White ants
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the conditions prevailing in our coun-
try were ideological, I would be the
first to raise my voice in protest
against the retention of such a
measure,

An Hon. Member: You won't do it.

Shri Tek Chand; But, when ] turn
round and see that the people of this
country are capable of being guilty of
espionage, they can conduct themselves
in a manner not only subversive of
law, not only in a manner subversive
of peace but also in a manner subver-

sive of the stability of the State, I.

feel that against such people the re-
tention of such a weapon in the ad-
ministrative armoury of the State is
absolutely imperative. Therefore,'the
circumstances leading up to the reten-
tion of such a measure have two as-
pects—the silvery and the seamy. I
see that this Act has been enforced
with a gertain amount of circumspec-
tion, with a certain amount of laudable
moderation and, I have no doubt, in
counselling the Government that a
certain amount of vigilance is absolute-
ly necessary not only when you are
exercising the powers under the Act
but even after those powers have been
exercised, in order to make sure, as a
result of reconsideration and review
and a certain sifting of the facts and
reports to make as certain as is human-
ly possible that the wrong man has
not been put behind the bars.

But, one thing curious, one thing
amazing that 1 notice today is, that
during the course of this debate, de-
mocracy has found curious champions.
I am indebted to my hon. friend who
the other day said, referring to some
of his friends on the right, that they
were the hangmen of democracy, the
executioners of freedom. They are to-
day the champions of freedom and de-
mocracy. That is a little paradoxical.
-Her Satanic Majesty is sitting to cite
scriptures. And, one is really bewil-
dered that those who do not swear by
democracy, but who swear at demo-
cracy are shedding copious crocodile
tears that democracy is being hurt,
aemocracy is being pained and injured

(Amendment) Bill 2468

* by the enactment of those laws. The
pretensions of such people are too
patent and too obvious to reguire fur-
ther examination aad scrutiny. There-
fore, so long as in this country there
is the possibility of a single spy com-
mitting the most outrageous olfence
known to law, of espionage, such a per-
son deserves no pity, deserves no
sympathy. But, what does the hon.
Home Minister do? He says, “All right,
if you are prepared to behave in this
manner, I will not treat you In this
manner in which Beria was treated, I
am not going to deprive you of your
life, I am not going to launch you into
eternity with the assistance of the fir-
ing squad.. ...

Mr. Deputy-Speaker: Who is Beria?

Shri Tek Chand: But, Sir, Beria is
buried; but the manner in which......

M.. Deputy-Speaker: Buried alive?

Shri Tekx Chand: He was buried and
his burial is a noticeable fact of his-
tory. AlL that this Act enacts is that
such an anti-social person who forfeits
the right of even breathing and living
in a country from which certain of
the hon. friends derive their mental
manna, sustenance and inspiration to-
day, should be detained. They say that
such an Act ought not to besmirch the
statute-book of this country. So long
as their violent propensities, so long
as their violent predilections cannot be
curbed, cannot be prevented, democracy
has to live and democracy has te be
protected, democracy has to be sustain-
ed despite them and despite their end-
eavours.

Dr. N, B, Khare: Hypocrisy has also
to live.

Mr. Deputy-Speaker: The hon. Mem-
ber is exhausting his right of speech.

Dr. N. B. Ehare: Obiter dicta; noth-
ing else.

Shri Tek Chand: There are certain
people who have to be protected from
themselves and the last interjection
was from that category. There are
people who are incapable of acting In
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a manner guaranteeing sufficient safety
unto themselves. Even they have to be
protected. But there is one thing. No
doubt, a measure like this is almost
like a surgeon’s knife, it cuts but to
cure. The surgeon hurts to heal. But,
I will submit with all the emphasis at
my command, exercise your powers
after a good deal of close circumspec-
tion. I have no doubt you do exercise
these powers in cases where you are
driven to do so. After you have done
g0, see that your administration checks
those instances where such a power
has been exercised in order to make
sure that they have committed no
mistakes. Mistakes in a case like that
are extremely painful, extremely im-
proper and we should see that in the
operation of this Act, as far as s
humanly possible, there is no injustice.
With these cautionary suggestions, I
commend this Bill for the acceptance
of this House.

Shri N. M. Lingam (Coimbatore): I
have been listening to the speeches
from some of the Members opposite
very attentively...... -

Acharya Kripalani (Bhogalpur cum
Purnea): The last speaker was not
from the side opposite.

Shri N. M. Lingam: I have heard
him also but I feel that Members have
not gone into the crux of the matter.

Hon. Members have referred to the
genesis of the Bill. Repeated references
were made to Sardar Patel and Shri
C. Rajagopalacharl who conceived the
Bill in the beginning and explained
how it should be worked. It was con-
tended that circumstances that obtain-
ed in the country then are no longer
present today and, therefore, there is
no need for the Bill.

Again, one hon. Member said that
we are having peace and prosperity in
the country.

Acharya Kripalani: Government
was saving that.

Shri N. M. Lingam: And Shri Asoka
Mehta agreed with the Government.
So, on this ground also they say that
there is no need for a measure of this

(Amendment) Bill 2470

kind. But, I would, with all respect,
point out the background that neces-
sitated the continuation of a measure
of this kind.

It is true that this measure is
obnoxious in the abstract. But, we
have to face realities. We ‘have to
take into consideration the back-
grounds in which we are enacting this
measure. Our country, the House
knows, has passed through, and is,
perhaps, still passing through a great
upheaval and upheaval which is rare-
ly witnessed in the world. Whenever
there is an upheaval it releases in its
wake great forces. It is like swollen
rivers, It releases the energy of the
people and unless these tremendous
energies released are canalised, it will
cause devastation in its course. To
give an analogy, we have the turbu-
lent rivers. If the rivers are harnes-
sed, if they are tamed, they bring
prosperity and peace. They give light
and they give life. But, if these rivers
are not tamed, they cause destruction.

We are in a similar situation. The
energy released in the country after
the attainment of indépendence is so
great that we have to be careful in
seeing that this energy is harnessed
to the welfare of the country. It was
thought in the Dbeginning when a
measure of this kind was introduced
that the necessity of it would be
short-lived. It is true to say that the
original sponsors of the Bill did not
envisage continuation of this measure
indefinitely. But, experience has.
shown that a measure of this kind is
still necessary.

Criticisms have been levelled that
the measure is extended till the year
1957 so that the party in power may
avail of this Bill to come back to power
once again after the next elections.
But, I would point out, Sir, that we,
on this side of the House, accept the
challenge thrown by the hon. Leader
of the Communist Party when he said
that this must be made an issue in
the coming elections in Andhra. I
would go one step further and say that
the Members opposite have an op-
portunity to make this an issue not
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conly in Andhra, but throughout the 19th-century Europe which bear
‘country in the next general elections. no relation to India’,
Shrimati Renu Chakravarity: We Lest our hide-bound (or shall
‘will do it; don’t forget. we say Marx-bound!) Reds dis
. miss this as reactionary balder-
Stln'i N. M. Lingam: After all, in the dash, we must remind them that
last analysis, it is the decision of the ® very similar warning was put jn

party in power. We have felt the

. more vigorous language by Mao
necessity of this Bill and we are pre- & wa

Tse-tung, the world's greatest

‘pared to stand by the verdict of the Communist leader and theoretician
people which will be known after the today, to his Chinese comrades,
next general elections throughout the when he told them that ‘dogma
wwountry. was worse than cow-dung because

least its uses.’
I would only go into a few aspects dung at o 3

‘of the question before I conclude my We offer the same advice in all

Seech. sincerity to our Communist
Shri Nand Lal Sharma (Sikar): So, friends. The time has come for
‘you need Preventive Detention Act for them to face facts of the history
the next general elections? of their own country, appreciate
and even invite positive criticism,
Shri N. M. Lingam: I do not pro- undogmatic controversy and a
pose to be interrupted like this. realistic revaluation of their
The Members opposite have been policy and strategy.”

saying that democracy is at peril and
the party that has brought forward
this measure does not speak for the
<ountry. I should like to point out
that a paper which is not particularly
fneru!.b' to the Congress Party has review their position. It is true, in a
desc;nbed the _techtﬂques of the Com- Parliament—in a House—like this, it
munist Party in the following terms— is natural for the Party opposite to

1 refer to the Blitz: exploit a Bill like this for political

This is what a paper, which. if any-
thing, was pro-Communist, says about
the techniques of the Communist
Party which opposes this Bill tooth
and nail. So, I appeal to them to

“At the same time, Communists purposes and to dl.rec_t- 1.hen:_ guns
cannot be absolved of provoca- against, what they consider, this most
tions which seem to us as futlle vulnerable part of the Government.
2s they are unwarranted in the But.lwuuldask‘lhamt.omdee:e:'.
present national and internstional I would appeal to them to change their
context, Having repudiated the ways.
violence of Telengana which at Shri Asoka Mehta was saying that
any rate had a goal before it and there were other techniques by which
a purpose behind, they have since Government should tackle this pro-
resorted to violent and absolutely blem of the opposition which does not
sterile phrase-mongering and see eye io eye with the Government.
wordy-warfare by way of a sop But, unfortunately, he did not say
to their frustrated Marxist-revolu- what exactly the technique was. He
Honary - conscience. failed to mention any alternative

to the present Bill before the House.

Prejudiced as Nehru undoubted- He referred to points of contact, com-
Iy is against the Clommunist mon points of view and the areas of
pParty, his criticism is not wholly agreement. But, he did not say how
off the mark. It is true, for a common front could be evolved out
.example, that Indian Communisis of this; what other technique the Gov-

:stick to theories and slogans of ernment should have brought forward
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or zpplied to meet the situation which
3z obteining in the country today.

I have a tendency to go to funda-
mentals and I would say to my friends
opposite that their attempt to change
the course of the country is doomed
20 failure. We have a national life
of 5000 years. The experience of 300
million people for 5000 years cannot
be set at naught. So, the sooner our
friends realise this and understand the
national ideals, the better for the coun-
iry. We, on this side, assuré them
that it is not our intention to impose
a Bill of this kind in the teeth of
opposition, but we are firmly convine-
ed that our young democracy should
be protected by a fence of this kind.
Unless this is done, we will lose our
feet and will be lost in the great forest
of ideclogies and ideas in which the
country sometimes finds itself engulf-
ed.

Another reason why we should be
wary of the situation in the country
is that we are engaged in an era of
construction on a grand scale. We
want peace and tranquillity in the
vountry. It is common knowledge that
everywhere there is unrest. In the
kisan world, in the student world and
in the industrial field, strikes are on
the increase.

An Hon, Member: Why?

Shri N. M. Lingam: Communalism
raises its ugly head periodically. So,
it is of the utmost importance that
we do not allow the national energies
1o be dissipated.

Acharya Kripalani: Chatterjee has
mo ugly head.

Shri N. M. Lingam: Let me not be
misunderstood. I realise that hon.
Members are as great patriots as any-
one here claims to be,

Dr. Khare: Thank you for the
courtesy.

Shri N. M. Lingam: But, I would,
with all respect, point out to them
that their ways are not conducive to
the good of the country. They may
try to win debating points; they may
551 LSD

Members' Bills and
Resolutions

try to strengthen the political partles,
but their ways are not going to help
in contributing to the consolidation of
peace that we have recently secured.
They are not going to help in the con-
solidation of freedom. We are passing
still through a stage of transition.
Independence, which was ushered in
the year 1947, though a major factor
in itself, was not all that we had to
contend with., The whole world was,
and still is, in the midst of a cataclys-
mic change and we had several inter-
nal problems also, like the problem
of the refugees and the problem of
controls. I would ask my friends op-
posite to view this problem in its pro-
per perspective. We will not keep
this Bill on the Statute Book a day
longer than is necessary, but it looks
as if the transitional stage will be a
fairly long one, and, at worst, it will
be a lesser evil if we continue a
measure of this kind, lest we should,
in our enthusiasm for democratic pro-
cesses angd for building up democratic
traditions, cast away all precautions
or steps that are necessary to safe
guard our freedom.’ o

I have a few words more before I
sit down.

Mr. Deputy-Speaker: Then, the hon.
Member may continue on some other
day.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FrrTEENTH REPORT

Mr. Deputy-Speaker: The House
will now proceed with the Private
Members’ business. As the House is
aware, the consideration of the
Fifteenth Report of the Committee on
Private Members' Bills and Resolutions
was postponed on the 26th November,
1954 so as to enable hon. Members to
table amendments to the ‘Report if
they so desired. Only one amendment
to the Report has been received from
Sardar Amar Singh Saigal. :

Sardar Saiga] is absent and there-
fore that amendment cannot be moved.

The discussion was over on that day
itself,



2475 Committee on Private 10 DECEMBER 1954 2476

Members’ Bills and
Resolutions

[Mr. Deputy-Speaker]

We shall proceed with the voting

of the motion.
The question is:

“That this House agrees with
the Fifteenth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 25th November,
1954."

The miotion was adopted.

SEVENTEENTH REPORT

Shri Altekar (North Salara): 1 beg
to move:

“That this House agrees with
the Seventeenth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the B8th December,
1954."

In connection with the time allot-
ment, there is one statement to be
clarified and that is in connection with
the time that is allotted to the Pro-
hibition of Manufacture and Sale of
Vanaspati Bill that had been discus-
sed last time. The Report at that time
was not passed, The debate continu-
ed and it is still continuing. When
the Committee considered the matter
subsequently, it allotted half an hour
more for the whole process of the
Vanaspati Bill being discussed and
finished. With respect to the rest of
the Bills, the time is stated, and fur-
ther classification of the Bills is also
given in the appendices attached.

I recormnmend that the motion be
passed.

Mr. Deputy-Speaker: The Report was
presented two days ago to enable hon.
Members to table amendments. No
amendment has been received. The
question is:

“That this House -agrees with
the Seventeenth Report of the
Commithee on Private Members’
BMlls and Resolutions presented to
the House on the 8th December,
1054

The miotion was adopted.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

{Insertion of new section 1004)
Dr. N. B. Ehare (Gwalior): I beg to
move for leave to introduce a Bill fuc-

ther to amend the Code of Criminal
Procedure 1898.

Mr. Deputy-Speaker:

1s5:

The guestion

“That leave be granted to
introduce a Bill further tn amena
the Code of Criminal Piocedure
1898."

The méotion was adopted.

Dr. N. B. Ehare: I introduce the
Bill.

ARMY (AMENDMENT) BILL
(Insertion of new section 1424)

Dr. N. B. KEhare (Gwalior): I beg to
move fér leave to introduce a Bill fur-
ther to amend the Army Act, 1950.

Mr. Deputy-Speaker: The question
is:
“That leave be granted to intro-

duce a Bill further to amend the
Army Act, 1950."

The motion was adopted.

B.lll:l‘r. N. B. Ehare: 1 introduce the
ill.

PROHIBITION OF MANUFACTURE
AND SALE OF VANASPATI BILL

Mr. Deputy-Speaker: [he House will
now resume furthber discussion of the
Prohibition of Manufacture and sale
of Vanaspati Bill the motion for con-
sideration of which was moved by
Shri Jhulan Sinha on the 17th Septem-
ber 1954. Further discussion on the

Bill continued on the 268th November
1054.

The Mover and seven other Mem-
bers have already spoken and con-
¢luded their spéeches. Shrj Fulsinhfl
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B. Dabhi had not concluded his speech
on the 26th November, 1954, when
the House adjourned for the day.

The total time taken so far on the
consideration of this Bill is two hours
and 48 minutes. Half an hour is
available for its further discussion.

-Shri Dabhi (Kaira North): On the
last oceasion, 1 showed, by quoting
facts and figures, that vanaspati was
far inferior to ghee, that it was not
even superior to ordinary groundnuz
oil or ordinary raw oil, that adultera-
tion of ghee with vanaspati was going
on on a very extensive scale in *he
country, that adulteration of ghee with
vanaspati destroys the vitamin con-
tent of ghee itself, that the vanaspati-
walas are making about Rs. 26 crores
a year by charging prices higher than
the ordinary oil prices though it was
not superior to ordinary oil and by
the adulteration of ghee with Vanas-
pati, and. that it was not at all neces-
sary to solidify vanaspati, because it
was used only in liquid form, I also
stated that if Government were not
prepared to prohibit the manufacture
angd sale of vanaspati, they should at
least prohibit vanaspatiwalas from
solidifying ft and they should only
allow it in a purified form, that 1s,
it should be refined. I stated that if
Government were not prepared even
to do that, they should at least make
colourisation of v ti pulsory,
and ask the vemaspatiwalas to find
out a suitable colour within a parti-
cular period or close their factories.

Before I conclude, I want to touch
very briefly on one or two points which
were left out by me at that time. Last
time I stated that even vanaspati waa
being adulterated with inferior stuff
and [ gave an example of a Calcutta
case in which the manufacturer of
vanaspati was convicted for adulterat-
ing wvanaspati with inferior stuff.

Now, 1 have come across still an-
other instance where vanaspsti was
being adulterated with inferior stuff.
In the last week of this month, cne
merchant friend of mine who had
come here to atteng the meeting of
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the Import Advisory Committee told
me that the animal fat which was be-
ing imporied from foreign countries

‘for the purpose of manufacturing soap

was being used for adulterating it with
vanaspati.

Then, I would like to quote a few
lines only to show what kind of people
the vanaspatiwalas are. I shall read
only a few lines from the Harijan
dated 25th July, 1953, from an article
by the late M. P. T. Acharya under
the caption, “A Vicious Circle”. The
learned author says:

“l was in the erection of a
Vanaspati factory. It was employ-
ing hundreds of people during
erection, but on the day of the
opening of the factory, the pro-
prietor discharged hundreds of
men. But-on the day, the gate
had a cloth stretched on which
was inscribed: Industry abolishes
unemployment! The  proprietor
of the factory advertised: Use no
ghee, use only Vanaspati, for ghee
contains microbes bad for health.
Vanaspati is untouched by hand’.
(I told him to add: Touched only
by Brahmin hands!)

I asked the boss if what he ad-
vertised was true, did he use
Vanaspati? He said: ‘Never, I use
only ghee'™

Then, I
notice......

Mr. Deputy-Speaker: I was told that
the hon. Member would take only
one minute.

want to bring to your

Shri Dabhi: I am finishing.

Mr. Deputy-Speaker: I am afarid I
cannot allow you to go on.

Shri Dabhi: I shall finish in cne or
two minutes. I have never said L
would finish it in one minute

Mr. Deputy-Speaker: I have to finish
the whole story in about half an hour
from now. That is the only time now
available for the House.
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Shri Dabhi: I shall finish soon.

Lastly, 1 want to bring to the notice
of the Government the resolution pass-
ed by the AllIndia Congress Com-
mittee at its meeting held in Ahmed-
abad on 31st May, 1851. The resolu-
tion asked the Government “to put a
ban on the manufacture and sale of
vanaspati or hydrogenated oil as it
«causes the deterioration of public
morals, is injurious to public health,
makes pure ghee unavailable in the
market and adversely affects the
cattle wealth of the country”. So,
taking into consideration all the facts
and circumstances which I have nar-
rated, 1 appeal to Government to sup-
port this Bill and prohibit the manu-
facture and sale of vanaspati which is
-destroying the health and wealth and
morals of millions of people. If the
Government is not prepared to do this,
1 appeal to them to see that at least
‘the colouration of vanaspati is made
compulsory. Lastly, I say that they
should not take upon themselves the
task of finding out a suitable colour
for wanaspati. Let the Government
ask the vanaspatiwalas themselves to
find out a suitable colour for vanas-
pati or to close their factories. 1 hope
Government would at least accept one
©of these alternatives.

The Minister of Agricultare (Dr.
P. 5. Deshmukh): This subject is not
new to the House, There was a simi-
lar Bill that was introduced by my
{friend Pandit Thakur Das Bhargava
in 1949, and even at that time, the
attitude of Government was not
favourable. It opposed the Bill, and
1 am sorry to have to do the same on
this occasion also. As a result of the
eflorts of my friend Pandit Thakur
Das Bhargava, Government had ap-
pointed some years back a Ghee
Adulteration ~Committee, and that
Committee made three recommnda-

that it should be made compulsory
for the wvanaspati factories to add

sesamum oil so that the Baudouin test °
may be applied for the purpose of :

detecting whether ghee was adulterat-
€d with vanaspatl. This recommenda-
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tion of the Ghee Adulteration Com-
mittee was fully accepted by Govern-
ment and almost fully acted upon.
The second recommendation was that
orange colour, by using carotene ofl
concentrates should be given. On this
recommendation there was difference
of opinion among the members of the
Committee. The reason for Govern-
ment not accepting this recommenda-
tion was that firstly, the colour was
unstable; the colour would go away
not only after it is heated, but even
if It is kept for a few weeks or months,
the colour would disappear. Second-
ly, this oil was not available in India
and we would have had to import it
on a very large scale, costing us near-
ly one crore of rupees per annum. This
was, therefore, not considered a practi-
cal proposition. The third recom-
mendation was that vanaspati should
be fortified with synthetic vitamin A
in order to increase its nutritive value.
This recommendation was also accept-
ed and given effect to.

Now, I think it is obvious to every
bhon. Member of this House that it is
too much to ask that all Vanaspati
factories should be closed and that
vanaspati should be banned altogether.
As a matter of fact, if we analyse the
supporters of the Bill, we will find
that most of them have really urged
for colourisation, and 1 have no doubt
that 99 per cent. of them would be
fully satisfied if the Government could
evolve a colour by which it would be
possible to detect the adulteration. So
far as this point is concerned, we have
made many attempts. As was men-
tioned in the course of the debate dur-
ing the last session by Rajkumari
Amrit Kaur, no colour could be decid-
ed upon. She said that when she went
to the United Kingdom she tried to
find out if the British people have
evolved any colour by which margarine
could be distinguished from butter and
her enquiries brought her to the con-
clusion that there was no such colour
that was evolved there,

Shrimati A. Eale {Nagpur):
Margarine is yellow in colour. It has
that colour.
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Dr. P. S. Deshmukh: As a matter of
fact, margarine has the same colour
as butter. We want a colour by which
it would be distinguishable both from
ghee as well as butter.

Shrimati A. Kale: It is distinguish-
able from the real butter,

Shri Tek Chand (Ambala—Simla):
Margarine is indistinguishable.

Dr. P. S. Deshmukh: He is more
ecorrect.

Mr. Deputy-Speaker: [s vanaspati
the only thing which is mixed with
gnee, or is passed off as ghee? Can-
not other kinds of fat be mixed with
ghee? Can the hon, Minister enlighten
the House?

Dr. P. §. Deshmukh: There are many
other fats, and so it is not possible
to stop adulteration by merely stop-
ping vanaspati.

Mr. Deputy-Speaker: Are thuse fats
angd other things which are mixed with
ghee better than vanaspatli or
worse than vanaspati?

Pandit Thakur Das Bhargava (Gur-
gaon): Vanaspatl is the best adulte-
rant and 90 per cent. of adulteration
is done with vanaspati alone.

Mr. Deputy-Speaker: Has the hon.
Minister got any information to give
to the House, as to what other kinds
of articles are added to ghee and whe-
ther vanaspati is not much better than
those articles? '

Dr. P. 8. Deshmukh: Vanaspati is
much better as has been claimed by
the vanaspatiwalas. It is untouched
by hand.

Mr. Deputy-Speaker: If anything is
“going to be mixed with ghee, it is
better to have wvanaspati than cobra
fat.

Shri Sarangadhar Das (Dhenkanal—
West Cuttack): With regard to the
colouring matter to colour a substance
that is white so that it can be colour-
ed and distinguished from, say, butter,
for instance, I remember that during
the first world war, groundnut oil was
deodorised  and in
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America and used as a -substitute for
butter. But- because it deceived the
people, it was made compulsory, by
the Pure Foods and Drugs Act, that
some kind of yellow liquid in a little
globule that came with the carton
containing the groundnut oil, should
be used. So I think the Ministry is
wrong in saying that there is no
colouring matter in the world. There
used to be many years ago, and there
must be many more now.

Dr. P. S. Deshmukhb: This is an al-
legation made by some other hon.
Members also, But I would like to
assure the House that so far as colouri-
sation is concerned the Ministry is as
keen as anybody else, just for the pur-
pose of seeing that this adulteration
is minimised, ang' I am quite open for
any group of Members or individual
Members to make suggestions in this
respect—practical, feasible suggestions,
not like the one we had from this Ghee
Adulteration Committee—and if they
ean draw our attention to some
colourisation which will be. feasible
we will be quite willing to take it up.

Pandit Thakor Das Bhargava: It is
not correct. I was a Member of that
Committee. That Committee did not
make a full effort to find out a colour.
The Bombay and Punjab Governments
and scientists sent a colour to the
Committee. But the Committee turn-
ed it down, on wrong grounds. Ewven
now many colours can be found. In a
week the colour will be found if the
burden is put on the wvanaspati manu-
facturers.

Dr. P. S. Deshmukh It is open for
any society, any group of persons to
suggest that certain colourisation i3
possible. The remedy suggested by
my friend and others is, put the bur-
den on the wvanaspati industry and
force them to evolve a colour by which
it will be possible to distinguish it. I
do not think this is the right solution,
because I can assure the House once
more that so far as the Government is
concerned it is not tied down to any
particular colour, it does not huve
any partial view that jt showd turn
down any reasonable suggestion so far
as colourisation is comeerned. 1 again
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|Dr. P. §. Deshmukh)

assure every Member of the House
that if there is any colour which is
feasible we will take it up. It is no
good merely saying ‘this Government
evolved this colour smd that’. These
are all in the air.

Pandit Thakur Das Bhargava: They
sent & particular proposal. But that
was not accepted, on wrong grounds.

Dr. P. 8. Deshmukh: It must not be
one which lasts and which will not go
away by beating. If these tests are
satisfied we are quite prepared to take
up the colourisation.

Some of the Members went so far as
to say that the vanaspati industry is
so strong, as if they are in a position
to bribe every scientist in India. Al-
though adulteration is probably
practised on a very large scale in our
country than elsewhere, and there are
things which .make us ashmed of the
morals of our people so far as adulte-
ration and other things are concerned,
I do not think either the purse of the
vanaspati manufacturers is so long or

that every scientist is so corrupt that.

he is amenable to the influence of
those people.

So far as colourisation is concerned,
Government is anxious that this
should be done. That late Shri Rafi
Ahmad Kidwai was anxious and keen
on that To that extent what Pandit
Thakur Das Bhargava has said is cor-
rect. But in spite of his anxiety it is
not possible to say that we have dis-
covered any colour. As I have said
once before, 1 am prepared to receive
any suggestion from anybody.

Pandit Thakur Das Bhargava: The
suggestions were from none other than
the scientists of the Bombay Govern-
ment and the Punjab Government.
But they were turned down on the
ground that the ceolour was cancer-
producing. Nobody made any experi-
ment.

‘@wi Dabhi: The Bombay Govern-
ment was prepared to colourise. But
there was a letter from the Central
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Government to the Bombay Govern-
ment not to hasten.

Dt. P. 8. Deshmukbh: If my friend
can even now give me the basis of any
good scientist whose word can be
taken as reliable and which can stand
the proof of test I am prepared to ac-
cept it. I do not think there is any
truth in the allegations, and in their
enthusiasm they are prepared to be-
lieve anything that is said.

Shri Bhagwat Jha Aszad (Purnea
eum Santal Parganas): If this House
lays down that vanaspati should be
coloured, is it a correct answer for
the Minister to say “you suggest, vou
give me the Information"t  Your
research department will have to do
it.

Mr. Deputy-Speaker: [ understand
the hon. Minister only to say that they
have tried their best and they have
not been able to find a colour.

Shri Bhagwat Jha Azad: Then let
them accept their failure.

Mr. Deputy-Speaker: There is no
challenge on the floor of the House.
Is it a wrestling match?

Shri Bhagwat Jha Azad: I do not
challenge. (Interruption).

Mr. Deputy-Speaker: Order, order. I
am sorry. Should not the hon. Minis-
ter reply? 1 am not going to allow
cross-gquestions at all. Each hon. Mem~
ber came with his suggestion. In tha
end the hon. Minister {s winding up. If
they are impatient what can be
done? He is expected to answer all
the important points that have been
raised on the floor of the House dur-
ing the debate. If he is not able to
answer, hon. Members will accept it.
He says he tried his best but he is
not able to obtain a colour. The mere
statement of hon. Members who are
laymen, he is not prepared to accept.
He wants it to stand the proof of test.
He is asking Members to sead informa-
tion on the basis of the opinion of any
scientists in whom they have confi-
dence so0 that they may go by thelr
word. It is not a challenge by the hon.
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Minister, nor should there be sny huge
controversy raised over the matter.
The hon. Minister may go on.

Shri Raghavachari (Penukonda):
May 1 make gne pojnt? When the hon.
Minister said that there was no such
colour, a Member of the Committee
said that a colour was sent by a parti-
cular Government for inspection and
so on. The Committee must have left
some records.

Mr. Deputy-Speaker: A committee
was appointed for examining these
colours. Colours were sent, Ultimately
they were not accepted, which means
they were rejected. What is the mean-
ing of going step by step as if it is a
class lesson?

Dr. P. S, Deshmukh: There is also
one clarification I would like to make.
There are some colours which are of a
coal-tar iype, like Sudan MP and
©Orange SS. They are found to be of a
toxic nature and not suitable to be
mixed with any foodstuffs. So far as
Ratan-jot, Chlorophyll, Curcumin and
Majeeth are concerned they are un-
stable and do not retain themselves
after heating.

This is all the information I bave got
1 do not say that it is the responsibility
of any Member to give me the colour.
All that I say is if any Member feels
that a certain thing has not been suffi-
ciently tried, I want to give an assur-
ance that I am prepared to do that if
there is any basis. Because as regards
the rest of the information said 1o
have been supplied or the experiment
done by the Bombay Government and
the Punjab Government, all these
things have been attended to and none
of them has been found to be satis-
factory,

So I think that there is hardly any
basis for a measure like this. Most of
my friends wanted really the colouri-
sation with which we are not in dis-
agreement. But it is the practical
nature of the thing that has g:¢ to ce
taken into account.
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Now, there are alse certain miscon-
ceptions from which many hon. Mem-
bers are suffering. One such miscon-
ception is in regard to hydrogenated
oil. ‘Better allow people to eat it In
the oily condition' they say, since
hydrogenation does not add to the food
value, The second important argu-
ment, on which both Mr. Jhulan Sinha
and Mr. Dabhi waxed rather eloguent,
is that these vanaspati manufacturers
deprive the people of a large amount
by taking these oils through these pro-
cesses which do not benefit in any
way. The facts are quite otherwise. If
we take into account the prices, accord-
ing to some Members vanaspati is said
to be twice as costly as raw oil. This
is not correct. For instance a 35 lb.
tin of refined groundnut oil at present
in Delhi is being sold at Rs. 20-8-0 as
against a 36 1b. tin of vanaspati No. 1
manufactured by Messrs. Ganesh
Flour Mills for Rs. 23-12-0 and of Rath
brand vanaspati for Rs. 22-1240., The
cost of the vanaspati tin includes an
excise duty of Rs. 2-4-0. It will be
found that these are gross exaggera-
tions to say that vanaspati is sold at
twice the rate at which ordinary oil
is sold.

3 Pm,

Shri Dabhi: I said it was only 25
per cent.

Dr. P. S. Deshmukh: Even that is
not correct. If we take into account
the average of ex-factory prices, the
price of vanaspati jn Bombay during
1953-54 was Rs. 2227 per ton, while
that of raw groundnut oil which forms
more than 90 per cent. of the oils used
in the manufacture of vanaspati was
Rs. 1,733 per ton. The difference bet-
ween the two figures is Rs. 494. Even
if we assume that it is Rs. 500 per ton,
it includes an excise duty of Rs. 140
per ton and the cost of containers
comes to Rs. 100 per ton, leaving Rs.
250 per ton towards not only margin
of profit but also the cost of manu-
facture. It will be seen that many
Members are labouring under a mis-
conception with regard to the exploi-
tation that they think that vanaspatl
factories are causing.
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[Dr. P. S. Deshmukh]

One other argument that has been
advanced is that mineral oils and other
oils are utilised in the manufacture of
vanaspati. That is absolutely incorrect
because of the ' precautions that we
have taken and the inspections that
we have arranged. Vanaspati manu-
facture is limited only to three oils. No

fourth oil can be used. We" allow
vanaspati manufacture only out of
groundnut oil, sesame oil and cot-

ton seed oil. These are the only three
oils, So, I do not think that there is
any truth in saying that other oils are

: used in this manufacture.

There may be some adulteration of
vanaspati also. That is one of the
arguments made here. That also we
tried to prevent by insisting that sales
should be in small packages so as to
make it absolutely impossible and
difficult for any manufacturers to
indulge in it. Government are con-
vinced that there cannot be much
adulteration. The rest of the stuff is
sold to hotels, defence forces and
larger establishments etc., where big-
ger quantities are taken by them. They
are the purchasers of large guantities
and I am sure they take every precau-
tion to see that there is no adultera-
tion.

It is also claimed that people give
.vanaspati and other vegetable oil to
buffadoes and other animals so as to
increase the fat content. I do not think
that this can be correct because it can-
not be very economical for the people
to do so; and also because, cotton
seeds or even groundnut cake will
yield much better results. [ submit
that although we have much sympathy
so far as the use of vanaspati as an
adulterant of ghee is concerned and I
am in some agreement with my hon.
friend Pandit Thakur Das Bhargava
that it does affect ghee producers,
especially those who produce pure
ghee, I am afraid the remedy is not
stopping the manufacture of vanaspati.
This is the poor man's food, Probably,
like the manufactures of wvanaspati
most of the Members who speak here
also do not touch vanaspati. Therefore,
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to that extent, they are disqualified
from speaking about vanaspati and its
uses. In any case, this contention that
it has any bad effect on health is also
hopelessly incorrect. It has been

| established beyond doubt by all our

institutions, all our scientists who have
made experiments on human beings. I
am prepared to read a list of the
institutions; Nutrition Research
Laboratories, Coonoor of which Shri
V. N. Patwardhan is the Director;
Indian Institute of Science, Bangalore,
under Dr. V. Subramanian, Aryan
Orphanage, Daryaganj, under Dr.
K. N. Mitra, Assistant Director Gene-
ral of Medical Services, David Sessoon
Industrial School, Bombay, under Dr.
M. V. Radhakrishna Rao, St. Philo-
mena's Orphanage, Mysore under Dr.
V. Subramanian.

Shri D. C. Sharma (Hoshiarpur):
May I suggest that this vanaspati
should be sent to foreign doctors and
scientists for examination?

Dr. P. S. Deshmukh: It is not neces-
sary to do so. Foreign people have
been taking this for ages. Margarine
is a product of wegetable oil. It is
nothing differeut. The British people
‘are eating it for ages. There is also
vegetable oil being eaten all over
America. They are not the persons
who will tolerate any adulteration or
bad effects on life. I am sure that
would have been bannad if it had sny
such eftect. It is merely a prejudice
created In the minds of certain people
that it has bad effects. I can assure
the House that so far as the informa-
tion that 1 have been able to obtain
goes,—I have obtained it afresh when
this Bill was to come up before the
House—I have no ground to say that
any authority has suggested that. Ex-
periments have shown that it has nc
bad effect. '

Pandit Thakur Das Bhargava: This
is hardly correct. Even the report of
the Ghee Adulteration Committee, on
which the entire thesis is based says
that in respect of the poor food, which
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Is used by Bengalis and Orissa people,
the continued use of wvgnaspati has
Eot a very bad effect.

Dr. P. S. Deshmukh: If that is my
friend’s view we must agree to differ.
I do not think I have very much more
time to say anything. I have almost
exhausted the arguments also. The
main arguments were really two that
the vanaspati manufacturers derive
undue profit, and without benefitting
the consumer in any way, they merely
make money. As has been stated by
me. it has now been fortified with
vitamin ‘A’ which has increased the
nutritive value. We have taken other

. steps to make detection of 'adultera-
tion easy. I am also agreeable to try
to see if colourisation is possible.

Pandit Thakur Das Bhargava: Will
you Kkindly re-examine this question
of colours?

Dr. P. S. Deshmukh: Yes. As a
result of the addition of sesame oil,
detection of adulteration has become
quite easy.

Pandit Thakur Das Bhargava: In
laboratories only.

Dr. P. S. Deshmukh: No laboratory
is necessary. There are Inspectors.
There are laboratories where this can
be detected. There is no much diffi-
culty so far as this is concerned.

Mr. Deputy-Speaker: What happens
if sesamum oil is added?

Dr. P, S. Deshmukh: Sesamum oil
is added at the time of manufacture.
As a result of it, the baudouin test
is easy and detection is also easy.
The process of detection is so easy
that it could be done without diffi-
culty. All the municipalities have
been informed of this and they have
been requested to see whether there
is any adulteration. I think the Gov-
ernment has done everything in its
power. To suggest that it should be
legally banned by the Government is
too much.,

Pandit Thakur Das Bhargava: With
¥our permission, may 1 be allowed to

T R R R T I S S A
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put one question? The Punjab Gov-
ernment and the Bombay Govern-.
ment sent colours. The scientists, I-
think, sala that these colours tend to.
produce cancer. No experiment on.
human beings has been made. I would
request the Government to re-examine
this question of colours.

Dr. P. S. Deshmukh: I am prepared
to make that enquiry.

Shri Sarangadhar Das: I have not
taken part in the discussion.

Mr. Deputy-Speaker: The hon.
Member is making a speech. I would
not allow any hon. Member to make
a speech. He can only put a question
and get an answer,

Shri Sarangadhar Das: May [ ask
whether the hon. Minister has gone .
into this question that the system of
manufacture of vanaspati in India may
be different from that in America
and Europe, that would result in
some disorder in the ®uman body, as
it does?

Dr. P. S. Deshmukh:'I am not sure .
whether we have done this. We have _
the manufactured product and we _
have examined the manufacture Pro-
duct. I do not think that it is neces-
sary to go through all the processes
that are employed so long as the pro-
duet is such that it does not spoil
the human health.

Shri Nageshwar Prasad Sinha
(Hazaribagh East): " Sir, I have an
amendment.

Mr. Deputy-Speaker: I have dis-
allowed it as it is a dilatory one. The
Bill was taken up long before. The
hon. Member now wants to move the
amendment that it may be circulated
for eliciting public opinion. At an ..
early stage I would have put this
motion also to the House, even then
only if I considered that it was not
a dilatory motion. Ewea that does not
arise now. I rule it out of order.

What is the attitude of the Mowver
of the Bill?

Shri Jhulsn Sinha (Sarsn North): I -
will reply.
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Mr. Deputy-Speaker: There is no
guestion of replying. If the hon. Mem-
:ber wants me to put it to the House,
I shall do so.

Shri Jhulan Sinha: Only a few
-words,
Mr. Deputy-Speaker: What for?
Withdrawing?

Shri Jhulan Sinha: No, I am not
~withdrawing.

Mr. Deputy-Speaker: All right, then
I will put it to the House.

Shri Jhulan Sinha: I may be allow-
.ed just to make my position clear.
The Bill was not intended to get
vanaspati coloured. It is there to get
it banned altogether.

Mr. Deputy-Speaker: That is all
right. 1 cannot allow any speech at
this stage. There is no right of reply.

What is the attitude of the
‘Minister?

Dr. P. 5. Deshgfukh: I am against
it.

Mr. Deputy-Speaker: All right.

‘The guestion is:

“That the Bill to provide for the
prohibition of manufacture and
sale of Vanaspati in India, be
taken into consideration.”

‘Those in favour will say “Aye".
Some Hon. Members: Ave.

Mr. Deputy-Speaker: Those against
will say “No”.

some Hon. Members: No.

Mr. Deputy-Speaker: The “Noes”
have jt.

Some Hon. Members: The “Ayes”
‘have it .

Mr, Deputy-Speaker: Will the hon.
Members who are in favour kindly

rise in their seats? There are 49 for
‘the motion.

Now, those against will kindly rise
in their seats. Those against are 52.
“The motlon is lost.

The motion was negatived,

! of Vanaspati Bill
INDIAN ARMS (AMENDMENT)
BILL

(Amendment of sections 1 and 26 etc.)

Shri U. C. Patnaik (Ghumsur): 1
beg to move:

“That the Bill further to amend
the Indian Arms Act, 1878, be
referred to a Select Committee
consisting of Dr. Kailas Nath
Katju, Shri Balwant Nagesh Datar,
Shrj Narhar Vishnu Gadgil, Shri-
mati Uma - Nehru, Shri Satish
Chandra Samanta, Shri Nemi
Chandra Kasliwal, Shry Nagesh-
war Prasad Sinha, Shri Kotha
Raghuramaiah, Shri Tek Chand,
Shri N. C. Chatterjee, Shri Sadhan
Chandra Gupta, Shri B. Rama-
chandra Reddi, Pandit Thakur
Das Bhargava, His Highness
Maharaja Sri Karni Singhji
Bahadur of Bikaner, Shrimati Ila
Paichoudhuri, Shri U. R. Bogawat,
Shri N. Keshavaiengar, Shri K. S.
Raghavachari, Shri Shankar
Shantaram More, Dr. Ram Subhag
Singh, Shri N. Somana, Shri K. G.
Wodeyar, Sardar Hukam Singh,
Sardar Amar Singh Saigal Shri
Sitanath Brohmo-Chaudhury, Shri
U. M. Trivedi, Shri Bhagwat Jha
‘Azad’, Shri Lakshman Singh
Charak, Shri Radha Raman, Shri-
mati Tarkeshwari Sinha, Shri
Basanta Kumar Das, Shri Joachim
Alva, Shri S. V. Ramaswamy, Shri
R. Venkataraman, Shri Nardeo
Snatak, Shri Dodda Thimmaiah,
Shri Digambar  Singh, Shri
Rameshwar Sahu. Choudhary
Raghubir Singh, Shri Jagannath
Kolay, Shri Panna Lal, Shri Y.
Gadilingana Gowd, Shri Girraj
Saran Singh, Shri M. L. Dwivedi,
and the Mover, with instructions
to report by the last week of the
next session.”

In moving this motion, I beg to re-
capitulate the circumstances in which
the Bill has reached the present
stage. The Bill was introduced on the
27th November, 1953. The motion for
its consideration was discussed on
the 27th March, 1954 and the 9th
April, 1954. Thirteen hon. Members
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of this House took an active part in
the discussion and made very valuable
coniributions. The hon. Minister him-
self admitted that the Indian Arms
Act is a continuation of the traditions
of the British Government and he
agreed that he would see that tbe
entire Bill from A to Z is reconsidered
and revised. He also stated that he
would address the State Governments
to give their opinions not only on the
Bill as moved by me, but on the entire
Act from the beginning till tne end.
Replying to the hon. Member from
Tenali, he promised to write to State
Governments not to confine themselves
only to the limited scope of this Bill,
but to go over the whole topic from
A to Z.

Opinions were received by the Lok
Sabha Secretariat and were permitted
by the hon. Speaker to be placed on
ine Table of the House. Seven sets
of opinions have been placed on the
Table of the Lok Sabha. In addition
1o these opinions there were also some
valuable information coming from the
National Rifle Association, Ahmeda-
bad, who could not give their opinion
officially, because they were not asked
by the State Governments either of
Delhi or of Bombay. So, they gave
their opinions separately and we were
intimated by the Secretary that they
‘had been placed in the library and
were available to the Members,

The opinions that have been receiv-
od may be classified into different
classas—opinions of non-officials in-
cluding bar associations, local bodies
and other organisations and private
individuals and well-known jurists.
That is one set. Another set is from
officials, High Court Judges, Ministers,
Chief Minister of a State and other
officials from different parts of India.
The third set with which the Govern-
ment is mostly concerned coasists of
opinions received from the State Gov-
ernments, which represent perhaps
the reacticas of the Semnior Civilian
Officials.
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As regards the nature of opinions
submitted to Parliament, I would state
that most of the opinions coming from
non-official quarters from Bar associa-
tions, from Ministers of different Gov-
ernments, from the Chie{ Minister of
one State, from the majority of High
Court Judges and othérs have all been
in favour of the Bill and in fact,
several of the opinions wanted that we
shouid go much beyond the scope of
the Bill and see that the entire Act
is amended and the provisions of the
Arms Act relaxed in regard to iis
severity. The same is the opinion of
many of the officials most of whom
are in favour of the Bill. Some of
them go also beyond the scope of the
Bill and have given certain sugges-
tions. I want to characterise the
opinions of some of the officials and
of a few major State Governments
where the Senior Civilian officials are
extremely bureaucratic in their out-
look, as being based upon the tradi-
tions of the administration to which
they were accustomed during British
rule. Some of them are not very
favourabie; they think that the pur-
pose of the Bill can be served not by
a statutory change, but by a change
in the approach of the administrative
machinery, by departmental instruc-
tions, by action under section 27 and
50 on.

There are several officers of very
high eminence and well-known jurists
who could not give their opinion on
this Bill because of the difficulty that
opinions had been called for through
State Governments; if the concerned
State Government does not ask for
somebody’s opinion or does not for-
ward certain opinions. then we have
no access to them. For instance, I do
not find the opinion of any Supreme
Court Judge or ex-Judge of the Sup-
reme Court or of various High Courts,
probably because neither the State
Goverments nor the Central Govern-
ment approached them., We also do
not have the opinion of sevral others,
That is the very difficulty which was
experienced in the case of the National
Rifle Association. They were not asked
by the Delhi or Bombey State Govern-
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ments to give their opinion. They
wanted to send their opinion direct,
but they were told that opinions can-
not be sent direct but should come
up through the State Government con-
cerned, with the result that they were
forced to take the trouble of printing
and sending their opinion in the form
of a brochure to hon. Members. 1
believe most of the hon. Members have
got it. They have also sent typed
copies of the law prevailing in other
countries and how far they do not
tally with the corresponding laws in
this country.

I would submit that those opinions
that have been authoritatively called
for or received from the concerned
State Governments are fairly useful
and are of help to us in studying this
subject and approaching it from the
correct perspective. Regarding the
opinions of the State Governments, I
will very briefly summarise them, be-
cause there have been certain reports
that the opinions are against the Bill
in many cases whereas the opinions
are really not so. In classifying the
opinions of the State Govrnments, I
would like to do so under three major
heads:

Most of the State Governments have
objected to the amendment envisaged
in clause 4, namely:

“Provided that all arms so seized
shall without delay be produced
before a District Magistrate or a
Sub-Divisional Magistrate or a
Magistrate of the First Class who
may, if he is satisfied, order the
immediate return of the arms, to
the licensee.”

To this, the majority of State Gov-
ernments have objected.

But the main issue is that there may
be relaxation of the Arms Act as re-
gards certaini. categorles of persons.
On that issue the State Governments
are divided in their opinions and the
arguments advanced by those who
are against are based wupon certain
principles whichk have to be taken in-
to consideration,
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Thirdly, we have the opinions relat-
ing to the placing on the Table of the
House rules framed under the Act.
The majority of State Governments,
except one or two State Governments
have no objection. Almost all
the States have stated that they have
no objection to the laying of the rules
on the Table of the House. In fact,
some of the State Governments have
gone further and stated that it would
be desirable to lay the rules on the
Table of the House because it would
give the House an opportunity to dis-
cuss the same and to make further
suggestions. That is a very important
point raised by one or two of the
State Governments and the majority
of State Governments have agreed to
that part of it.

As regaris the other part, namely,
exemption to certaig classes of per-
sons from the purview of this Act by
amending section 1 of the Act, I had
suggested that there should be a
clause (c) that—

“a member of the State legis-
lature or a member of either House
of Parliament, an officer of the
gazetted rank or a member of the
Rifle Club recognised by Govern:
ment or an officer of the Home
Guards, Territorial Army, Civil
Defence Organisation or of the
Cadet forces possessing private
weapons, subject to such restric-
tions as the Central Government
may from time to time impose,
for limiting the number of such
private weapons.”

I had asked certain categories to be
given exemption under the Arms Act
as a first step towards liberalisation of
arms. I also suggest that the Central
Government may from time to time,
by notification in the official Egazette,
make rules to require the registration
of all arms purchased or possessed by
persons either under clause (c) of
section 1 or under section 27. As re-
gards this latter clause, many of the
State Governments are agreeable to
have the sceond part of it, namely,
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registration of marms under section 27.
But .some of the Siates are against
both parts taken togetber, namely
exemption and registration, Their
argument mostly is that section 27
of the Act provides for certain
exemptions. [ would point out
here that many of the States have
suggested that the amendments can be
accepted; those few who have objected
have done so on the ground that
already there is section 27 and Gov-
ernment could suitably extend the pro-
visions, exercise the powers under that
section 27 and grant exemption in
certain cases if they like.

Some say it is not desirable to have
this classification. They say that there
should be no distinction between
Parliament Members, officials and
others on the one hand and the rest
of the public on the other; this, they
say, would be discrimination. I would
just draw the attention of the House
to the opiniong that have been received
in this context. I will briefly summa-
rise them, because there have been
press reports that the majority of the
States have given an adverse opinion.
{ would point out that it is not so.

In Paper No. I, Bilaspur has no
comments on either of the proposals.
Bhopal has no comments. (Interrup-
tion). These are the views that have
been received which I am summaris-
ing.

Mr. Deputy-Speaker: Why does not
the hon. Member start with the major
States?

Shri U. C. Patnalk: I am proceed-
ing, if I may be permitted, according
to the papers that have been received
and placed on the Table of the House.
Kutch is against it.

Mr. Deputy-Speaker: I think at this
rate the whole allotted time of one
hour will be taken by the hon. Mem-
ber himself.

Shri U, C. Patnaik: I will finish in
ten minutes.

Kutch says it is inexpedient. Uttar
Pradesh opposes it—it is a major
State. Bihar does not oppose clause 5,
that is, laying on the Table of the
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House, but does not see any. necessity
for granting ememptions. Regarding
members of legislatures, Bihar says
that recent instructions issued to
licence granting authorities are that
they should grant licences to these
members of legislatures whenever they
apply except in exceptional cases...

The Minister of Home Affairs and
States (Dr. EKatju): May [ suggest
that all hon. Members are expected to
read these papers?

Shri U. C. Patnaik: There are a
number of papers. I am just sum-
marising them very briefly. Then it
says that the practice prevailing inthe
State, namely, freer grant of licences
to all these categories, would serve the
purpose. Manipur supports the Bill in
toto.

Paper No. II: Mysore supports the
Bill in toto, and says that the pro-
posed amendments are reasonable and
the Government is in entire agreement
with them, PEPSU says that it is
agreeable to clause 5, namely, laying
on the Table, but as far as clause 2
is concerned, it says that it reguires a
tightening of the provisions of adminis-
tration. West Bengal is opposed, but
it says further that though it does not
accept the proposed amendments, as
moved by me, the system of licensing
arms. as it stands, should be main-
tained, but in view of the changed
conditions of the country, the granting
of arms should be on a most liberal
scale as long as the person whom a
licence is granted conforms to two
criteria, namely, security of the State
and fitness of the particular individual.

Then I go to Paper No. III. Vindhya
Pradesh supports both and says that
the proposed amendments appear to
be quite reasonable and the State Gov-
ernment has no further suggestions to
make. Hyderabad does not say any-
thing on clause 5, but opposes clauses
2 to 4. Ajmer supports both. Paper
No. IV: Himachal Pradesh says that
clause 2 does not seem to be neces-
sary because section 27, if properly
exercised, would serve the purpose,
but it supports the other clauses.
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Andhra is opposed to clause 2 on the
same ground, but it is not opposed to
the insertion of clause 5. Rajasthan
has given very nice suggestions in re-
gard to other sections of the Act, that
the definition of ‘arms’ should exclude
spear, knife and other things and,
muzzle loading guns are not to be
licensed but registered. It supports
clause 5 as it would enable Parliament
te discuss the rules. As regards the
other thing, it says that it wants that
persons described may be granted
exemptions under section 27 and sup-
ports registration for persons under
section 25. Tripura supports both.
Andaman and Nicobar Islands support
both. Travancore-Cochin supports
clause 5, but says that there
is no necessity for granting statutory
exemption, as the Central Govern-
ment have powers under section 27 to
grant exemptions. The Jammu ana
Kashmir Government opposes the
amendments. Paper No. V: Saurashtra
supports clause 5, but welcomes regis-
tration under section 27. But it says
that the relaxation under clause 2 at
present may prove unwise. Coorg says
that there should not be complete
exemption, but that members of the
legislatures and others mentioned in
clause 2(c) should be able to obtain

licences as a matter of course without’

being charged any fee, and that licence
to any person may be refused only in
exceptional cases. Madhya Pradesh is
not in favour of the provisions except
the insertion of clause 5.

Then I deal with paper No, VI:
Assam opposes clauses 2 to 4, but has
no objection to clause 5. Punjab says
that clause 5 is desirable and may be
adopted, but opposes clauses 2 to 4.
Madhya Bharat opposes clause 4, and
in regard to clause 2 says it is un-
necessary to have it as the present lJaw
is sufficient to make this (facility
avaijlable to the legislators at the
option of the Government of India,
and so on. Then it is said the secur-
ing of exemption by way of an amend-
ment to the statutory rules is mot
wecessary, bul some instructions from
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Government may serve the purpose,
Madhya Bharat also suggests that the
definition of ‘arms’ be confined only
to fire-arms and not to spears, knives
and other things which may come
under arms. Madras has no particular
objection to clause 5, nor does it see
any particular necessity, but ‘as re-
gards clauses 2, 3 and 4, it thinks that
they are unnecessary. Bombay has no
objection to the insertion of the new
section 34, i.e. clause 5, but says the
time is not ripe to liberalise the pro-
visions of the Act. It would be more
appropriate to grant exemptions under
section 27.

Paper No. VII: Orissa is not in
favour of the amendments as pro-
posed’ in the Bill, but says that the
time has come when there must be a
‘change {n the approach with regard
to the Arms Act. Delhi opposes the
limited scope of the proposed amend-
ments and goes further; the opinion
No. 30, the last paper received, is from
headquarters. It says that a beginning
may be made by issuing instructions
to the effect that licences should be
granted, irrespective of considerations
of financial status, to all persons who
are good citizens and who are not sus-
pected of participation in any anti-
social activities, and suggests that a
more liberal policy be adopted by
gxecutive instructions rather than by
any drastic change in the existing
Indian Arms Act. But the Chief
Minister goes further and supports the
amendments in toto. So also the
Ministers of some other States and the
majority of High Court Judges—they
have supported it.

I would therefore submit that this
is a fit case where the provisions
should be reconsidered, revised and
redrafted. The hon. the Home Minis-
ter has been very sympathetic to our
proposals to revise the Arms Act; he
has been very sympathetic ‘to the
grant of weapons to all districts for
training purposes and we have been
told that 6 weapons have been sanc-
tiened for each district for practice
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purposes along with ammunition, pro-
vided the State Government accepted
the responsibility of running the train.
ing schemes. So I am happy to an-
nounce that the majority of the Mem-
bers of this House feel that in this
particular matter, our Home Ministry
has been favourable to our demands.
We are anxious that it should be ex-
pedited and a new Bill should be there.
1 am not very particular that my Bill,
as it is, should ultimately emerge out
of the legislature. I am anxious to set
the law in motion, to see that an
examination of the subject is made to
ensure that the entire Act is reorient-
ed so that our arms law comes into
line with the arms laws of other free
countries.

For instance, in other countries,
“fire-arms” come under the purview
of the Arms laws: and that too, not all
fire-arms but those of dangerous types
only and in certain places. For
example, in UK., you do not require
a licence to have a weapon in your
house; you require it only when you
go out to shoot birds, and you get
licenses or registration certificates
from the Post Office by making a
certain payment. Unless there is any
objection to any individual applying
for arms because he comes under
certain categories and may not, there-
fore, be considered desirable to hold
the arm, his registration stands,

S0 also in America. There is no
licence fee for breach-loading guns or
for ‘22 bore guns or for revolvers and
rifles, pistols etc. It is only for what
are called “gangster weapons” that the
restrictions come in: where a rifle is

cut to a certain size so that it can be ’

concealed, thken out unnoticed and
used as a gangster weapon. To that
they object and try to see that such
weapons are not very freely in use
because they lead to gangsterism.
Otherwise, there is no difficulty about
having weapons of certain types, for
practice riftes, for .22 bore guns or .12
guns and so on.

Here, In our country, it is an offence
even to have a useless and broken
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piece of a weaspon. In fect, the Madras
Government wanted us to reconsider
that question. Even an unserviceabie-
part of a weapon has been considered
by some courts to be an offence to-
possess and by others not as an offence.
They want this to be revised. We are-
still at a stage when outmoded, un-
serviceable and useless things which.
cannot be used at all are classed as
“arms”; even a dagger or a knife may
be a weapon. Some of these have to
be considered and 1 would appeal to
the hon. Home Minister to see that
there is a new Act and that he is
associated with a new Act to do away
wi‘h the existing previsions of the
Arms Act and to revise it. As far as*
1 am concerned, I am not very parti-
cular of my moving this motion for
Select Committee because I want that
Government should also take this
matter up. It would be better for Gov-
ernment to accept this motion to have
a Select Committee or to introduce:
another Bill and to agree to this Bill
being taken up.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Indian Arms Act, 1878, be
referred to a Select Committee
consisting of Dr. Kailas Nath
Katju, Shri Balwant Nagesh Datar,
Shri Narhar Vishnu Gadgil, Shri-
mati Uma Nehru, Shri Satis
Chandra Samanta, Shri Nemi
Chandra Kasliwal, Shri Nagesh-
war Prasad Sinha, Shri Kotha
Raghuramaiah, Shri Tek Chand,
Shri N. C. Chatterjee, Shri Sadhan
Chandra Gupta, Shri B. Rama-
chandra Reddi, Pandit Thakur Das
Bhargava, His Highness Maharaja
Sri Karni Singhji Bahadur of
Bikaner, Shrimati Ila Pal-
choudhuri, Shri U. R. Bogawat,
Shri N. Keshavaiengar, Shri K, S.
Raghavachari, Shri Shankar
Shantaram More, Dr. Ram Subhag
Shgh, Shri N. Somana, Shri K. G.
Wodeyar, Sardar Hukam Singh,
Sardar Amar Singh Saigal, Shri
Sitanath Brohmo-Chaudhury, Shri
U. M. Trivedi, Shri Bhagwat Jha
‘Azad’, Shri. Lakshman Singh
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*Charak, Shri Radha Raman, Shri-
-mati Tarkeshwari Sinha, Shri
-Basanta Kumar Das, Shri Joachim
Alva, Shri S. V. Ramaswamy, Shri
R. Venkataraman, Shri Nardeo
Snatak, Shri Dodda Thiminaiah,
Shri  Digambar  Singh, Shri
Rameshwar Sahu, Choudhary
Raghubir Singh, Shri Jagannath
Kolay, Shri Panna Lal, Shri Y.
‘Gadilingana Gowd, Shri Girraj
‘Saran Singh, Shri M. L. Dwivedi,
and the Mover, with instructions
1o report by the last week of the
next session.” '

Last week of the next session is very
indefinite. Therefore, the hon. Mem-
ber may change it to 3lst March, 1955.

Shri U. C. Patnaik I accept it, Sir.

Dr. Katju: Sir, may I just intervene
1o say that we have all heard the
speech with great interest. The
opinions received from the State Gov-
ernments are very varied and will
require careful consideration. The
‘whole matter is being very actively
tonsidered by Government and I do
hope that within a month or two some
precise and definite decision will be
reached and, if possible, a Bill might
be introduced. I would, therefore, sug-
gest to my hon. friend that he had
better adjourn this motion and agree
to its adjournment and it might be
taken up in the first week of March
for further consideration. By that
time, I hope, Government will be able
to come to some definite conclusion
and will, if possible, introduce a Bill
of its own and both the Bills may be
combined together and that will save
public time. If my friend is satisfied
with the Government Bill, he may then
‘withdraw his Bill as he indicated, or

‘both the Bills may be combined
together. )
Mr. Deputy-Speaker: Is the hon.
Member willing?
Shri U. C. Patnaik: I think the

‘Business Advisory Committee has
allotted one hour for this Bill. Some
seventeen minutes are still left. Some
hon, Members may gcontribute to the
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debate. ]| may be permitted at the
end to offer my views. There is time
for one or two Members at least to
speak.

Shrimati Ila Palchoudhury (Nabad-
wip): I welcome Shri Patnaik’s Bill
wholeheartedly because [ think that
not to have an amendment of the
Arms Act is a blot on free India today.
This Arms Act is really a legacy of
the British times when they were
afraid to let us have arms. Now that
condition cannot exist. I do not think,
although so many aspersions are cast
on this Government, that, our Govern-
ment has any reason to be frightened -
to let the people, by and large, have
arms if they so desire. Arms are
needed mainly for two purposes, for
protection and sport. Neither of these
two reasons can be gainsaid. If we
want it for protection, surely there
can be no objection! If it is for sport,
it will certainly develop the physique
of our youths and infuse enthusiasm
wherever training is imparted, like the
National Cadet Corps etc. In schools,
and in various training centres boys
have to be trained with sticks or what-
ever is available, because firearms in
adeguate pumbers are unavailable. It
does not really create enthusiasm!
From that point of view alone, licences
should be easy to come by. On the
other hand, I would say that it is
quite right, for licences to be scruti- -
nised so that people of unsound mind
or those who are criminally-minded
are prevented from getting them. That
undoubtedly is the job of the Licencing
Officer.

There are two categories of flrearms
that are used. firearms that can be
used individually and firearms that
have to be used in a mechanised way
by the defence forces for the protec-
tion of the country. Let there be close
restriction on things like bombs, hand
grenades and such like arms by all
means. As for firearms getting into the
hands of undesirable people,- that, I
think, can hardly be entirely control-
led. Everybody knows that the devious
ways by which dacolts, criminals,
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terrorists and so forth, get their guns,
has always remained a source of
mystry! It was quite beyond the scope
of the police to control that entirely.
even in British times with all their

vigilance.

I support this Bill because it will
create enthusiasm amongst our young
people to protect the country and to
form a second line of defence when-
ever it will be needed. We should have
a network of rifle clubs where our
youths can be frained to use fire-arms
properly. Along with these there
should also be places for training in
the use of the sword, dagger, lathi
and instruction given in ji-jutsu and
wrestling. That will enhance unity and
create a stronger India.

If you look back to 1945, 1946 and
1947 to what happened in Bengal. Who
in Bengal can ever forget those years!
Under foreign rule, administered
through channels that were unsy-
mpathetic what utter misery was
let loose ! The dire calamity that hap-
pened could have been avoided then
had we had adequate fire-arms.
Those years are written in fire on
on the mind of Bengal; Let us not
have a repetition of that, should any
occasion arise. We must have fire-
arms in a free country to be used
for the good of the community and
to strengthen our hands. If our youths
today have fire.arms and are trained.
it will improve their health, it wil
give them confidence and, above all,
they will at least learn to shoot
right, to shoot straight and to shoot
fairly.
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(English translation of the ubope
speech.)

Th. Lakshman Singh Charak (Jammu
and Kashmir): While supporting the
Bill that has been brought before the
House by Shri Patnaik I wish to say
a few words.

India got freedom in 1947. Since
then we have passed through vari-
ous stages and are now in a position
when the Arms Act that had enact-
ed by the British with a view to
keeping India in bondage and turn-
ing the Indians into a weak and
timid people should be amended. It
will not be proper at the present
moment to say that the Arms Act
should be scrapped altogether or
that there should be complete free-
dom for the keeping of arms. My
friend, Shri Patnaik, has cited the
instances of England and America.
I too have some experience of these
countries. I am of the view that it is
desirable for every Indian young-
man to receive training in the use
of arms and to be able to handle
them eflectively so that he may be in

Lot
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a position to use them for the de
fence of his country or for self-de-
fence or for sport, but, at the same
time, I feel that the arms should not
be made so freely available that
they might come to be misused. In
America there .was general freedom
to keep pistols and other arms in
1933, with the result that the
country came to be faced with the
danger of a parallel Government
being set up by gangsters. Accord-
ingly, President Roosevelt had to
amend the law in 1935, so that arms
could be put to right and proper use.
Examples may also be cited from
nearer home. We know about the
happenings in Telangana and also
how these arms were misused in
Rajasthan. All that does not mean,
however, that we should not remove
the difficulties which a good citizen
has to face in obtaining a gun
licence. The position at the present
moment is such that even if a mem-
ber of the Parliament applies for a
licence it takes him 11 to 12 months
in getting the same, thanks to red-
tapism. The procedure for the grant
of a licence is a very lengthy one.
An application has to be submitted
to the Deputy Commissioner who for-
wards it to a Sub Inspector for en-
quiry who, in his turn, passes it on
to a Constable who goes to the vil-
lage and makes an on the spot en-
quiry. All this takes considerable
time. Hence, I feel that this Act must
be amended. In expressing his views
before the House today the Home
Minister has assured us that he would
soon bring forth an amending Bill.
Accordingly, 1 would request him to
keep in view, in doing so, what I
have just stated, so that while law-
abiding citizens should not have any

difficulty in acquiring arms the law -

should not at the same time be so
liberal as to be susceptible of misuse
and of creating a dangerous situa-
tion for the society.

Shri Kanavade Patll (Ahmed-
nagar North): The present proposed
amendment to the Indian Arms Act
of 1878 is indeed a very important
amendment. For want of time I do
not want to deal with the subject
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exhaustively, but I very humbly sub-
mit that this Act of 1878 has put
very serious restrictions on the grant
of licences to the citizens of this
country, There is a historical back-
ground for that. After the war of
independence in the year 1858 under
the leadership of the Queen of
Jhansi, the British people thought
that it was to their interest in order
to continue their hold in this country,
to disarm the whole population. So,
with that view in mind the British
people from time to time enacted
several Indian Arms Acts and ulti-
mately they enacted the Indian Arms
Act of 18T8.

Now, to stick to that Act under
the conditions of freedom will be
certainly injustice against the citi-
zens of this country. I do not pro-
pose to make any exhaustive speech
on this point, but I would certainly
submit, looking to the definition
given under this Act, that it is for
the Government now to reconsider the
whole Act, or as my hon. friends
have suggested, enact some other new
Act regarding the granting of arms.

Looking to the definitions given
under this Act clause (4)—"“arms”
and ‘“ammunitions”—] can say that
they are not definitions as such, but
they are simply descriptions. It says,
that “arms” includes fire-arms, bayo-
aets, swords, daggers, spears, bows and
arrows, cannons, parts of arms, ma-
chinery for manufacture etc. etc. So,
looking to this description of arms
I can say. that any relic of old
weapon comes under the deserip-
tion given in this Act of 1878. Simi-
larly, the description of “ammuni-
nitions” is also very curious, highly
illogical and surprising. &o, I very
humbly  submit. look to the pro-
visions of that Act, the time has
come for the Government of India
to revise the whole Act.

One more point which I want to
suggest is this. Looking to the con-
ditions of lawlessness prevailing in
certain parts of the country, it is
really very important that Govern-
ment should issue licences liberally
to the citizens and they should form
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volunteer groups and train them in
the use of arms. As we aill know, re-
cently, rifle clubs, as in Delhi have
been started under the patronage of
certain good friends. 1 would like
to Submit very humbly in the inter-
est of peace that conditions in the
country even today, in spite of the
best and strenguous efforts of our
Home Ministries to maintain law
and order, have not improved to the
extent that they were before 1942 or
1943. 1 come from the rural areas
and 1 know what sort of conditions
exist there. The villagers are to keep
vigilance  throughout the  whole
night. I know hundreds of such vil-
lages not only in Maharashtra but
in several parts of India. They have
to keep vigilance throughout the
night. They have no arms to defend
themselves and they keep wvigilance
in the expectancy that they would
be looted or the village would be
invaded by dacoits at any time. Even
two fire-arms can frighten the whole
village of a population of one thou-
sand or even more. That condition
must change. If we liberally grant
arms to the civilians, at least to the
good citizens after making a thorough
examination about their integrity
and character, and train young men
in the villages in the use of arms, I
am sure, there would be peaceful
conditions existing in the villages. I
know that there are certain wvillages
which have been raided by the da-
coits from 9 P. M. up to 5 A, M. in
the morning as there was no resis-
tance—even some four dacoits can raid
a village of a population of about
400 to 500 as the village cannot resist
without arms. They raid every house
and still there is no resistance. There
is nothing to resist with, and people
are harrassed like anything. There-
fore, Sir, in view of so many circum-
Stances prevailing in the country, it
would be a wise thing to issue arms
to the people.

When we know that we have been
elected here by our own people—
the citizens of the country—to arm
them liberally, we are not obliging
them in any way. It is a part—and
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a very sacred part—of the duty of
this Parliament the safety of persons
and property in the villages. I know
we have got police and a number
of them have got arms. But, police
always go to the scene of offence
after the offence has been committed.
As it ‘has been suggested here by
certain friends, police do not check
offence, They do not learn about
offences beforehand. They go to the
scene only after the  crimes have
been committed. Therefore, to create
a sort of terror in the minds of lhese
criminals and to check the increas-
ing crimes in the country, it is but
natural that this Parliament, as part
of its duty should pass a new liber-
alising the grant of  licences.

I may submit, Sir, may be, that
after we have armed people thoro-
ughly, it would be a second line of
defence also in this country, There-
fore, my humble submission is, so
far as each district is concerned, there
should be at least 500 to 1,000 or 2,000
people who should be granted licences
in the villages and they should be ask-
ed to form volunteer groups. They
should be asked to keep the peace in
the villages by resisting the mis-
creants, criminals and the dacoits,

With these words I think I should
not take time of the House any fur-
ther. But looking to the amendments
of my hon. friend Shri Patnaik, I
am tempted to say that the amend-
ments for the present are quite suffi-
cient and they may be accepted by
the Government.

Mr. Deputy-Speaker: The hon.
Minister can make the motion for
adjournment. ’

The Deputy Minister of Home
Affairs (Shri Datar): I beg to move:

“That further consideration of
this Bill be postponed till the

third week of March, 1955."

Mr. Deputy-Speaker: Thereafter
any Bill that comes must take its
chance in the ballot. The motion
has to be moved.

Shri Raghavachari (Penukonda):
Sir, once or twice on previous occa-
sions of discussion on Bills when
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the Government was prepared to ac-
cept the principle and said that they
themselves would bring a Bill to the
same effect, the discussion was ad-
journed sine die so that they may
be taken up along with the Bill which
the Government would bring.

Shri Datar: 1 have no objection.
Mr. Deputy-Speaker: The
tion is:
“That further discussion on
this Bill be adjourned sine die.”
The motion was adopted.

ques-

WOMEN'S . AND CHILDREN'S
INSTITUTIONS LICENSING
BILL
Shrimati Uma Nehra (Sitapur
Distt. cum! Kheri Distt.-West): I

beg to move:
“That the Bill to regulate and
licence institutions caring for

women and children, be taken

into consideration.”
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The Minister in the Ministry of
Law (Shrl Pataskar): May I inter-
vene for five minutes? A Bill almost
identical. ...

Bill
Mr. Deputy-Speaker: Let her fin-
ish her speech.

Shr: Pataskar: She referred to it
and, therefore, I wanted to inter-
vene,

Mr. Deputy-Speaker: After the
motion is placed before the House,
the hon. Minister say what he likes.
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Mr. Chairman: Motion mowed:

“That the Bill to regulate and
licence institutions caring for
women and children; be taken
into consideration.”

Shri Pataskar: 1 might intervene
at this stage to bring to the notice
of the hon. Members of the House
certain facts. A Bill identical to the
Bill now moved was discussed at the
instance of Shrimati Maniben Patel.
I think it was discussed on the 3rd
April and 3rd September 1954 for
about three hours, and the Home
Minister then intervened and ex-
plained as to what the position was,
which I will again clarify as the
matter stands at present. That Bill
was adjourned sine die after dis-
cussion for about three hours. The
position at the present moment is
that with respect to ° children—the
Bill relates to children and women
—a Bill was already introduced by
Government in the Rajya Sabha and
has been passed by them. I think
it has come to this House, but it has
not been discussed so far as this House
is concerned, I think that was also the
state of things at the time when the
Home Minister intervened last time
on the 3rd September 1954.

As regards the other Bill for sup-
‘pression of immoral traffic in women
and girls,—these are the two counter.
parts—it has been sent to the Lok
Sabha Secretariat. It was sent some
time back for being published, but on
enquiry, I learn today that it is not
yet published for the technical reason
that when the House is in session,
they would not like to publish it with-
out the permission of the House.
Therefore, ] propose that Government
—either myself or the Home Minis-
ter—will introduce a Bill before the
end of this session with respect to
the other part of this measure. It is
desirable, therefore, that when these
two Bills are brought forward in the
House, that is, both for children as
well as for women, I think the matter
would be in a better position than it
stands ut present.

Bill

As stated, one Bill is now being
brought. Because there are so many
technical questions involved, 1 think
when these two Bills are before the
House, it is much better so that the
whole thing can be discussed in a
proper perspeciive. The Government
is in full sympathy with the object
underlying it, and if there has been
delay, I may say that it has been due
to the fact that probably there was
some doubt as to whether such a legis-
lation comes in the Concurrent List
or the State List. But so far as the
Government is concerned, it has taken
a decision and now that Bill also will
be introduced in this House, The
opinions of the various State Govern-
ments were invited. In fact, with re-
gard to children, in Bombay there is
some provision already made. In view
of these things and the fact that
already the Bill relating tc children
has been passed by the other House,
I assure the House that the Bill will
be introduced in this House before the
end of this session. The Bill is already
there, it has been even sent to the
Lok Sabha Secretariat, but now that
the House is in session, na‘urally the
Speaker would not like to publish it
without leave being granted for that
purpose. That Bill, I have ascertained
the intention of the Government, will
be introduced in this House before the
end of this session.

Mr. Chalrman' Io view of what the
hon. Minister has said, what does the
hon. Mover of the motion want to
say?

Shrimati Uma Nehru: I would like
it to coniinue, and I do not intend to
withdraw the Biil.

Shri Pataskar: There is one more
thing which I would like to bring to
the notice of the hon. Members.
Many of the lady Members have given
notice of certain Bills. The Children's,
Bill only relates 1o Part C States, and
as I said, it was thought at one time
that the Central Government, or,
rather, the Union Parliament can
legislate only for Part C States and
not to other States. It was doubtful
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whether this subject was in the con-
<current list. Now, so far as this Gov-
ernment is concerned, when that Bill
vomes before us, we will examine it.
1 think the Government is now in-
clined the view that Parliament can
make legislation on that subject. They
have ascertained the views of several
States, and with the exception of one
or two perhaps, most of the States
have agreed, that the Centre could
legislate. The present view, as I find,
appears to be that we can legislate.
Therefore, as | said, at the time when
the Children’s Bill comes before this
House, suitable amendments can be
moved and Government can examine
the gquestion. We also want that there
must be one uniform law applicable
tv women and children throughout
India.

Shrimati Sushama Sem (Bhagalpur
South): 1 had introduced the Child-
ren's Protection Bill, and it was
accepted by the Education Ministry,
but after that, I find that it has been
absolutely shelved. The Bill that was
brought forward by Government was
meant only for part C States it will
not apply to other States. This Bill
which has been brought up now, is
really somewhat like my Bill, and it
seeks to regulate and license children’s
homes, etc. So, [ do not see why the
private Members' Bills should not be
taken into consideration. Each timea
private Member’s Bill comes up, it
is shelved. I have a bit of complaint
regarding this procedure. 1 say that
private Members' Bill should be con-
sidered and my Bill about protection
for children should also come in.

Shri D. C. Sharma (Hoshiarpur):
The ballot has been favourable to the
other lady Member and not to you.

Shrimati Jayashri (Bombay-Subur.
ban): Last time I had an opportunity
to express my views on this Bill. At
that time also, I had said that® the
«Children’s ‘Bill should have included
in its scope the other children also,
besides delinquents. But it has res-
tricted its scope only to delinguents.
This Bill which js now before the
House intends to ask the Government

Bil

to give licence to those Homes which
are genuine. We want to protect the
children from being exploited by bogus
Homes. This Bill includes the children
of other description, besides the
delinquent children, while the Child.
ren's Bill is restricted and gives pro-
tection only to those children who are
delinquents and who will be brought
before the juvenile courts. So, I
would like to ask the Minister to
make it clear. While speaking on that
Bill in the Rajya Sabha, I think it
was Mrs. Sita Paramanand who had
drawn the attention of the Minister
to this fact. But 1 do not think that
this question was discussed in the
Rajya Sabha. So, I would like the
Minister to make it clear whether the
scope will be widened in the Children’s
Bill and whether the licensing of
other Homes also will be included in
the Chiidren’s Bi' .

Shri Pataskar. .n tne circumstances,
I have no desire that discussion
should be avoided. It can go on.

Mr. Chairman: [ think the Mover
as well as other Members are very
keen that there should be discussion.
So, I think we could discuss the Bill.

Shrimati A. Kale (Nagpur): I would
like to say a few words with regard
to the Bill that has been sgponsored
by Shrimati Uma WNehru. This Bill
seems to license the institutions
which are meant for women an:
children. I would like *o go a step
further and suggest that all such ‘n
stitutions should be taken over br
Government and properly conducted
because, there was a baa care in ™
State where to all.intents and pur
poses, in the House which was rw
for ine protection of destitute women
the women were freely being used for
immoral purposes. The police found
it out and now the institution is under
Government care. But why should we
wait till such cases are found out
In order that the Homes are run pro
perly, my suggestion is that whereve:
those Homes are situated, they shouls
all be controlleyq and conducted b
Government so that there will b
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regular supervision and these poor
women will not be made use of for
immoral purposes. '

So is the case for children's institu.
tions also. Many of the elder children
that infest the streets and all sorts of
localitiés are sent as agents by some
people who regularly trade in this
business, and those people are making
huge tons of money while they do not
afford any facilities for the education
and improvement of children. So, if
Government takes over all these in-
stitutions, I think law and order could
be more secure and this longstanding
blot on our society will also be re-
moved. After all, in the Constitution,
we have our fundamental rights
guaranteed. It is guaranteed to all the
citizens, - and the citizens include
women and children, but the destitute
women have no freedom of action r
behaviour and they lead a life of
shame and misery. The Homes do not
take any care of them and they do
not see that they get education so
that they may improve in the years
to come. Therefore, all these inequali-
ties that ob‘ain in society have got
to be removed. 1 would, therefore,
request the Minister of Law to be
more sympathetic and be more prone
to improve the lot of these people
for whom there is nobody to speak.
1 would request the Minister not to
indulge in dilly-dally measures as, 1
am afraid, he is indulging in, and
allow this measure to be passed. The
Homes should be immediately taken
over by Government so that the lot
of the women can be improved.

Shrimati Maydeo (Poona South): I
should like to say a few words.
When this Bill is brought forward in
this House, the Gowvernment have
come forward to say that they are
bringing in such Bills very soon and
s0 we should take back this Bill. But
1 would like to point out that in
Delhi there is a institution of moral
and social hygiene and on behalf of
that institution Shrimati Rameshwari
Nehru is trying for a very long time
to persuade the Government to do
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something to improve that institutiom.
When she found it impossible to move
Government further, she just asked
us ‘0 move in this matter here. The
House will sce that almost all the
women Members of this House have
taken up the same Bill to impress
upon the Government that this disease
of society is a very serious one and
it has been there for a very long
time. So, it is *he duty of the Govern--
ment to do something in the matter
as women and children are very im-
portant assets to society. Therefore, it
is the duty of the Government ‘o look
into this matter as early as possible.
The Law  Minister said just now
that in Bombay State a law of this
nature has already been passed for
children; but it does noi cover the
whole of the State, it only relates to
some big cities. And the reason
shown that Government has not got
enough funds to apply it to all the
small places in the Bombay State.
What I feel is that Government
shoulg first give money to such things
as are most important and then bring
their attention to .other things whick
are less necessary in the State,

Shrimati Kale just now pointed out
that there are so many institutions
which pretend that they are doing
some social work in the society but
which actually exploit the women and
children in the society and use them
for immoral purposes. It will not be
possible for Government to take owver
all such institutions but at least Gov-
ernment should license these institu-
tions so that they cannot carry om
such immoral activities.

1 feel therefore that in this case at
least the Government should give the
privilege to a non-official Member to
move this Bill and get it passed.

Shrimati Sushama Sen: ! would
like to point out the very great neces-
sity of the Women's and Children's
Institutions Licensing Bill to come up
before the Government, because, a8
we have just now heard from Shrimati
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Kale and also from the last speaker,
women are at a very great disadvant-
age and we do need some sort of
licensing of children's and women’s
institutions in order to give them
their rightful place and in order that
they should have more facilities re-
garding their welfare. As regards
children I can say that it is of the
greatest necessity at the present
momeni to have something for this
purpose for looking after their wel-
fare.

Shri N. M. Lingam (Coimbatore):
On a point of order, Madam. There
seems to be no quorum in the House.

Mr. Chairman: We have almost
come to the end of the day. Let the
bell be rung.

Shrimati Sushama Sem: So I fully
support this Bill and I do think that
Government should consider that this
_sort of Bill brought up by private
Members should have some place and
should be passed by the whole House.

Shri  Keshavalemgar (Bangalore
North): I do not think it is in any
way out of place for me also to parti-
cipate in the debate on this Bill
(Some Hon. Members: Not at all). I
am one of those who feel that the
children and the youth of our country
are a sacred trust, and anything that
we do by way of taking care of that
trust is weighed by the manner in
which we ensure the freedom that we
have acquired at very great cost. I
am sure if only we take particular
care of the children and women in
particular, it will speak wvery nicely
of us, and we will not be doing any-
thing extraordinary but only discharg-
ing an obligatory duty cast upon us.

I congratulate my colleague who
has been pleased to place before the
House this Bill, and I really cannot
understand the unwillingness or the
hesitancy of the Government in
accepting the principles of this Bill
and in placing before the House at
the earliest possible stage if they so
desire, another Bill incorporating the
same reliefs that are sought for in
this Bill. If the relief that is sought
for in this Bill is the issuing of

licences for the institutions that care

for women and children, if the issue-
of licences will get a thorough control
over all these institutions, it is very
necessary in the present conditions of
our country that we should bring these
institutions under our control. As
such it is very necessary that this
House gives its wholehearted consent
to this Bill.

Shrimati Da Palchoudbury (Nabad-
dwip): I am warmly in accord with
this Bill which has been brought by
Shrimati Uma Nehru. That some such
Bill should come into force quickly
is certainly very desirable. It is a
great shame that a private Member
should have had to bring forward suche
a Bill or bring this matter to the
notice of the Government. There
should have been such an Act work-
ing a long time ago. That is my
opinion, because it is vitally important
that children and women must be
cared for above all things. Children
are the citizens of the future and any-
thing that can be done for them is
not too much; any trouble taken for
them is an investment for the future.

There are one or two points that
this Bill has not perhaps considered.
That is, once you license these homes
or institutions that are going to take
care of women and children there
should be scope for the inmates to be
able to communicate with such rela-
tives as they want to. Of course that
is a two-edged thing. When you bring
them, the inmates should have facility
to communicate with such relatives as
they may have. On the other hand,
when you have these licensed institu-
tions, the inSpection and the looking
after of them must be very thorough.
Anybody coming to these institutions
and claiming a child saying “I am the
child’s uncle or aunt, I want to take
the child away” should not be allowed
to do so, until there has been very
careful investigation. If one only
knew in towns what happens to
hundreds of unfortunate children! It
does not bear thinking about! There
are various communities of beggars
who go around, who deform children,
people with such warped minds that
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nothing is too obnoxious for them to
do, when they take the children away
drom these homes. What happens to
girls and women can well be imagined!
“These institutions very often, because
they have not enough funds, are
willing to let their inmates go! It is
one less mouth to feed—one less to
«clothe and look after!

So the first object of Government
‘must be to give aid to these institu-
tions, license them, look after them
properly so that the requirement of
the Constitution in regard to children
is carried out. Aeccording to our Con-
.stitution “the State shall, in particular,
{direct its policy towards securing that
«childhood and youth are protected
against exploitation and against moral
.and material abandonment”. In Free
India this requirement of the Consti-
‘tution should be carried out to the
full, and all children should get the
love and care in a welfare State which
is their birth-right. I hope Govern-
ment will bring a Bill like this soon
.and not leave it only to private Mem-
bers to consider the welfare of the
.children of India. ’

-

shri D. C. Sharma: I think there
are two reasons why I rise to speak
this afterncon on this Bill. The first
is the reason prompted by my sense
of chivalry. This Bill had been put
forward by my respected sister
Shrimati Uma Nehru.

Mr. Chairman: I think the hon.
Member should take it as a responsi-
bility.

Shri D, C. Sharma: First I am
chivalrous, then I am responsible.

Pandit K. C. Sharma (Meerut
Distt.—South): He is chivalrously
_responsible.

Shri D. C. Sharma: [ bave found that
most of the persons who have sup-
ported this Bill are ladies. Only one
gentleman came forward to support
this Bill. I therefore think that we
should try to support this Bill which
4s very necessary.

Bitl

Shrimati Uma Nehru has done some-
thing which is in keeping with the
directive principles of our State policy
which say that children and young
men and young ladies should not be
exploited. It is also said that they
will be looked after in the material
field as well as in the moral field. I
am very sorry that our State which,
in terms of years, is very young, has
not had the time to implement this
directive principle of State policy as
it has not been able to implement
‘many other necessary and indispens-
able principles of the State policy. For
instance, we have not been able to
give the people free and compulsory
education which is also one of the
directive principles of the Constitu-
tion. But, the fact of the matter is
that our talk about the Welfare Btate
will sound almost hollow nless we
do something in both these felds, in
the field of education and in the field
to which Shrimati Uma Nehru has
referred in her Bill. Of rourse, when
we progress further, we will have
Homes for old men, Poor Houses,
Houses for beggars, Houses for labour,
To begin with, I think that this is a
thing which is most needed.

Why is this most needed? It is for
this reason. In our country you find
orphanages all over; in small towns,
in big towns, you find what are called
Children’s Homes or orphanages. At
the same time, you find in these big
towns institutions which are called 4
Women's Homes. What do they mean?

I remember the wife of the Director
General of Police in Delhi once made
a surprise inspection of these so-called
Homes for women. It was done some
time back. She took with her a large
number of policemen. What did she
find? Hundreds of girls were being
forced into an immoral life by the so-
called managers, governors of these
women's institutions. These girls were |
interrogated. It was discovered that
most of them wanted to go back to a
respectable life. They had been enticed
into these Homes under false pro-
mises and false pretences. They
been made to lead a life of degrada-
tion and humiliation under lure of
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one kind or other. If that could hap-
pen in the city of Delhi, which is the
capital of India, under the very nose
of the biggest officials, police and
others, who assemble here, you can
understand what could happen in big
towns and small towns. This condition
is not peculiar to Delhi. Every town
in India has a similar tale to tell.
Banaras has got a tale to tell. Our
holy places, I am sorry to say, have a
bad name, for this kind of thing.
There are so many places in this
country where this kind of thing is
#oing on. Our women are driven into,
if T may use that expression, moral
slavery. I think that is a stigma upon
our society and upon our social sys-
tem, That is a blot on our social
structure. I think Shrimati Uma Nehru
has done the right thing by focussing
‘our attention upon this point.

It is not only the women that want
relief. Reference was also made to
Children's Houses and orphanages.
These orphanages are homes of sweat-
ed labour, I should say. These orphan-
ages are training grounds for beggars.
Some time back, I read a novel of
Dickens. Iforget the name of that
novel. In that, we are told how a
young boy is taken to a Home like
this, a Children’s Home and how he
is trained in the glorious art of pick-
pocketing. I do not know whether
these Homes train these young
children in that art: God forbid that
they should do so. I can tell you that
they train them to be parasites on
society, to be genteel beggars, beggars
of a kind, which I think is not desir-
able to a society, that has had such
glorious traditions in the past. Some
time back, I saw a picture. In that
picture we were told about Children's
Homes. When a child goes to that
Home, what does he get there? Does
he get education? Does he get any
civic training? Does he get any kind
of moral instruction? Nothing of the
kind, He is given a uniform and he
is asked to parade in the streets. He
sings a hymn. What is that hymn
about? He asks in that hymn of the
passersby, “give me one pice, or two
pice or one anna”, We are living in
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free India. We tolerated all these things
in those days when we were not free.
Just now, a lady Member said that
the children are the sacred trust of a
nation. I agree with her. Children are
the most precious treasure of a nation.
I agree with her. I say that if the
State cannot undertake to look after
all the children of this description and
all the women of this description, at
least the State should see to it that
the Homes and institutions are pro-
perly regulated, properly inspected
and properly looked after. I hope you
won't mind if I refer to my experi-
ence in Turkey. At Istanbul, we were
taken to a Children’s home. It was
three or four miles away from Istan-
bul. We saw children from three
months and six months to 5 years,
10 years and 12 years. We saw lhal
that home was very well built and it
had all the moderm conveniences,
It was being looked afler by highly
educated ladies. One of them spoke
French and some of us did not know
that language. It was being looked
after by the whole State. The State
has taken upon itself to look after
those children who are left destitute.
I would therefore say that something
should’ be done in this direction.

Of course, the hon. Minister has
said that he is in sympathy with this
Bill. He has said also that he is also
bringing another Bill. Now, I may
tell you I have yet to find a Bill with
which our Government is not in sym-
pathy, and yet, I must say in all
humility and with due respect, that
mere sympathy cannot carry us very
far. Legislation, especially social legis-
lation, I am sorry to say, is very slow
in coming and very slow in maturing.
1 do not say other kinds of legislation
should not come forward. I am not
comparing one type of legislation with
another type of legislation. There are
some types of legislation which are
necessitated by the exigencies of our
State’s needs, I do not deny that. But
I say that the history of social legis-
lation in this Parliament is a very
sorry tale. Our Government does not
show that kind of eagerness to tackle
social problems which it should, be-
cause, after all, the Government has
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got to be the social conscience of the
whole people of India. And here,
Shrimati Uma Nehru has done some-
thing which is in consonance with the
social conscience of the entire coun-
try, and I do not see any reason why
this Bill should not be accepted by
the Government here and now. Of
course, you may say that the Bill will
bave tobe re-drafted, Well, it can be
re.drafted. But, I would say that
there is nothing in this Bill—I have
read this Bill from beginning to end—
to which any objection can be taken.
The definitions are all right. They do
not raise any problems, unless my
learned friend Pandit Thakur Das
Bhargava finds some defects in them.
The terms for licensing are perfectly
clear. Even a layman like me can
understand them. And the machinery
for inspection and other things are
made perfectly clear. So, I would say
that this Bill should be accepted by
Government here and now, so that
this piece of social legislation can be
put on the statute-book as early as
possible.

8hri T. S. A. Chettiar (Tiruppur): I
have great pleasure in expressing my
fullest sympathies with the objects of
this Bill.

We who are conversant with social
institutions in this country know how
many of these children’s Homes are
abused. I know, I have read them in
stories and I have heard of experi-
ences where children are taken to
Homes where they are deformed, want
only deformed for purposes of excit-
Ing the sympathies of people, so that
they can be developed as means of
earning a livelihood, earning money
through begging. We also know of
lots of Homes—they are called Homes
—where women, adolescent girls, are
brought and kept and they are used
as brothels. Nobody can prevent them,
because under the Brothel Act you
know how difficult it is to prove these
things. So, it is very necessary that
some sort of licensing authority may
be established in all States so that
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the people who run these Homes may
be approved in a way.

We know that even in the establish-
ment of elementary schools, of high
schools and day schools in which the
responsibility that is shouldered by
the management is small, even in
these we—at least in the State which
I have the honour to come from—
insist upon registered managements.
We refuse individuals to take up the
running of the schools. We also insist
upon endowments to be provided so
that there will be security and con-
tinuity in the running of these insti-
tutions. If that can be so even for
day schools, these homes which are
supposed to shelter them, which are
supposed to provide boarding for
them, which are supposed to give them
all the training that is necessary for
human life, it is much more neces-
sary that we must go into the facts
as to who manages these Homes and
as to how they are managed. I think
there cannot be any two opinions on
this matter that we should have regu-
lations to guide these Homes, regula-
tions which will provide for the better
management of these homes.

In this matter I have got only two
or three points to say. and one of
them is this, that constitutionally it
may be objected to. Item No. 4 in
the State List under the Seventh
Schedule of the Constitution reads as
follows:

“Prisons, reformatories, Borstal
institutions and other institutions
of alike nature, and persons
detained therein; arranagements
with other States for the use of
prisons and other institutions.”

These come under the State List,
It may be argued that, with this sub-
ject coming under the State List, a
Bill like this can be brought in only
for Part C States for which we have
the right to legislate, that for the
other States for which we have no
right to legislate under Lists which
ere particularly their own, it may
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not be possible for us under the Con-
stitution to enact a legislation like
this.

Shri Pataskar: May I teil the hon.
Member that it !s exactly for this
reason that the Childrer’s Bill which
was introduced in the Rajya Sabha
was conflned only to children's and
such institutions in Part C States?
Was the hon. Member not here?

Pandit Thakur Das Bhargava (Gur-

gaon): We have not been able to
follow what fell from the hon.
Minister.

Shri Pataskar: I will explain that.

When I intervened at an earlier stage, |

1 said that there was a Children's Bill |
which was introduced in the Rajya !
Sabha which has been passed by them, |
and which will come here. Now, it
relates only to Part C States because
it was thought that so far as this
House, or Parliament, was concerned,
it was competent to enact such legis-
lation for such institutions only in
Part C States. With regard to A and
B States, that ought to be done, in
view of the provision in article 4 of
the Constitution, by the States them-
selves, and I take this opportunity of
explaining any misunderstanding that
may exist. We also approached the
State Governments and most of them
have agreed that after this Bill is
' passed, they would introduce in their
own State Legislatures uniform Bills
so that any constitutional difficulty
will not remain and there will be uni-
form provision for all children
throughout all States. It is not a ques-

tion of any desire on the part of the |

Government to evade the issue, but
there is a constitutional difficulty
which they will try to overcome by
the proposed measure. That is what
they are doing.

Shri Tek Chand (Ambala-Simla):
When?

Shri T. S. A. Chettiar: May I point
out another provision in the same
Seventh Schedule under the Concur-
rent List? That is item No. 28 which
says that charities and charitable
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institutions, charitable and religious
endowments and religious institutions
are in the Concurrent List. I think
it is a matter for legal opinion whether
all these Homes that are being run
and that are proposed to be rup are
not charitable institutions.

Shri Pataskar: They may or may
not be charitable.

Shri T. S. A. Cheltiar: 1 believe all
these Homes are run as charitable
institutions. And if they are charit
able institutions, they come under the
Concurrent List under the item which
I just now read out. I do not think
that things are very clear that because
of item No. 4 in the State List in the
Seventh Schedule, these things are
entirely barred from Central direction
and management. I think it is up to
the Government of India to take legal
opinion in this matter and see whether
it does not come under 28 of the con-
currert list which I read just now—
Charities and Charitable Institutions.

1 would like to say one thing more.
Even presuming that Government
finds a constitutional difficulty in this
matter, I think there may not be any
difficulty in accepting it at least so
far as Part C States are concerned.
In this matter I think we will be doing
well in giving the lead to the State
Governments, knowing the evils as
we do, knowing the abuses as we do
and knowing that in every big city,
the so-called homes are the most
abused institutions except where they
are managed by enlightened people.

Somebody said here that “the children
of the nation are a sacred trust of
this House and of this country”.
There is no truer statement than that.
The future of the nation lies in the
children of this great country. I see
many of them going about in the
streets without self-respect and with-
out any semblance of decency. Many
of them are put in ‘Homes' and they
are exploited and abused, and there
is no kind of regulation existing fot
them. I am very unhappy about this.
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We know that wherever people want
to get Government grants, some sort
of control is there. In the State from
which I come, there is considerable
control over institutions which want
to get Government grants—orphanages
and the like. I do not refer to these
nstitutions. These institutions which
want to get Government aid are under
control; they are under inspection and
some sort of enquiry by Government.
But I want to refer to the numerous
institutions which do not come under
this category, which are not recognised
by Government, and which do not get
Government grant. Still many of them
are run in the country and are being
abused by exploitors. This, I think,
is a matter which must be taken up.

I do believe that Government will
give a sympathetic hearing and a sym-
pathetic reception to this suggestion.
I do not know whether there are any
other objections to this Bill. But
certainly there cannot be any objec-
tion to the suggestions underlying this

Bill. T would like Government to take
' wp the matter of bringing about a
comprehensive ‘Bill, if necessary, which
will involve the application of the
principles involved in this Bill. So
that that will begin a new chapter in
our national life, and we can take

care of the children of this great
country.
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5 P.M.

Mr. Chairman: Order, order. The
hon. Member can continue the next

day.

ELECTRICITY (SUPPLY)
AMENDMENT BILL

(Amendment of section TT etc.)

Shrimati Renu Chakravartty (Basir-.
hat): I beg to move for leave to intro-
duce a Bill further to amend the-
Electricity (Supply) Act, 1948.

Mr, Chairman: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Electricity (Supply) Act, 1948."

The motion was adopted.

Shrimati Renu Chakravartty: I
introduce the Bill.

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday, the
11th December, 1954,




